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(Part I—Questions and Answers)
OFFICIAL REPORT

n7
HOUSE OF THE PEOPLE
Friday, 20th February, 1953,

The House met at Tuwo of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

FISHER-WOMEN CARRIED AWAY BY
PaxISTAN POLICE

*200. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased tn
state whether it is a fact that nineteen
fisher-women were forcibly carried
away by East Pakistan Police from
across the West Bengal border in Nadia
District on the 30th December. 14527

(b} If so. have these women so far
been recovered?

The Deputy Minister of Extrrnal
Affairs (Shri Anil K. Chanda): (a) On
the 29th Derember 1952 nineteen
women of the Buno community of vil-
lage  Nonaganij. Krishnagani P.5..
Nadia District, went to rollert zram
planis and fuel from a field within tre
same police station. On their return
journey. as thev were nearing their
homes Pakistani Police tresnassed into
Indian territory. arresterd the women
and carried them off to Pakistan. One
woman managed tn escape; while an-
rther v, were released later

(b) The arrested women are report-
ed tn have been released as a result of
A protest by the District Magistrato
Nadia to the District Magistrate, Kush-
tia (East Bengal).

Dr., Ram Subhae Singh: After how
any days they were released?

Shri Anil K. Chanda: T have not got
that information here.

Dr. Ram Subhag Singh: Will Gov-
ernment consider the advisability of
Inquiring as *o how manv days it took

e Government of Pakistan to re-
lease them?
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Shri Anil K. Chanda: Certainly we
can make that inquiry.

Sardar Hukam Singh: Has the
Pakistan Government given any ex-
for arresting and taking them

Shri Anil K, Chanda: We have to
presume that these women while re-
turning after collecting fuel ete.
might have trespassed into the Paki-
stan territory.

Sardar Hukam Singh: From the ans-
wer that was given. what T unders*nod
was that the Pakistani Police trespass-
ed into our territory.

Shri Anil K, Chanda: It seems that
the Pakistani Police had arrested these
women in our territory. It also srem-
true that our women have trespassed
into their territory.

Shri T. K. Chaudhurl: May 1 know
if any official information has been re-
reived from the Pakistan Government?
The hon. Minister said ‘presumably’
It is presumption only or has =nv
positive official statement come from
the other side?

Shri Anil K. Chanda: Our renort
savs that they had gone tn an area
:vhich is within the Pakistani terri-
ory.

Shri A. C. Guha: In cases of such
wanton intrusion into our territory. do
the Government consider the necessitv
of asking for some compensation to he
paid to men who are arrested and
taken away?

The Prime Minister (Shrl Jawahar.
1al Nehru): Hon. Members will see
that according to the revorts received
by us. there was a nnssibility of their
having gone to the Pakistan territory.
of course not deliberately. because it
i= not marked. and it becomes diffi-
rult.  Perhaps some kind of compen-
sation can be claimed for illegal ar-
rests, Here. there is no domage
caused; presumably in this case they
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have come into our territory. The two

district magistrates met and got the

matter settled and the women were re-

leased soon after. It is difficult to

{)hu:'sue these small matters much fur-
r.

Bhri A, C. Guha: Quite a large num-
ber of women were taken away from
our territory and they were detained
in Pakistan territory for some time:
for what period they were detained
the Government is not in a position to
say. As there must have been some
financial loss also to the families.
some compensation is called for.

Mr. Depnty Speaker: The hon. Mein-
ber is arguing.

Shri Gadgil: May I know whether
any steps have been taken or are pro-
posed to be taken to prevent such oc-
currences?

Bhri Jawaharlal Nehru: Steps will
rertainly be taken but how can. along
a long border, any effective steps be
taken to prevent these happenings.
happenings on a border which iz not
marked, where people are on the qui
vive and alert. Something niay have
happened on either side before patrols
go about., This is a kind of complaint
which is made from time to time.

Ch. Ranbir Singh: Under the Indo-
Pakistan Agreement is it open to the
Pakistan authorities to arrest the
ladies from Indian territory?

Bhri Jawaharlal Nehru: This is just
the point which is challenged on that
border line where it has taken place.
It is our report that the arrests took
.place on our side. althouch they had
gone to the other side, but thit fact iz
not absolutely believed. None of our
men ‘were present there and these
were some village women rollecting
things, not knowing about ‘ne boun
daries. who had gone -aistakenly intn
their territory and got into trouble
None of our police were at all there
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_ 8hri A, C, Guha: Since the introduc-
tion of the passport system inay I
know on how many occasions there
have been such aggressions on  the
Indian territory or on Indian citizens
by Pakistan Armed forces or Paki-
stanis?

Mr. Deputy-Speaker:
arise out of this,

It does not

Shri Jawaharlal Nehru: How ran
I answer that withoutl any inquiry?

SURVEY oF WaTER RESOURCES oOF
Inpus Basiw

*201, Dr. Ram Subhag Singh: i)
Will the Minister of Irrigation and Po-
wer be pleased to state whethes it is a
fact that the representatives of India.
Pakistan and the World Bank vecently
made a joint survey of the wuter re-
sources of the Indus basin?

. A{b) If so. what is the purpose cf thir
joint survey?

The Deputy Minister of Trrigation
and Power (Shri Hathi): (a) The
Indus basin Workin® Partv of Engj-
neers drsignated by India and Pakistan
met at Karachi on the 1st Dee. 1952
and held a scries of meetings in pur-
suance of the decisions  taken earlier
by the Working Party at ils initial
meeting in Washington. Thercafter the
Working Party proceeded on a visit tn
certain works and sites in the Indus
Basin in India and Pokistan. Another
meeting of the Party was held in
Delhj on January 24-29 1933, The
enginecrs from the World Bank wrre
present at the meetings and aceom-
{anied the Working Party on the field
Tip.

(b) The object of these meatings
and visits to various sites in India and
Pakistan is the preparation of a Com-
prehensive Plan for the maximum uti-
lization of the waters of the Tndus
tBiaam. in the interest of both the Coun-
ries

Dr. Ram Subhae Singh: May I
knnw whether any tentative agreement
has been arrived at between India
and Pakistan on a nroeramme for the
joint exnloitation of the water resour-
ces of the Tndus Basin unrler the ans-
pices of the World Bank?
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The Prime Minister (Shri Jawahar-
lal Nehru): No. Sir, not in this connec-
tion except the agreement to explore
and find a way to an agreement. There
15 an agreement thus far which we
are exploring with the co-operation of
the representatives of the World Bank.

* The present programme. I. believe. 18
to meet sometime in  September,
when presumably the full picture will
be there,

Dr. Ram Subhag Singh: May I ask
whether the latest Pakistan allegation
that India had been utilising increas-
ing amounts of water resources which
are meant for Pakistan, contains any
amount of truth?

Shri Jawaharlal Nehru: I am glad
the hon. Member has asked this
question although it does not wholly
relate to the other question.

I confess being very greatly surpris-
ed at the new and rather intensive
agitation started in Pakistan recently
on the basis of India having deprived
them of canal water or proposing to
deprive them of it, In fact some kind
of a White Paper has been issued by
the Pakistan Government which I have
not seen yet, but I have seen reports
in the newspapers. The fatt of the
matter is that we have been’ continu-

ing to suoply them with water but.

owing to the drought which has oe-

~urred in the Punjab, both East and |

West. in the last few months there was
a reduction in the supply all aver the
place. So. it is true they ‘got less, not
because we wanted to deprive them of
water. but because, in ®effect, there
was less water to go.

suffered. But. we have not deliberately
deorived them of anything and we do
not propodé t8 do so under the assu-
rances given by us. certainly so long as
this enquiry lasts. DBut. 25 the hor

Member referred to an Agreement, ~

there was an Agreement signed on 4th
May. 1948 between fhe two countries.
&subsilts so far as we are’‘concern-

DPr. Ram Subhag Singh:'Mav T know
whether this alleration of Pskistap ha
in any way Influenced the negotiatinns
whirh ara heing earried ~on between
Tndia and Pakistan =~ under the World
Bank auspices? o '

Shri Jawaharlal Nehru: Not that T
know of indirect'y, of ‘course, all thes
thines influence. As a'matter of fact.
unnther ecyrions factor of this is that
the Pakistan Government has not offi-
cially protested about it to our Gov-
ernment. One would have presumed
that if they had nbjection to anything
happening, they would have protested
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to us., They have been carrying cn
this agitation without any official pro-
test to us. I have no doubt they may
have brought these factors'to the no-
tice of the World Bank people. [ Le-
lieve they have. Our representative
will deal with that,

Shri T. N. Singh: Does this joint
survey involve any commitment re-
garding the utilisation and working of
these water resources jointly by the
two countries, or is India able to work
its own way in regard to the work she
is carrying on or is likely to carry on?

Shri Jawaharlal Nehru: No. We have
felt that any joint working would be
very difficult and would lead to irouble
sg far ag we are concerned. But it is
another thing to have a joint plan for
mutual benefit to be worked separa-

in each country. At the present
moment, the attempt is to try to have
a joint plan.

Sardar A. S. Saigal: 1Is it a fact
that the British Paper ‘Guardian’ has
been rarrying on propaganda against
India on this issue?

Shri Jawaharlal Nehru:
know what other papers say.

Shri G. P, Sinha: May: I know-why
the representative of the World Bank
accompained this Survey? What was
the .reason behind it?

Shri Jawaharlal Nehru: The reason
is, it is a longish story. ‘This canal
water story has been going on since
the date 4th May 1948 that I mention-
ed, nearly five years ago. Ever since
then’ we have been trying to get a
joint technical survey made so that we ~
should know at least the facts of the
situation, Our case has been that there

I do not

.is enough water in the Indus Basin to

supply both Pakistan and India fully:

“that is, taking the basin as a whole. It

may involve possibly some construc-
tion here or there to utilise the waters
whirh are running to waste. That
joint survey never took place. accord-
ing to us. because Pakistan did not co-
operate in that matter. Then. about
a vear agn, perhavs some hon. Mem-
bers might remember. Mr. Lilienthal.
who was in the TVA and a distinguish-
ed authority, came to India.  On bis
return to the United States. he wrote
abolit this subject and then his =ug-
gestibh  was taken up by the World
Bank. The World Bank Pres‘dent
wrote to me and to the Prime Minis-
ter of Pakistan identical letters saving
that his sattention has been drawn by
Mr. Lilienthal’s article nm this problem.
and that if the World Bank could heln
in the matter. they would rladly do =n.
Of course, ultimately, where the World
Bank helps, that is by advancing
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money for some constructton such as
may be needed. I wrote that we
welcome any help, not in the monetary
sense, to consider this matter with
their engineers. We had always been
willing to discuss it with Pakistan and
find out a plan. After some discus-
sion, the President of the World Bank
happened to come to India, Ultimately,
a formula was evolved whereby
Indian Engineers and Pakistani Engi-
neers would meet the World Bank En-
gineers and discuss these matters.
They met in New York, they met in
Karachi, they met in Delhi and they
have made some progress which they
hope to complete by September. There
is no commitment involved by any
party in this except to try our best to
find a way out which is beneficial to
both the countries concerned.

Sardar A. S, Saigal: Will the Gov-
ernment be kind enough to issue a
Press Note on this issue?

Shri Jawaharlal Nehru: Of course.
Government have issued several Press
Notes. It is our intention to issue
something slightly more than a Press
Note on this issue,

Shri N. C. Chatterjee: May 1 know
whether the attention of the Govern-
ment has been drawn to an editorial
in the New York Times published on
18th February where it has been an-
nounced that Pakistan Government
has made a comnlaint to the Secretary
of the United Nations that India is
diverting vital water from the rourse
streams of the Indus River and they
are pressing for a reference of the mat-
ter to the International Court of Jus-
tice? Has our Government got any
information as to that. and if so. what
steps are going to be taken?

Shri Jawaharlal Nehru: T have seen
a summary of the article, nnt the full
article.  As for Pakistan Government
having made any reference to the Uni-
ted Nations, we do not know. 1 believe
the matter has been mentioned by
them to the International Bank Presi-
dent.

May 1 say in this connection. if you,
Sir. will permit me. because the =ub-
ject is important and interesting. that
in the course of the last year or two
there have been various stages of argu-
ment. Apart from a joint technical
survey. we had suggested that this
matter be referred to a verv high rlass
tribunal consisting of two Judges from
Tndia and two from Pakistan. 'and let
them decide finallv. The obisction
was raised: what, if thev Adiffered? We
said. if they differed in recard to ony
matfer. we are prepared to refer that
particular matter to any intermational
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authority. We said, there is no good
referring the whole thing, because it
will take too long. We have no objec-
tion to an international authority de-
ciding any matter of this kind. I might
further mention that we made the
same offer in regard to the evacuee
property question too.

Mr. Deputy-Speaker: Next question.

QUESTIONNATRE TO FoRrEIGN FIRMs

*203. Shri K. K. Basa: Will the
Minister nf Commerce and Industry
be pleased to state:

(a) whether replies to Government
questionnaire have been received from
all foreign firms in regard to the em-
oIodyment of Indians and foreigners;
an

(b) what action Government have
taken to stop the discrimination against
Indian emnlovees resorted to by forelgn
concerns in the matter of pawv-scales,
allowances, conditinns nf service as
well as new recruitment?

The Minister of Commerce and In-
dostry (Shri T. T. Krishnamachari):
(a). More than three-fourths of the
foreirn-controlled firms and compa-
nies in India have sent returns in res-
ponsr to the Government of India's
notification dated the 31st July, 1952,

In regard to (b). I am afraid that
the question is so framed that any an-
swer furnished cannot escape admitt-
ing the truth of the basis nf the aues-
tion for which T am not prepared. Al
that T can say is that is the declared
policy of Governament to enmurage the
employment of Indians in an increas-
ing measure in such foreign concerns.

Sbri K. K. Basu: May we know, In
view of thr unsatisfactory answer as is
accepted bv  the Minister himself,
what actlon Government propose to
take on these matters?

Shri T. T. Krishnamachart: T am
not prepared to admit the truth of
the statement that Is sought to be out
into my mouth. What I have said is
that T have mot got this information
from all the concerns which. aecording
to the list prepared by the Reserve
Bank in 1948, amount to 1300, T can
tell the House that returns are trickl-
ine in. From the beginning of January
till now. T think we have got 43 re-
turns. The question whether emplov-
ment of Indians Iz on a satisfactory
hasis or not is ene to be fudged by
Government from time to time. Gov-
ernment will certainlvy do all that is
nossible to use sich Influence as they
nassess to make these concerns employ
mnare Tndfans.
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Shri K. K, Basu: Has the attention
of the Govermment been drawn w a
memorandum published by the ex-
Indian employees of these Mritish con-
cerns as to the unsatisfactory nature
of the question of employment?

shori T. T. Krishmamachari: I do not
know to which memorandum the hon.
Member refers, There are several
memoranda which we have received. 1
do pot think there :s any association
of employees of British concerns in
India, Therefore I cannot recollect
having received any authoritative com-
munication of the sort indicated by the
hon, Member,

Shri Raghuramajah: May [ know
whether from the replies received it
is possible to say whether, in fact, there
is any discrimination in the matter cf
pay scales and other conditions of ser-
vice between Indians and foreigners
employed in those firma?

Shri T. T. Krishnamachari: The
questionnaire was framed in such a
manner as to merely indicate the r.um-
ber in each category. We have not ask-
ed for the jnformation which will re-
veal the position as is envisaged by the
hon. Member,

Shri A. C. Guha: May I know if Lhe
hon. Minister's attention has been
drawn to a circular issued by the Ben-
gal Chamber of Commerce on the issue
of this questionnaire, directing its
clients to send replies in such a 1ran-
ner as not to reveal the real position
of the Indians under their employ?

Shri T. T. Krishnamachari: I am
afraid, Sir, I have not seen any such
circular,

Pandit Thakur Das Bhargava: Why
was the questionnaire not prepared in
such a way as to elicit the information
required to be brought out?

Shri T. T. Krishnamachari: I ugree
there is some imperfection in regard
to the framing of the gquestionnaire as
my hon. friend thinks, because the
way in which he is looking at it, and
the way in which 1 was looking at it,
are slightly different. From my point
of view, I thought the questionnaire
was satisfactory.

Dr, Lanka Sundaram; May I know
whether Government have examined
the conditions under which Indian
business firms are permitted to operate
in some of the major countries in the
world whose nationals are having
firms, functioning in this country?

Shri T. T. Krishnamacharl: It is a
suggestion for actlon which might be
taken at the appropriate time.
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 Shri Gadgil: May I know whether
it 1s the intention of the Govermment
to bring in legislation to secure statu-
torily Indiamization of foreign frms
with good working condition?

Shri T. T. Krishnamachari: As far
as Government’s thoughts in this mat-
ter can be projected into the future,
Government have no such intention.

Shri K. K, Basu: Has the attention
of Government been drawn to the fact
that foreign technicians with much in-
terior qualifications than that of
Indians are employed under the head
“technicians™?

Shri T. T. Krishnamachari: [t may
be true in the case of certain individual
CONCerns. Government huve no rea-
son to believe that this is generally the
vase,

Shri Damodara Menon: The hon,
Minister stated that some firms have
not sent replies. Do the Government
propose to take any action against
those firms?

_Shri T. T. Krishnamachari: Such ac-
tion as the Government is competent
to take, it is taking,

Shri Damodara Menon: May I xnow
what action Government are compe-
tent to take?

_Shri H. N. Mukerjee: Has the atten-

tivn of Government been drawn to the
tact that particularly in tea gardens
there are certain kinds of allowances
like garden allowances, transport and
servants allowances which are not co-
vered in the guestionnaire, and is Gov-
ernment contemplating setting ocut a
separate questionnaire particularly in
regard to European managed tea gar-
dens?

Shri T. T. Krishnamachari: I think,
Sir. I have told the House on a previ-
ous occasion—and I think the hon,
Member who is asking the gquestion is
aware of it—that the Government have
introduced a Bill to enable them to
call for statistics of any nalure that
they think is necessary. When that
Bill is passed by this House and by
the other House and is put on the
Statute Book, I have no doubt the
suggestion made by the hon, Member
would be considercd and information
would be asked for on those lines.

Ex1ERNAL PUBLICITY
*284. Shri 8. C, Samanta: Will the
Prime Minister be pleased to state:
(a) how the external publicity of the
Ministry expanded in 1952-53 in com-
parison with the previous two vears;
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‘b) how many and in which centres
new publicity posts have been crezted
in the current financial year; and

(c) how many of them are
vacant at present”

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
The budget provision for external pub-
licity has increased as follows:—

lying

1950-31 . Ra, 31,235,540 (Actual)

1951-52 .. .. Rs&, 37,558,100 {Rovised osti-
mates)

1952-53 .... R&, 64,74,800 (Revised edti-
mutea)

During the current year, there has
been an expansion of publicity through
the medium of films, reference libra-
ries, exhibitions of Indian art and the
issue of pamphlets and other publicity
material. Publicity organisations in
the U.S.A. and the Middle East have
been reorganised and the ommni-bus
morse service has been expanded, Sup-
ply of photographs, blocks, features,
ete,, for publivity purposes has been
improved,

(b) Two new publicity posts, viz. at
Damascus and Bonn have been opened.
It is intended to open two more,

(c) None.,

Shri S, C. Samanta: May ‘T know,
Sir, whether in spite of this expansion
we are not able to supply adequate

. and su.tab]u publicity mater].al to our
missions abroad?

© Shri Anil K. Chanda: ‘Tt i§ a maiter

‘of opinion, but so far ag we dare con-

~eertied, ‘we belleve, Sir, we are able to

supply adequately’ ' and - satisfactorily

" the mecessary ‘literature and /informa-
tion td bur fhisdions abréad.

Shri §. C. Samanta: May I know,
Sir. whether the arrangements for the
sontradiction of adverse reports that

. .are published . in . icrelgninewsnapers
have improved? .

Shri Anil K. Chanda: Certainly,
Sir.
‘ihrl 5 C Samam May 1 know,

Sir. whether the method of distribu-
tion ‘of Indian newspapers and periodi-
cals through our publmlt,y posts over-
seas has improved?

" shri Anil K. Chanda: ' Considerably
large number of Indian periodicals and
newspapers are being sent to our mis-
sions abroad,

Shri C. R, Narastmhan Is there any
marhinery for cdo-ordination between
the Information Ministry and this sec-
tion of external publicity?
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Shri Anmil K. Chanda: These two
Ministries work in close co-operation,

Shri S. C. Samanla: The hon. Minis-
ter suid that exhibitions and such other
things have been arranged. May I
know whether during 1952 and 1953
any exhibitions of a representative
character, of Indian paintings, sketches,
photographs, etc., nave been held?

Shri Anil K, Chanda: Yes, Sir, They
have been exhibited in America and in
other areas—in China, in Japan, Aus-
tralia and also in the United Kingdom.

STANDARD OF EXPORTED ARTICLES

*205. Shri M. L. Dwivedi: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether there
€x1sl5 any machinery to see inat ex- |
ports from India to U. K. and other
countries are strictly according to the
standards of samplas previously sub-
mitted?

(b) If not, what steps do Govern-
ment propose to take to ensure that the
quality and standard of exported arti-
cles and commodities are not lowered?

The Minister of Commerce and In-

dustry (Shri T, T. Krishnamachari):
(a) The answer is in the negative.

" (b) A scHeme 6f compulsory quality
conttol i¥ already in operation in res-

* 'pdct of a few commodities, such as

‘sanh hemp, unmanufactured tobacco
and rum. In regard to other com-
moditres it is- for buyers and sellers to
make their own arrangements accord-
ing to commetcial practice in each
line.

Shri M, L. Dwivedi: May I know if
any complaint has been made by any
country in connection with the bad

-rqualrty of séme of nur exports-"

Shri T. T. Kmhnamachsri It is a
complaint. one, constantly hears in re-
gard to various commodities,

J." Shri ML, Dwivedi; May I know

the names. of The pountries from which

.1 complaints haye been received, and the

. commodities in respect of Whl{‘h they
,have been recejved”

Shri T. T. Krishnamachari: 1 should
ask for notice.

Shri V. P. Nayar: Have the Govern-

* thent of India received any complaint
from the United States merchants re-
fardmg the quality of pepper exported
tom India, and have they verified the

* correctness of this allegation or tried

to find out whether this is deliberately
madé in order to lower the prices of
pepper; -purchased in United States?
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Shri T. T Krishnamachari: The
Guvernment of India have received no
such complant. but I have seen re-
ports in the papers in regard to such a
vomplaint being made by impor.ers in
tne United States,

Dr. M. M. Das: May I know whether
the recommendations of the Export
Promotion' Committee regarding this
subject—maintenance of tne standard
of our foreign exports—have been im-
plemented by Government in full?

Shri T. T. Krishnamachari: No, Sir.

Shri Punnoose: The hon. Minister
has stated that he has seen reports in
the papers regarding the bad quality of
pepper. May I know whether the
Government have made any enquiry
into the matter to verity whether these
reporis are correct. and whether the
quality of the exported product is real-
Iy aliected?

Shri T. T. Krishnamachari: Yes,
Sir. The repurts that we have receiv-
ed Irum our uwn representatives in the
United States too lend some colour as
to the authenticity of such complaints,

Shri M. L. Dwivedi: May I know if
there is any machinery in existenve to
see that the commodities sent abroad
are according to standards?

Shri T. T. Krishnamachari: The ans-
wer o the first part of the guestion
asked by the hon. Member provides
the answer for this question as well.

Shri Punnoose: May I know whether
any steps are being taken by the Gov-
ernment to keep up the guality of the
exported pepper?

Shri T, T, Krishnamachari: As I
have sald in reply w part (b) of the
question, it is largely left to the buyer
and the seller to establish quality and
standards of quality according to com-
mereial practice,

Woor Intay WoRrk

*206. Sardar Hukam Singh: (a) Will
the Minister of Commerce and Industry
be pleased to state what are the States
wherein artistic inlay work on wood is
rarried on as an Industry?

(b) Is there any institution where
traming is given in this art?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) In the States of Punjab and My-
sore as a Cottage Industry.

(b) The Chamarajendra Technical
Institute, Mysore, gives training in
inlay work on wood. Information in
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regard to training facilities in other
States 1s being collected, and will be
laid on the Table of the House, when
information is available.

Sardar Hukam Singh: May I know
whether any big firms or any co-opera-
tive society is also engaged in this
business?

Shri T, T, Krishnamachari: To the
extent of the information that the Gu
ermnment have in their possession, we
cannot say whether there are any in-
stitutions other than the Chamara-
jendra Technical Institute, Thera
may be co-operative societies; anyhow.
L snall be able to answer the question
more definitely, when full information
is available,

Sardar Hukam Singh: Does this in-
lay work bring us any loreign ex-
change as well?

Shri T. T. Krishnamachari: I believe
50,

Sardar Hukam Singh: Are there any
materials that are to be imported, and
which are required for this inlay
work?

Shri T, T. Krishnamachari: I am
afraid my knowledge does not extend
to such detail. Perhaps as most
this inlay work is done in silver, in
soine cases, silver has to be imported.

Shri M. S. Gurupadaswamy: May 1
know whether any financial help or
grant has been given to these institu-
tions in Mysore and other places,
which are doing this work?

Shri T, T. Krishnamachari: To the
institution which I have named in re-
ply to part (b) of the gquestion, I do
not think the Central Government
have given any assistance.

WooLLEN Hosiemy

=207, Sardar Hukam Singh: Will the
Minister of Commerce and Industry be
pleased to state:

1a) whether any estimate has been
maae of the number of woollen hosiery
producing units in different parts of
the country:

(b) what is the total production of
these units; and

(c) whether the claim of this Indus-
try for ;)roter:lion was considered at
ny time?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes. Sir. An estimate of the
number of woollen hosiery *:nits in
the country was made last year by the
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Tarifft Commission, The  industry
consists of 875 units and 4 woollen
mills which are also producing such
goods,

(b) The total production of these
units in 1951 was 2022 miilion lbs.

(c) Yes, Sir. The claim for protection
was considered by the Tariff Comimis-
sion last year, and the Commission
were of the opinion that the industry
does mot require protection.

Sardar Hukam Singh: Is it a fact
that the production has been on the de-
crease since 19477

Shri T. T. Krishnamachari: I bhave
got with me here figures for three
years, 1949, 1950, and 1951, which
show that it is on the decrease.

Sardar Hukam Singh: May T know
the reason why it is going down?

Shri T. T, Krishnamachari: To the
best of information that I have, it is
due to the low offtake by the consumer.

Sardar Hukam Singh: May I know
whether any woollen yarn required for
this industry has to be imported from
;eny : country, or is being produced

re

Shri T. T, Krishnamachari: A cer-
tain quantity is 1mponed. but there are
about ten mills in the country, which
make woollen yarn for that purpose,

Sardar Hukam Singh: May I know
whether the Tariff Commission made
a recommendation that the Govern-
ment should assist the Ludhiana In-
dustries to get some help from mills
such as the Dhariwal Mills and others
so that the woollen yarn couid be pro-
cessed by the 'Woolindras Process' be-
fore it could be used for the manufac-
ture of hosiery goods?

Shri T. T. Krishnamachari: [ can-
not answer that question with any de-
finiteness, but I do recollect the Tariff
Commission had recommended that a
certain amount of assistance should be
given 1o regard to supply of woollen
yarn,

Shri V. P. Nayar: Consistent with
low offtake, may I know whether there
is any corresponding decrease in ‘he
import of woollen goods also as in
the case wf decrease in production?

Shri T. T. Rrishnamachari: Yes, that
is so.

Sardar Hokam Singh: I wanted to
know whether the mil's were to - be
asked to supply woollen yarn, thruugh
a certain process, by making the arti-
cles shrink-proof; this process is carri-
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ed on only in the Dhariwal woollen
Mills. The Tariff Commission had
made a recommendalion that as the
Ludhiana Industries had nout the mea-
ns for the same, the Government
should assist this industry by getting
that process done in the Dhariwa.
Mills. I would like to know whether
the Government has given that assis-
lance.

Shri T. T. Krishnamachari: Recom-
mendation No. 5 has been to that effect
1 do not think anything further has
been done on the matter.

INTERNATIONAL TEA AGREEMENT

=208. Pandit Munishwar  Datt
Upadhyay: (a) Will the Minister of
Commerce and Industry be pleased to
state which were the tea growing coun-
iries before the International Tea
Agreement was signed by India, In- -
acnesia and Ceylon and what was the
iotal production of each country?

{b) How far has the said agreement
succeeded in regulating the acreage
under tea and the amount each parti-
«1pating country should export under
ihe agreement?

ic) What are the obstacles in our
successful working of the said agree-
ment?

td) Has India been planting the total
acreage - allotted to her and has she
heen exporting the guota allowed by
the agreement?

The Minister of C ce and Im-
dustry (Shri T. T, Krishnamachari):
(a) A statement showing the required
information is placed on the Tahle of
the Hotﬁse. [See Appendix II, annexure
No. 22

(b) and (d). Extensions of i{ea acre-
age which have taken place in the
member countries since the inception
of the International Tea Agreement
have been made only within the limits
allowed under the Agreement, though
India, like other producing countries
has not been able to plant tea up to
the fullest extent permissible under
the Agreement. A Statement show-
ing the export quota and the actual
exports of each of the participating
countries is laid on the Table of the
House. [See Appendix II, annexure
No. 21.]

(c) MNone, Sir.

Pandit Munishwar Datt Upadhyay:
May I know what are the countries
which mostly purchase our tea?

Shri T. T. Krishnamacharl: I am
afraid the question is going to a diffe-
rent branch of this subject. I could
furnish the answer if a question on
that is asked.
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Shri K, P. Tripathi: May | know
whether it has cume to the knowledge
of Government that the Indian Tea
Urganisations had passed a resolution
recently that the extension ol tea
acreage should be restricted to 8 per
rent,

Shri T, T. Krishnamachari: Yes, Sir.

Shri K. P. Tripathi: Are the Govern-
ment thinking of taking any :teps
thereon?

Shri T. T. Erishnamachari: What~
ever steps the Government can take in
this matter, are determined by the at-
titude of the other countries who are
participants to this Agreement, and 1
understand that if any one country is
not agreeable to any limitation, then
that country's opinion acts a veto. The
matter is now before a conference of
these countries in London, but I am
not sure whether our views in this mat-
ter would obtain support.

Shri K. P, Tripathi: Am I to under-
stand that the Government have mov-
ed the International Tea Committee,
for restriction im any way whatsoever?

Shri T. T. Krishnamachari: Yes.
The intention of tea producers in
India has been comveyed to the Inter-
national body.

Pandit Munishwar Datt Upadhyay:
What is the magnitude of competition
that we have to meet in respect of ex-
port from Japan and Formosa?

Shri T. T. Krishnamachari:
und Formosa?

Pandit Munishwar ®att Upadhyay:
Yes. They are also tea producing coun-
tries.

Shri T. T. Krishnamachari: 1 do not
think they enter into the scheme of
our export group, at any rate.

Dr. M. M. Das: May I know whether
it is a fact that during the last few
years, our tolal tea exports have fallen
short of our quota, as specified by the
International Tea Agreement?

Shri T. T, Krishnamachari: I would
like to have notice.

Shri N. Sreekantan Nair: May I
know whether it is a fact that certain
countries like South Africa are openly
flouting and violating the International
Tea Agreement?

Shri T. T. Krishnamachari: I do not
think Africa is a part of this arrange-
ment. In any event, I have no infor-
mation.

Shrl A. C. Guha: Since this Agree-
ment has been signed, what other coun-

Japan

20 FEBRUARY 1953

Oral A nswers 334

trics have been producing tea, who
are not parties 1o that Agieemenl?
Ilow will thoir pruduction  aifect the
operation ol the ~greement and our
tetal production?

Shri T, T. Krishnamachari: 1 can
oy answer this guestion irom me-
mory. The only other country en-
lering into this scheme is Atrica, But
I cannot say exaciiy how it affects the
position, It must affect it to a cer-
tain extert.

PLASTIC [NDUSTRY

=209. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Commerce
and Industry be pleased to state what
nas been the rate of growth of plastic
.ndustry in India since after ihe war
and how far Government have helped
s growth?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
A statement is laid on the Table of the
House.] [See Appendix II, annexure
No. 24].

Pandit Munishwar Datt Upadhyay:
May I know what are the raw materialy
required, irom what countries they
are being imported, and what are the
precise quantities?

Shri T. T. Krishnamachari: The
question relates to the rate of growth
of the industry, And I think the an-
swer given in the statement gives all
the information about the materials
that are produced in this country, If
any further information is required, I
will have to ask for notice,

Shri T. N. Singh: May I know
whether plastic powder is imported
into thig country for production of
moulded plastic materials, and if so,
how much?

Shri T. T. Erishnamachari: Again,
1 can only give the answer to the
first part of the question, The raw
materials are still being imported in
spite of the fact that formaldehyde
moulding powder is manufactured in
this country in an increasing degree.
But in regard_ to the guantity import-
ed, I am afraid I must ask for notice.

Shri K. P. Tripathi: May I know
whether plastic powder manufactured
in this country is not able to main-
tain its standard, and therefore a
large amount of plastic powder has
to be imported from outside? If so,
what steps are the Government taking
for the purpose of improving the
standard of plastic powder?

Shri T. T. Krishnamachari: I am
afraid. to the best of my information,
the basic facts underlying the gques-
tion are not correct
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HouSE BUILDING SCHEMES IN DELHI

«210, Shri Radha Raman: (a) Wil
*he Minister ol Works, Housing and
Supply be pleased to state how much
money Government propose 10 spend
on house building during the next fin-
ancial year in tue State of Delhi?

(b) What is the scheme to speund
this money?

1e) Do Government cuntempl;lc spb~
sidizing house-bullding i the State?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) and (b). A sum of about Rs. 44
crores is proposed to be provided
next year for the construction 0; resi-
dential accommodation for Central
Government  employues, dl_splaced
persons and members of Parliament.
This is apart from the amount that
may be allocated to the Delhi State
Government and to the employers
and co-operatives in the State during
the next financial year under the
Subsidized Industrial Housing Scheme
and towards Slum-clearance mea-

sures.

(¢) Yes: under the Subsidized
Housing  Scheme for Industrial
workers. The Delhi State Govern-

ment have already indicated their
intention to take advantage of the
Scheme during the next financial
year.

sShri Radha Raman: May 1 know,
Sir, whether the Government have in
view any particular site for this pur-
pose?

Sardar Swaran Singh:
sites a!most all over Delhi.

Shri Nambiar: May I know, Sir,
how many houses the Members of
Parliament are likely to get during
the budget session?

Yes, Sir,

Sardar Swaran Singh: A block has .

already been handed over, Sir, and
it is hoped that some more will come
up. Seventy-two MPs' flats are pro-
posed to be constructed during the
year 52-53.

Shri K, K. Basu: May I know, Sir,
the proportionate sum to be spent on
the different categories and also the
per capita allotment under different
categories?

Sardar Swaran Singh: Sir. it is a
lengthy figure work. I[f my hon.
friend is interested. I can give him
the fgures. But I do not want to
take up the time of the House,
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Shri T. N. Singh: In the current
year which is just coming to a close.
may 1 know how many flats for
Members of Par'ilament were to be
vonsiructed and what has been the
progress so 1ar?

Sardar Swaran Singh: Wc are not
behind the schedule, Sir, and the
ligures have already been given.

Shri T. N. Singh: Is it true that
the Housing Committee of the House
was informed that neariy 70 flats will
be constructed before the end of the
financial year?

Sardar Swaran Singh: I do not say
that that categorical assurance was
given, but it was hoped that flats
would be coming up, and they are
actua'ly coming up. We have already
handed over a block of about 8 flats.

Shri Bhagwat Jha: May I know,
Sir, if it is the intention of Govern-
ment to  keep the number of flats
less than the number of MPs so that
they may be forced to. keep them
during the off session period?

Shri Punnoose: May I know, Sir,
how many applications from MPs for
bungalows and flats had to be re-
jected?

Sardar Swaran Singh: This, Sir, is
a matter of calculation. We know the
number of MPs and also the number
of bungalows. Every one js anxious
to get a bungalow but we cannot
give it to each one of them.

Mr. Deputy-Speaker: It
strictly arise, I think the
matter may stop at this.

doesn't
‘house’

CASE AGAINST FORMER DIRECTOR-
GENERAL oF A.LR.

*211. Shri Lakshman Singh Charak:
(a) Will the Minister of Inforination
and Broadcasting be pleased to refer
to the answer to Starred Question
No, 2185 asked on the 29th July, 1952,
and state what further action has been
taken in the case against Shri Laksh-
manan, former Director-General of
ALR. pending before Government?

(b) Has any preliminary report been
submitted to Government in this con-
nection?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). As the proceedings in the case
have not yet concluded it is not in
public interest to make known de-
tai's of the rcase.

Shri Lakshman Singh Charak: May
I know, Sir, the reason for the delay
in decidine the case?
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Dr. Keskar: Sir, there is a definite
procedure laid down according to the
Civi] Service Conduct Rules by
which the person in question has to
be given every reasonable opportu-
nity tg defend himself. That makes
delay and it cannot be helped,

Shri Dabhi: May I know, Sir, the
nature of the allegations against this
officer?

Dr. Keskar: Thls was answered
two times in the l:ouse. The whole
case, the nature and the date—every-
thing was given.

Mr. Deputy-Speaker: It is there in
the question itself—question 2185.

Shri T. N, Singh: Is it true that
this officer has been a'lowed some
opportunity to appear and explain
his conduct before the Public Ser;ice
Commission?

Dr, Keskar: I have nct heard ab-
out it. If the hon. member would
like, 1 will make inguiries.

FacTory FOR INSULATED TELEPHONE
CABLES

*212, Sardar A, 8. Saigal: (a) Wil
the Minister of Producllon he pleased
to state whether it is'a fact that a fac-
tory hag been constructed at Mihijum
in West Bengal for the manufacture of
dry core paper—insulated telephonic
cables?

(b) If so, what is the out-turn of
this factory?

(c) Is the entire requirement of the
Country in this article being 1net by
the production [rom this “factory or
have Government o import any
quantity and 1[' so, to what exlent"

(d) Has any agreemgnt | eeq rgpc‘h-
ed with Messrs. Standard 'Telephunes
and Cable Ltd. of Britaifi to build a
factory?

(e) What will be the annual out-put,
the annual profit and the cost of the
factory?

The Minister of Production (Shri
K, C, Reddy): (a) The factory is in
process of being set up and is ex-
pected to be completed aboyt the
middle of this year.

(b) There is no out-turn yet, in
view of the position stated in reply
to part (a).

(c) The entire requirement of the
country, estimated at between 1000

and 12000 miles length per annum, of’

the approximate value of Rupees two
f_-rcurl:?:i is at present being met from
5,
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(d) Yes,

(e} The factory is desizned to pro-
duce 469 miles length ol cable per
anaum. The duestion of profit does
nut arise at this stage. as the factory
nas not vet commenced production,

The estimat:d cost of the Factory

is Rs. 110 lakns

Shri V. P. Nayar: May I know, Sir,
whether the Standard Telephone Co.
of Britain is to function only for pur-
poses of construction, or are they al-
lowed to participate in the financing
of the tactory?

Shri K. C. Reddy: It is only for
purposes of technical assistance, Sir.
They are not participating in the fin-
ancing of the factory.

Shri E, K. Basu: Will the technical
assistance cease as soon as the factory
is constructed, or will it continue?

Shri K. C. Reddy: It will continue
to be there in several ways, Sir. It
wiil not be as if the techniciang wil
be there working all the time in the
factory. The agreemeny with the
Standard Telephones and Cables Co.
-is for a period of 20 years. The
‘technica¥ -assistance from: them will
the entire
pc_nod- . ' " .

Shra K.IK_ Ba.sn. May;. I know, Sir.
whether any = remuneration—in terms
of commission and profit—wil] be. giv=
en for the technical advice?

dy: '}l'es. Sir. These
,aspécts’ a;{e ajso covered, in thg agree-
"meént thal we haw entered into . with
them. If the bon. E"tlernl:'er puts a se-
pa:l'ate question, I cdn give the de-
tails

; Shei-V. P:’Nagax ‘May 1 knew, Sir,

e mr':emage .of remuweration which
: ey wi'l get, for the so called techn:cal

‘1 advice?. -

Shri K, C. mdm I-have already
answered that if a separate question
is put I can gwe the details.

PE'\ CILLIN F.HC‘.F‘ORY

*213. Sardar A. Saigal: Will the
Minister of Productnn e pleased to
state what is the capital cost incurred
hv Government on the Penicillin Fac-
tory and the cost “of. importing
machinery and equipment .by the
UN.ILCEF.?

The Minister of Production (Shrl
K. C. Reddy): The capital cost to be in-
rurred by the Government of India
on the Penicillin Factory js estimated
at Rs, 1,29,13400 out of -which an
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actual expenditure of about Rs. 8 lacs
has been ipcurred up to the end of
1952. The cost to be incurred by the
U.NICZI-" on lmportmx machinery

equipment iy estimated at
Rs. 40,468,000,

Dr, M. M, Das: May I know, Sir,
whether it is a fact that in view of
this Government penicillin factory,
Government have put a ban upon the
import of DEnl(‘lLlln producing ma-
chinery by private companies?

Shri K, C. Reddy: I am not aware
of any such thing, but I would like
o bave the matter verified,

Dr. H.ll.lhs.Mayl know, Sir,
whether it is the policy of Govern-
ment not to encourage any penici-
lin  producing factory by private
companies in view of this Govern-
ment factory?

Bhri K, C, Reddy: That is not the
correct position, Sir. If any such
private party or any State Govern-
ment comes forward to establish a
penicillin factory, apart frcm the one
which we are now wying to establish,
that will be taken into account. The
country’s requirements, the production
that we expect in our !actory——a].l
these factors have to be kept in mind
l.l:ld then we have to arrive at a deci-

on. There is no absolute ban of the
tind that is suggested by the hon.
Member.

Bhri V. P, Nayar: May 1 lknow

what is the estimated requirement

of Penicillin in the country at present

and what percentage of this will be

met. when the factory goes into full
production?

Shri K. C. Reddy: Well, Sir, I can-
not say what is the estimated re-
quirement of penicillin in our coun-
try. Estimates vary. Even the esti-
mates of experts vary to such a large
extent that I cannot commit myself
to any definite figure. But the pro-
duction of the proposed Penicillin
Factory will meet the requirements
only partly and not entirely,

Bhri V, P, Nayar: May [ also know,
Sir, the estimated price at which this
factory will be able to sell penicillin
in India?

8bri K. C. Reddy: ltistooearlyto
give a definite figure Sir.

Bhri V. P, Nayar: May we at least
know, Sir, whether it will be pos-
sible to sell penicillin at considerably
cheaper rates?t

Irﬂlﬂl.c.mlth hoped so,
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The Prime Minister (Shri Jawashar-
lal Nehru): That 1s the whole basis
o the 1act0ry Otherwise lhere js no
point in running the factory.

Mr, Deputy-Speaker: How can you
give the estimate unless it is actually
there?

FIRING by PAKISTAN POLICE 0% Ixutan”
VILLAGE

*214. Shri Gidwani:  (z) Will tke
Prime r be pleased to stale
whether Pakistan border Police fired
at a village about six miles Bast of

Dawki on the Khasi Jaintia Hills—
?a'élz‘lsl border on  the 30th December

(b) What was the number of casual-
ties?

(c) Has any inquiry been made into
Sthe matter?

(d) What was the result of the in-
quiry?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(d). There was no such incident on
that date.

LocaTioN oF NEw STEEL PLaANT

*215. Shri A, M. Thomas: (a) Wil
the Minister of Production be pleased
to state whether the Government of
India have finally decided on the site
where the Rs, 80 crore steel plant is
to be located and if so, where?

(b) What were the various sites that
were considered by Government?

(c) What are the considerations
which have weighed with Government
in making the final selection?

The Minister of Production (Shri
K. C. Reddy): (a) No. This decision
cannot be taken until the whole
matter Qas been examined at a suit-
able technical level,

(b} and (c). Do not arise. The Gov-
ernment have appointed a Technical
Mission to re-examine the project re-
ports prepared in 1948 and to pre-
pare a fresh project report. The Go-
vernment have, however. an open
mind on the gquestion of the location
of the new plant and a final decision
in the matter will be taken in the light
of the report of the Technical Mi-
ssion,

Bhri A. M. Thomas: The hon.
Minister stated on the floor of the
House on the 13th February that nego-
tiations with the Japanese firm had
been dropped.. Has the attention of
the hon. Minister been drawn to the
statement of the Japanese Foreign
Minister to the effect that the nego-
tiations have been dropped because of
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the intervention of a third parfy, and
also lo the other reason alleged that
the abrupt disruption of the much
heralded plan of development of the
iron industry was due to the increase
nf the capital to 10 million dollars?

Shri K, C. Reddy: This question
goas already been answered on the
floor of the House on several occa-
sions. The reason why we dropped
negatiations with  the Japanese has
baen stated more than once. As re-
gards the newspaper report to which
the hon. Member is drawing my at-
tention. I have seen it. It is not
rorrect to say that it is because of
the intervention of a third party
that the negotiations between us and
the Japanese were dropped. There was
.no third parly intervening at all and
the decision taken by the Government
was taken on their own initiative. To
say thal a third party was responsi-
ble. whether British or American, is
just not correct. As regards the
capital that was expected to be re-
ouired for the cstablishment of this
integrated Tron  and Stee' project,
cstimates have varied and it is not
pnssible tn sav definitely as to what
exart amount is involved in this
matter.

Shri Meghnad Saha: Is the hon
Minister aware that in March 1949,
the then Minister announced that
all plans for the factory were ready
and that action was to be taken in
three months?

Bhri K. C. ‘Reddy: I am not aware
of the exact answer given by my
predecessor. Sir. I am awarc of this,
namely, that when the project re-
ports were received in 1948 with re-
gard to the establishment of the
Steel Project, the Government studied
those projects.  But.  unfortunately
owing to financial limitations, the
Government could not bproceed with
the implementation of their desire
to establish a mew Iron and Sleel
project. The Government are very
anxious to proceed with that and.
as I said on another ncrasion, we will
take every possible -tep for expedit-
ing the establishment ~f a State-
Iron and Steel Project in this country.

Shri Meghnad Saha: How many
hundred crores of runces have been
wasted on aceount o thi: procrasti-
nation on the part of the Govern-
ment?

Shri K. C. Reddy: N, amount has
been wasted. leave alone hundreds
crores of rupees,
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Shrimati Tarkeshwari Simha, sfay
I know whether it is the intention of
the Government of India to close
down the discussion  with the
Japanese Government entirely, or
whether they are in future golng to
continue discussions, because today
in the paper it came out that the
Japanese Gowernment are going to
make representations again about
the establishment of thig Iron and

Stcel Project?
Shri K. C. Reddy: I am afrald
Sir. that is a hypothetical question.

The negotiations that were going on
with the Japanese have been drop-
ped. 7 cannot say about the mm
The Technical Mission has been
constituted. Their report is awaited.
After that report is received. we wil
again apply our minds afresh as to
what action we have to take to asso-
ciate o*her interests with ourselves in
+he establishment of this Iron and Steel
Prnject. If at that Yime the Japanese
make any definite proposals, they will
duly receive the utmost consideration
ot the Government of India

Shri A, M. Thomas: In answer to
(b)Y and (~) it was stated that the
questions do not arise. May I en-
quire, Sir. whether the Govermment
is not in a position to state the vari-
ous sites that were considered by the
Government?

Shri K. C. Reddy: Well. Sir. T am
in a position t~ cav that the profert
reports also canvassed the possibill-
ties of several sites and thev have
made recommendations, If the hon.
Member puts a senarate question. T
certainly shall be able to wive the In-
formation as to the ©vossible sites
which have been recommended in re-
gard to the establishment of this Iron
and Steel Plant,

InTERNATIONAL TEA CONFTRERCE

*216. Shri A. M. Thomas: (a) Will
the Minister of Commerc~ and Tendus-
try be pleased to state what has heen
the result of the International Tea
Conference of the major tea nroducing
countries held in New York?

(bY What steos have been “aken bv
the Government of India ta imolement
the recommendations, if any, of the
said Conference?

The Minister of Commerce and Tn-
dostry (Shri T T. Krishnamachari):
{a) and (b} T may refer the hon.
Member to the answer given by me
on the 17th Fehruary 1953 to Starred
Question No. 127,
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Shri A, M. Thomas: What is the
total amount lo be spent on Tea
propaganda in the United States

Shri T. T. Krishnamachari: So far
as India is concerncd. the coatribu-
tion will be $ 450.000.

Shri A. M. Themas: What was the
amount that has been previously spent.
Sir?

Shri T. T. Krishnamachari: Very
nearly the same. :

Shri K, P. Tripathi: Will this
propaganda be carried on through our
own agency or through an American
agency?

Shri T. T. Krishoamacharl: 1 will
only refer the hon. Member to the
answer to question No. 127. It will
indicate .that the Government of In-
dia along with Ceylon and Indonesia
have an arrangement with the 1J.8.
Tea Council so that propaganda can
be carried op in ecollaboration with
them: and the U.S. Tea Council's
contribution i % 520.000, India is
contributing % 450.000, Ceylon,
$£3A50°000 and Indonecsia  $25 000, The
whole amount will be nnoled togethar
and it will be a Joint Board that will
control the pronaganda in that coun-
trv.

Shri Damodara Menon: Sir, may 1T
know in what respect this new agree-
ment is an improvement upon  rur
membershin of the International Tea
Marketing Board?

Shri T. T. Krishnamachari: Sir, we
do not know what ox~etly the Inforna-
tional Tea Market Evnansion Doard
has bern doing. 1 wns to'd by some
who came from the United States of
America that they do not cven have
an idea where tea was produced in
India. Here, we will have our - nwn
men there. We will probably send
the Tea trade tn participate in the
work that is being done. Ther~ will
be close liaison and our interests will
be closelvy watched and opossibly more
Indian tea will go to U.S.

Shri A. M. Thomas: It was stated
that the agreement was subjert tothe
ratification by the various Govern-
ments. Hasg the agreement been ratifi-
ed by the countries concerned?

Shri T. T. Krishnamachari: 1 ran
only say. Sir. that so far as wes gre
concerned. we are nzreeable {0 this
agreement. I cannnt say whether
other countrfés “have ratified.

Shri : Venkataraman: Is it a fact
that the tea interests in America are
willing tn match do'lar for dollar the
contribution made by the onther tea
producing countries?
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Shri T. T. Krishnamacharl: Sir,
the figures I have given do not geem
to indicate that the surmise of my
hon. friend is correct. They are only
contributing $ 520,000 as against the
contribution. made by the -ifferent
tea producing countries, of $ B825.000.

Shri A, V. Thomas: May I know
whether our Tea Board was consult-
ed in all these matters?

Shri T. T. Krishnamacharl: It was
not consulted, Sir.

Shri Venkataraman: Sir, ig it not
a fact that it is only on the under-
standing by the 1ea interests in
America that they would match the
expenditure which the tea producing
rountries incurred by an equal amount
from their own internal trade that
the Government of India agreed to
spend this money for propaganda in
America?

Shri T. T. Krishnamachari: 1 do
a0t know who agreed to it. I didno't.

Shri Veunkataramam: Is it a fact
that the Tentral Tea Board made a
recommendation to the Government
of India in the Commerce and In-
dustry Ministry. while orig'nally
formulating their pronosal for propa-
eanda for tea in America, saying thet
the American interests should ma‘ch
the expenditure by an equal amount?

Shri T. T. Krishnamachari: I have
no knowledge of any pronosal made
by the Central Teca Board.

Mr. Deputy-Speaker: The Ques-
tion-hour is over.

WRITTEN ANSWERS TO QUESTIONS

Loans T0 COTTAGE INDUSTRIES IN
MaxtPUR

*217. Shri_ L. J. Singh: Will the
Minister of Commerce and Industry be
pleased to refor to vart (d) of th> re-
ply given to starred ouestion No. 714
regarding loans to cottage industries in
Manipur ask=d on the 26th November.
1952 and statec:

(a) the progress s» far made by each
individual firm in Manipur as received
the loan, since the making over of such
Inan by Government to those roitage
industries:

(b) whether there were any terms
ard conditions under which the loan
was granted.

() the names of the firms that made
represeniations requesting loans from
the Goverament of India;
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(d) out of the total number of ap-
plications. how many were granted
inans, how many were rejected and
how mary are still pending; and

(¢) the criteria on which the loans
were sanctioned to these applicants?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) A Statemeni giving the infor-
mation is laid on the Table of the
House. [See Appendix II. annexure
No. QH.I

(b) The loans to Cottage and
Ema'l-Scale Industries in the Centrally
Administered Areag are granted in
accordance with the provisions in the
State-Aid to Industries (The Centrally
Administered Areas) Model Rules. a
copy of which is laid on the Table of
thie House. [See Appendix Il. an-
nexure No. 25.]

(c) to (e). Funds are placed atthe
disposal of the Lt. Governors/Chief
Commissionerg by the Government of
Ind'a from time to time for the grant
of loans to Cottage and Small-scale
industries in their respective aveas
The loans are not sanctioned by the
Government of India direct. The
Lt. Governors/Chief Commissioners
invite applications for loang and these
are sanctioned to deserving cases on
the basis of the recommendation of
the Industrial Advisory Board s.tup
for the area and In accordance with
the provisions contained in the State-
Aid to Industries (The Centrally Ad-
ministered Areas) Model Rules. The
Chief Commissioner, Maniour has
been requested to furnish detailed in-
formation and the same willbe laid
on the Table of the House wlen re-
ceived.

TRADERS AND NON-OFFICIAL TRADE
DELEGATIONS VISITING FoRFIGN
CouNTRIES

*218. Shri N. P. Sinha: (a) Will the
Minister of Commerce and Industry he
pleased tn state what help and faeili-
ties Government give to private tra-
ders and non-official trade delcgations
visiting foreien countries to explore
markets for Indian commonditics there?

(b) Did Government rec~ive any re-
tuests  for help from individnal  tra-
ders and surh delegations in *he year
1751-52?

Th~ Minister of Commerce and In-
dustrv (Shri T. T. Krishnamachari}:
fa) The facilities orovided by the
Government of India include ussis-
tance ip respect of (i) the grant of
foreign exchange, (ii) the issue of
passports and procurement of visas
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and (iii) trade contacts with im-
porters of Indian goods. The Gov-
ernment of Indias Commercial
Represcntatives abroad have instrue-
tions tb assist wvisiting businessmen
and non-official delegations in a!l pos-
sible ways. more particularly by pro-
viding them with commercial infor-
mation relating to the marketing of
Indian goods and by giving letters of
introductinn to local dealers, chambers
of commerce and Governmental au-
thorities to facilitate promotion cf In-
dia’s export.

(b) Requests were received from
individual traders but nut from non-
officia! Delegations,

Re-orGaxisaTioN of C. P. W. D.

*219. Shri 8. N, Das: Will the ?inis-
ter of Works. Housing and Supply be
pleased to state:

(a) whether Government have final-
ly considered the report of the Com-
mittee appointed to examine the re-or-
ganisation of the CP.W.D.: and

_(b) if so. which of its recommenda-
tions have been accepted and gziven ef-
fect to?

The Minister of Works. Housing
and Supply (Sardar Swaran Singh):
fa) and (b). The Report of the
Committee lhas been cons‘dered and
all the major recommendations have
been accepted. In pursuance of such
acceptance, the CP.W.D. has already
been reorganised on the lines recom-
mended by the Committee and three
Circles and five Divisionc have been
abolished. The Chief Enginesr has
also been instructed to issue neces-
sary departmental instructions for the
implementation of the recommenda-
tiong accepted. Some of the recom-
mendations like the lacation and
amalgamation of offices the ren-
tralisation of pavments and aceounts,
the framing of recruitment rules. the
setting up of the National Buildinas
Organisation and the standardisation
of specifications designs and raaterials
on a zonal basis will neses=arilv take
some time for being fullv implemcnt-
ed. The only recommendatina of anv
importance on which a final decizion
has nat been taken and which is =till
under consideration is the one relat-
ing to the avoidance of Sunerintend-
ing Engineers being appointed ns urbi-
trators for settling disputes with
contractors.

MoToR ASSEMBLY PLANT OF GENERAL
Morors CoMPaNY

*220. Shri K. G Desmukh: Will the
Minister nf Commerce and Industry he
nleased to state the reasons for the clo-
sure of the motor assembly plant al
Bomhav of the Gencral Motors Com-
pany of Bombay?
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The Minister of Commerce and In-
duostry (Shri T. T. Krishnamachari):
So far as the Government aore aware.
the plant is still operating.

Pay aNDp ALrowances oF INpiax COFFEE
Boarp EMPLOYEES

*221. Shri Nambiar: Wi'l the Minis-

ter of Commeree and Industry be
pleased to state:

(a) whether Government are giving
pay and allowances as recommended
by the Central Pav Commission to the
em;loyer\ ni the Indian Cotiee Board:
an

(b) If not. whether the eroployees
have demanded implementation of the
Pay Commission Scales and if so, why
it has not been granted?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). There are many posts
under the Indian Coffee Board which
do not correspond to anv post under
the Central Government. The general
question of revision of srales of pav
and allowances of the emplovees of
the Board is under consideratinn.
Dearness allowance. however. is given
in accordance with the rules applic-
able to Central Government scrvanis.

!‘:XAMIN\TTOEN‘ oF S'ra'rz TrapinG Com
MITTEES" REPORT

*222. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry he
pleased to state whether the report of
the Committee appointed to ake a
quick examination of the recommen ia-
tions of the State Trading Committee
has been submitted and if so. what =re
the salient features of this report?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamacharii:
The Committee hag not yet submitted
its report.

ReLEF To HANDLOOM WEAVERS

*223. Shri T. S. A. Chetilar: Will the
Minister of Commerce and Industry be
pleased to state.

(a) whether Government are aware
of the distress amongst handloom wea-
vers conseauent on unemployment and
accuniulation of stocks. particularly in
thedTamiI districts of the Madras State:
an

(b) whether the Government of
Madras have apnroached the Govern-
ment of India to bel» them in giving
relief to these people. and if so. what
help was given?

The Minister of Commerce and In-
dustry (Shri T, T, Krishnamachari):
¢9) Government are aware of the
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difficulties created by the accumuls-
tion of stocks of handloom fabries.

(b) No. The latter part of the
question does not arise.

JuTE MiLLs' DELEGATION IN BMHAR

*224. Shri L. N. Mishra: (a) Will the
Minister of Commerce and Industry be
pleased to state whether it is a fact that
a three-man delegation of Jute Mills
has recently visited Bihar under the
instructions of the Government of
India?

(b) If so. what is the purpose of
their visit and what are the places
they visited in Bihar?

(c) Has the Delegation submitted
any report to Government?

(d) If so. what are the main featu-
res of the report?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnlrpneharvl‘.l:
(a) to (d). One of the difficulties
of the jute growers in the State of
B'har. it was renorted to Government.
was the absence of any direct contacts
hetween them and the mills. This
noint was brousht to the notice of
the Tndian Jute Mills Association
whirh readily agreed to send a delega-
tinn to Bihar. Th~ delegation. which
was accompanied by an Officer of
the Government of Bihar, visited
Patna. Purnea. Forbesganj and Gola-
bagh. A copy of the Report of the
delegation has been received bv Gov-
ernment, The Report brings out the
following points:

(i) Prices in Bihar are on a paritv
with other areas. As, how-
ever. the vield per arre
in Bihar is low. nrices
which are economic for As-
sam or Bengal are often
uncatisfactory  to  the culti.
vator in Bihar.

(ii) Acute shortame of water re-
flects adversely on the quali-
ty of Bihar Jute.

(iii) Although the availability of
wagons is satisfactorv. there
is congestinn at the tranship-
ment points.

(iv) About 75 nver cent, of the
crop had been sold by the
grower when the delegation
visited Bihar.

Kost CoNTROL SCHEMFE

=225 Shvi T, N. Mishra: (a) Will the
Minister of Trrigation and Power be
nleased to state whether the work on
the Kosi Control Scheme that was sus-
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pended during the last monsoon has
been re-started?

(b) If so, what is the nature of the
work?

The Deputy Minlster of lrrigation
and Power (Shri Hathi): {(a) The
ifc.'rrk on the Kosi Project has not yet
started. Only investigations are in
hand. Work was suspended during
monsoon since field work cannot be
executed during heavy rains. Work
was resumed immediately after mon-
soon i.e., in October, 1952,

(b) The various items of the work
are:

(1) Foundation explorations for
concrete dam at Belka Dam
site,

(2) Soil surveys for
dam,

(3) Topographical surveys and
property surveys for the re-
servoir area,

(4) Surveys for construction
material, such as coarse and
fine aggregates, and

(5) Surveys for the
Kosi Canal system.

the earth

Western

“PROTECTION OF Hixpus IN EasT BENGAL

*226. Giani G, S. Musafir: Will the
Prime Minister be pleased to tate:

(a) what steps have been taken by
the Government of Pakistan for the
protection of the Hindu Minority Com-
munity in East Bengal;, and

(b) whether there has been any cor-
‘reSp_onden_ce with the Government of
Pakistan in regard to this matter and
if so, what is the result?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
The hon. Member’s attention ig invit-
ed to the reply to starred question
No. 220 asked by Shri B. C. Ghose in
the Council of States on the 15th
December. 1952. A copy of the ques-
_tion and the answer are placed on the
“Table of the House. [See Appendix
II, annexure No. 27.]

(b) There has been some corres-
nondence with the Prime Minister of
Pakistan. This deals with a number
of issues among which is the one re-
ferred to in the question. This cor-
respondence is still continuing.

LaBoUR HOUSING SCHEMES

*227. Shri Heda: (a) Will the Minis-
ter of Werks, Housing and Supply be
pleased to state what are Government's

463 PSD
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plans for the housing of workers, other
than factory labour, with particular
reference to agricultural labour?

{b) What are the States that have
taken up such schemes?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh): (a)
No specific schemes have as yet been
formulated by the Central Govern-
ment regarding the housing of
workers, other than industrial labour.
Though it is unlikely that, within the
financial resources mnow available, it
would be possible to extend the scope
of our housing schemes 1o embrace
all workers in general, it is proposed
to examine whether some assistance
could not, as a first step, be given to
State Governments and local bodies
in the matter of slum clearance where
the benefit of such schemes will not
necessarily be confined entirely to in-
dustrial workers.

(b) As no definite scheme of Cen-
tral aid has been formulated I am at
present not in a position to say which
State Governments have schemes in
this behalf.

CANAL WATERS DISPUTE

*228. Shri Damodara Meaon: Wil
the Prime Minister be pleased to state:

(a) whether negotiations are still
going on between India and Pakistan
for the settlement of the canal waters
dispute; and

(b) what is India's
matter?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) At the instance of
the International Bank for Recons-
truction and Development, an Indus
Basin Working Party of engineers,
designated by India and Pakistan, has
been formed to study, together with
the Bank Engineers, possible techni-
cal measures for increasing the water
supplies now available for irrigation
to both the countries from the Irdus
System of rivers. taken as a unit.
The Working Party has already helo
three meetings in Washington, Xarach:
and Delhi since June 1952.

{b) India's position in this matter
was stated in the agreement arrived
at with Pakistan on the 4th May,
1948. It is our belief that the rivers
of the Indus basin contain enough
water to supply all the needs of
India and Pakistan. This might.
however, require certain steps to be
taken to make those waters availzble.
Meanwhile, India has been continu-
ing to supply water to the Pakistan
canals in accordance with the agree-
ment of 4th May, 1948. This supply

stand in this
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will be continued so long as the
negotiations with the good cffices of
the Intermational Bank are in pro-
gress. A copy of the agreement of
the 4th May, 1948, is laid on the
Table of the House. [See Appendix
11, annexure No. 28.]

NaTiONAL BUILDING ORGANISATION

*229, Shri K. C. Sodhia: Will the
Minister of Works, Housing and Sup-
ply be pleased to state whether Gov-
ernment have considered the recom-
mendations of the Planning Com-
mission regarding National Town and
Country Planning Act and if so, has
any action regarding the same been
initiated in the direction of the setting
1iz_p 2! a National Building Organisa-
ion?

The Minister of Works, Housing and
Supply (Sardar (Swaran Singh): The
recommendations are under detailed
examination in the different Minis-
tries concerned. In so far as the
National Building Organisation is
concerned the details of its constitu-
tion and function are being worked
out by an inter departmental Com-
mittee in consultation with the Plan-
ning Commission and it is expected
that it will come into being in the
course of the next financial year.

Fim Soncs o AILR.

*230. Giani G. S. Musafir: Will the
Minister of Information and Broad-
casting be pleased to state the rea-
sons for banning the broadcasting of
film songs over All India Radio. which
have already been duly passed by the
Film Censor Board?

The Minister of Information and
Broadcasting (Dr. Keskar): Thereis
no ban on the broadeast of film songs.
The decision wf the Government is to
reduce the number of film songs in
order to ensure that only sufficiently
good quality film music is broadecast
from All India Radio.

JoINT INDO-JAPANESE IRON PLANT

*231. Shri 8. A. Khan: Will the

Minister of Prodoction be pleased
to state:

(a) whether it is a fact that the
project for a joint Japanese and In-
dian iron plant near Calcutta has
been dropped; and

(b) if so. what are the reasons f.
such action? s for

The Minister of Production (Shri
K. C. Reddy): (a) There has been no
;{g&ml of such a projgct near Cal-
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(b) Does not arise.

INpIAN DEVELOPMENT AND RESEARCH
CENTRE

190. Shri Karni Singhji: (a) Will
the Minister of Irrigation and Power
be pleased to state whether the Indian
Development and Research Centre has.
since been started at Jodhpur (Rajas-
than)?

(b) If so, what steps have so far
been taken—

(i) for the development of water
resources of Rajasthan;

(ii) for reclamation of arid zones;
and

(iii) for geological, geophysical and
hydrological surveys of the
State?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No Sir.
The proposal is still under the consi-
deration of the Government of India.

(b) Doeg not arise in view of the
reply to part (a) above.

MiNING COMPANIES

191. Shri Eswara Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of mining compa-
nies incorporated in India, State by
State; and

(b) the mineral each of them works?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). The information asked
for is not available but will be collect-
ed and laid on the Table of the House °
in due course.

SEA-BORNE EXPORTS

192. Dr. Ram Subhag Singh: Will
the Minister of Commerce and In-
dustry be pleased to state the figures
for the sea-borne exports of Indiaon
(i) private, as also (ii) on Govern-
ment accounts for the latter half of the
year 1952-53? .

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The figures of exports of India on
private and Government accounts are
not recorded separately in official
statistics.

Tea ESTATES WHICH HAVE SUSPENDED
Work

193. Shri Barman: Will the Minis-
ter of Commerce and Industry be
pleased to state:
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(a) the number of tea estates that
have suspended work in different
States up till now;

f{b) the number of workers that
have been thrown out of employ-
ment; and

(c¢) what are the numbers of share-
holders involved in each of such
rgardens?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):

(a) 107.
(b) 60,456.

fc) Government have no Informa-
tion.

Inpians 1N ForeicN CoUNTRIES

194. Shri Barman: Will the Prime
Minister be pleased to state:

(a) the number of Indians and peo-
ple ot Indian origin in foreign coun-
tries, separately,

(b} the number that have accept-
ed the nationality of the country of
domicile: and

{c) the number that have not ac-
cepted such country’s nationality  or
have been doenied the privilege?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) to (¢). It is exceed-
ingly difficult, and hardly possible.
without very great labour. to collest
all the information required by the
han. Member. In countries like Burma,
Ceylon, Malaya, East Africa and West
Indieg where large numbers of Indians
have settled quasi-permanently or
permanently, a very large number
have not yet decided whether they
will remain Indian nationals or ac-
cept the citizenship of the country
where they are staying. For the time
being it can only be said that those
who have Indian passports or regis-
tered themselves with warious Indian
Missions abroad can be considered to
be Indian nationals definitely, If that
information will satisfy the hon. Mem-
ber, it can be collected and laid on the
Table of the House in due course.

TRADE WITH SINGAPORE AND MALAYA

195. Shri K. K. Basu: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of imports from
and exports to Singapore and Malaya
annually since 1947; and

. (b) the main items of exports and
imports?
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The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) A statement is laid on the Table
of the House,

(b) A statement showing the main
items of exports and imports is also
laid on the Table of the House,

[For (a) and (b) See Appendix II,
annexure No. 29]

MAN-POWER FOR IMPLEMENTATION OF THE
FIve YEAR PLan

196, Shri S, C. Samanta: Will the
Mirta:‘ster of Planning be pleased to
state:

{a) whether prisoners in jails have
been engaged in the construction of
dams etr. in any State in India; and

(b) if so, the names of such States
and the number of prisoners employ-
ed and the nature of work done?

The Depuiy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) Two thousand prisoners were
employed on the Tungabhadra Pro-
ject in Madras State. In Uttar Pra-
desh, at the Sampurnanand Camp in
Banarag district over two thousand
selected prisoners are working on the
Chandraprabha Dam. In Bombay and
Mysore. schemes for the emplovment
nf prisoners on public works are
shortly expected to be sanctioned.
Similar schemes are at present under
active consideration in Bihar and
Rajasthan.

TRADE AGREEMENT WITH HUNGARY

1997. Shri Nanadas: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether it i3 a fact that a trade
agreement has been concluded between
India and Hungary;

(b) whether the agreement con-
tains quantum of imports and exports;

(c) the total value of the export-im-
port trade that is proposed under the
agreement;

(d) whether a copy of the agree-
ment will be laid on the Table of the
House; and

(e) whether mica is one of the
~ommodities included in the schedules
under the agreement?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) Yes, Sir. A trade arrangement has
been concluded for the years 1952 and
1953 by an exchange of letters between
the two countries.
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(b) No, Sir.
(c) Does not arise.

(d) Copies of the trade Iletters
exchanged have already been placed
in the Library of the House.

(e) No, Sir.

Boarps FOR COTTAGE INDUSTRIES

198. Shri M. L. Dwivedi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the reasons for the abolition of
All India Cottage Industries Board and
replacing it by other boards called
the All India Handloom Board, the
All India Handicrafts Board, and
Khadi Board;

(b) whether all these boards have
been constituted;

(c) if so, what are the personnel
of these boards;

(d) whether Government propose
to place on the Table of the House
s*tatements showing the functions of
wese boards;

(e) what will be the additional
expenditure per year as a result of
these expansions;

(f) whether any of these boards
have started functioning; and

(g) if so, what are their recom-
mendations, if any, with special re-
ference to popularising the goods (i)
an India and (ii) abroad?

The Minister of Commerce and In-
dustry (Shri T, T. Krisknamachari):
{a) It was considered that the
establishment of separate Boards
ronsisting of persons having specialis-
ed knowled¢e and experience in their
respective fields would yield better
results than a single Board.

(b) Yes.

(cY and (d). A copy each of the
resolutions containing the information
asked for is laid on the Tuble of the
House. [See Appendix II, annexure
No. 30]

(e) It is not possible to assess this
at this stage.

(f) All of them have started func-
tioning.

fg) The All-India Handloom Board
ave submitted the following
schemes:—

(i) An Internal Marketing Organisa-
tion with Headquarters at Madras
and offices in other important centres
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in India to organize publicity cam-
paigns for handloom cloth undertake
the promotion of marketing and sales
and in addition to undertake the work
of research and improvements in the
technique of production;

(ii) An External Marketing Organisa-
tion with the appointment of officers
working on jsalary and commission
basis in seven selected Middle and
South-East Asia Markets and the open-
ing of sales emporia at these places.

New FACTORIES AT SINDRI

199. Shri A. C. Guha: Will the Minis-
ter of Produetion be pleased to state:

(a) whether there is any plan or pro-
posal to set up any new factory at
Sindri;

(b) if so. (i) what are the factories; .

{1i) how these will be financed; and

(iii) how these will be managed; and

(c) whether any German rebaraltion
machineries are going to be put into
operation at Sindri?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) (i) (1) A coke oven plant for
the production of 600 tons of coke
per day;

{2y A cement factory for the
manufacture of cement, utilis-
ing by-product caleium
carbonate sludge from the
Fertilizer Factory;

(3) A plant for the manufacture of
Urea or Ammonium Nitrate;
and

(4) A plant for the production of
Methanol.

(ii) and (iii). The Sindri Ferti-
lizers and Chemicals Ltd.
will finance and manage the
coke oven and methanol plants,
The Associated Cement Com-
panieg Ltd. will finance and
manage the cement factory.

The scheme regarding
Urea/ammonium  nitrate is
still under investigation. When
the plant is put up, it will be
managed by the Sindri Ferti-
lizers and Chemicals Ltd.

{e) The methanol plant obtained
from German reparations will be
utilised for the production of
methanol.

Jute Goobs PURCHASED BY U, 8. A,

200. Shri A. C. Guna: Will the Minis-
ter of Commerce and Industry
nleased to state:
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(a) the quantity of Indian jute
goods purchased by the U.S.A., month
by month, during the year 1952 (Janu-
ary to December);

(b) the price in each month for each
tem;

(¢) how the price of Indian jute
goods compared with that of jute goods
produced in Continental countries; and

(d) what percentage of U.S.A. pur-
chase was made from countries other
than India?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamacnari):
(a) and (b). No infomation is avail-
able about actual purchases made by
U.S.A. A statement giving the quantity
of jute goodg exported to that coun-
try and prices of representative varie-
ties ruling in the Calcutta market
during 1952 is, however, placed on
the Table of the House. [See Ap-
pendix II, annexure No. 31]

(c) and (d). Government are un-
able to furnish authoritative statis-
tics regarding commercial transac-
tions outside the country.

Comr

201. Sardar Hukam Singh: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what is the
total production of coir, manufactured
and unmanufactured, in the country
in the year 19527

(b) Was any quantity exported to
any countries during 19527

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) Production figures of coir for the
calendar year 1952 are not available.
In the year 1951-52 Travancore-Co-
chin, which is the most important
coir-producing area, produced 15,60,000
ewts. and West Bengal 83,000 cwis.

Information from other States s
being collected and will be placed on
the Table of the House in due course.

(b) 12.27,000 cwts, of coir were
exported during 1951-52.

PURCHASE OF BICYCLES AND MoTOR CARS

202. Shri V. [P. Nayar: Will the
Minister of Wi Housing and
Supply be pleased to state:

(a) the estimated annual require-
ments of bicycles and motor cars to
be purchased by the Government of
India for official use; and
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(b) whether Government are pre-
pared to lay on the Table of the House
a statement showing the number of
bicycles bought of Indian manufae-
ture specifying the make and of
foreign manufacture specifying -the
make, the cost price of each such
bicycle, the total amount spent on
Indian and foreign made bicycles in
the years 1947, 1948, 1949, 1950, 1951
and 19527

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Diflerent quantities have been
purchased in different years. Based
onvthe actualg of the last year, the re-
quarements during 1953 may be as
under.—

Bicycles 2000 Approximately.

Motor Cars 800 =

(including Jeeps).

(b) A statement showing the re-
quisite particulars is placed on the

Table of the House. [See Appendix
II, annexurg No. 32] ppe

STEEL REQUIREMENTS

203. Shri T. S. A. Chettiar: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what are the
requirement= of India of the wvarious
grades of steel for the year 1033-547

(b) How much of it was produ i
India in the current financial yeaf‘?d o
The Minister of Comme
dustry (Shri T, T. Krishnamachari):
(a) and (b). A statement is laid on
the Table of the House.

STATEMENT
Category Domand in  {Produetion in
1953-54 1952-53
(April to November
1952)
(in tons) (in tons)
Railf and structurals 750,000 180,117
Sheets 400,000 102,954
Bars and Rods 650,000 229,194
Plaves 200.000 46,074
Tinplates 130,000 43,978
Wires and wire
products 40,000 22,515
Pipes and Tubes 60.000 Nil
Wheels, Tyros & Axles 50,000 15,107
Othors 60,000 27,068
Totar 2,340,000 727,007

tFigures for the rest of the year ar;
not available at present,
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ExroRT OF IRON ORE

204. Shri Madhao Reddi: Will the
Minister of Commerce and Industry
be pleased to state the quantity of
iron ore exported from India during
the year 1950-517

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
84,513 tons.

JaPANESE PENCILS

205. Shri M. R. Krishna: Will the
Minister of Commerce and Industry
be pleased to state whether it is a fact
that illicit import of cheap quality
Japanese pencils in large quantities is
made into India?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Government are not aware of any
such illicit imports.

GANDAK CANAL SCHEME

206. Pandit D. N. Tiwary: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of India sanctioned a sum
of Rs. 48,000/- for the investigation of
Gandak Canal Scheme in Bihar,

(b) whether the Government of
India have started investigation of
the scheme or directed the Govern-
ment of Bihar to get the scheme inves-
tigated; and

(c¢) whether any amount out af the
sanctioned sum was spent or whether
the Government of Bihar have borne
the whole cost?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No Slr
The Government of India during
1947-48 sanctioned an allotment of Rs.
22,000/- for carrying out surveys of
the Gandak Valley by the Survey of
India.

(b) Only the survey of the Gandak
Valley was carried out by the Survey
of India. The other investigations
were carried out by the Government
of Bihar.

(c) An amount of Rs. 17412/- was
spent out of the sanctioned allotment
of Rs. 22,000/-.

Inpian Corree Boarp Lasour Uniow

207, Shri Nambiar: Will the Minis-
ter of Commerce and Industry be
pleased to state:
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(a) whether it is a fact that the
Indian Coffee Board employs about
1,200 Class IV employees;

(b) whether it is a fact that about
900 of them are members of the Indian
Coffee Board Labour Union;

(¢) whether Government have refus.
ed recognition to the above Union and
if so, why; and

(d) whether an application for the
recognition of the Union was received
by Government and if so, what steps
have been taken thereon?

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari):
(a) The number of class IV servants
gmi)lﬁy;ed by the Indian Coffee Board
is 1,144,

(b) Information is under collection
and will be laid on the Table of the
House,

(c) and (d). Recognition was re-
fused since the Union was not fully
representative of all the class IV
employees of the Board and since the
rules of the Union did not satisfy the
conditions laid down by Government
for recognition of such Unions.

IMrORT oF SILK CLOTH AND YARN

208. Shri Jhuolan Sinha: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what was the
total import of silk cloth and yarn into
India during the years 1951 and 19527

(b) What time, if any, is likely to
be taken tn so develgp the silk indus-
try as to make this country self-suffl-
cient in respect of silk?

The Minister of Commerce and In-
du?lry (Shri T. T. Krishnamachari):
(a)—

Silk Cloth

1951 22,672 lbs.
{approx. 391,500 yds.)

Silk Yarn
60,042 lbs.

1952 32,674 lbs.
(approx 670,000 yds. )

(b) Presumably the reference is to
raw silk. It is difficult to give any
indication at present
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BARODA BROADCASTING STATION

209. Dr. Amin: (a) Will the Minis-
ter of Information and Broadcasting
be pleased to state what is the total
cost of construction of the Broadcast-
ing Station at Baroda?

(b) Is it a fact that the Broadcasting
Station at Baroda has been construct-
ed out of the late Shree Sayaii Rac
Diamond Jubilee Fund and Govern-
ment are now spending only for its
maintenance?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). According to information avail-
able the capital expenditure on the
construction of the late Baroda
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Broadcasting Station was Rs. 4,49,780,
which, it is understood, had been
mostly met out of the Diamondi
Jubilee Trust Funds. It is not
a fact that the Government of
India are only spending on the mainte-
nance of the Station. This station was
taken over by All India Radio on 16th
December 1948 on payment of a sum
of Rs. 1,89,122, that being assessed as
the net and full valuation of the as-
sets taken over on that date. Since
20th April 1351 Ahmedabad and
Baroda have been functioning as
jointly and linked stations, It is pro-
posed to have a powerful transmitter
for both the stations to be located
between the two cities..
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HOUSE OF THE PEOPLE
Friday, 20th February, 1953

The House met at Two of the Clock
[MR. DMWGTY-SPEAKER i the Chair]
QUESTIONS AND ANSWERS
(See Part I)

3 pM.
MOTION. FOR ADJOURNMENT

MiniMum WACE STRUCTURE IN WEST
BenGaL

Mr. Deputy-Speaker: I have received
notice of an adjournment motion re-
garding the action taken by the Bengal
Government and the Bengal Legislature
in reducing some wages.

Shri T. K. Chaudhuri (Berhampore):
My motion is not against the action
taken by the Bengal Legislature.

Mtr. Deputy-Speaker: By whom was
tha legislation passed—I mean the legis- »
lation whick has the effect of reducing
the wages? Is it not the Bengal Legis-
lature? The hon. Member will kindly
give me some information which I want,
and then if after that he wants to say
something more and I feel not satis-
fied I will ask him to speak. He says—

“ ..the action of the Government
of India in allowing the Govern-
ment of West Bengal to take
unilateral action by themselves in
respect of the minimum wage
structure...”

Now, what is the unilateral action
taken by West Bengal?

Shri T. K. Chaudhuri: The West
Bengal Government have published a
notification in their Gazette on Monday
last. revising the scale of minimum-
wage-cum-foodstuff concession for tea
plantation workers, and this has
worked to their detriment and has
caused them pecuniary loss.

Mr. Deputy-Speaker: Under the
Constitution, has the Central Govern-
ment or Parlilament revisional juris-
diction over what West Bengal
does?
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Shri T, K. Chaudhuri: The Minimum
Wages Act is a Central subject.

Mr. Deputy-Speaker: The hon.
Member apparently means a concur-
rent subject.

Shri T, K, Chaudhuri: Yes, Sir. It

ig a concurrent subject.

Mr. Deputy-Speaker: Granted that
it is so, can Parliament override what
the Bengal Government has done?
What has the hon, Minister got to say?

Mr ., Depuly-Speaker: Granted that
Industry (Shri T. T. Krishnamachari):
So far as the powers of the Central
Government in regard to labour
matters are concerned, it 15 a concur-
rent subject and determined by the
practice that obtains in such subjects.
Legislation In regard to minimum
wages has been enacted here, but

" the executive power in that regard is

vested in the State Government. So
far as the responsibility of the Central

Government in this matter is con-
cerned, the adjournment motion
says:

“failure...to uphold the solemn
assurances given on the floor of
both Houses of Parliament not to

take away any advantages hitherto
enjoyed y the tea plantation
workers...’

I-think that this relates to questions
asked by the Members of this and the
other House in regard to the scope of
the enquiry conducted by an offielal
of the Central Board of Revenue,
namely, Shri Rajaram Rao. I did
mentlon in that connection that we had
not asked this official to go into the
question of wages, nor were we accept-
ing any recommendations on this
matter. All that the Government of
India could do in this regard is merely
to act as advisers and try to bring the
parties together, That my hon.
colleague the Labour Minister has
done and is going to do again. The
Labour Minister is going to Shillong
in a few days. He will discuss this
matter with the interests concerned
and also with the State Governments
concerned. So far as the action taken
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Accounts Committee

[Shri T. T. Krishnamachari] :
either by the West Bengal Govern- this is not a fit adjournment motion
for me to give my consent.

ment or the Assam Gc:;rernm;zte in

this maltler is concerned, w ver i * certain

may be the equities of the situation, i m;g:“s:c:endm’lay%; r;:gm on

they are entirely competent to do ! the Table of the House

whatever they have done. I might ’

;al.zo mel?tion lthat while perhaps the U .

abour has felt that it has not hien

properly dealt with, the action taken MESSAGEOERE&TEE COUNCIL

bylttges;e State ('}ov'te'l'rgnermt.s1 has 1:13:‘.I

sulted in arresting t e closure o Secretary: Sir, I have to report the

estates. This morning's newspaper following two messages received from

tells me that certain estates are belng the Secretary of the Council of

re-opened. So, from the point of view States:—

of keeping the estates going and also .

providing employment for labour, their (i) “In accordance with the pro-

action seems to be on the right lines. visions of rule 97 of the Rules

I cannot go farther into the matter, ' of Procedure and Cpnduct of

because I am not competent to do so. Business in the “Council of
States, I am directed to en-

Shri T. K. Chaudhuri rose— close a copy of the Canton-
Mr. Deputy-Speaker: I have just ;n::}tgpéﬁl;ﬂdendgentt)h? i 1%:3{
now heard the hon. Minister, and as Committee, which has been
for the hon. Member he has given me i as' amended by the
a very long and detailed explenation Council of States at its sitting

#s to how this House ought to take held on the 18th February,

this matter into consideration. I only - d
lx;ranled to make one poii-nt clear, and % 1953", an

ave got that information now. o

consider that this is a matter which is (ii) “In accordance with the pro-
primarily the concern of the West visions of rule 97 of the Rules
Bengal Government. When it takes of Procedure and Conduct of
action setting out what the minimum Business in the Council of
wages concerned should be, this Parlia- States, I am directed to en-
ment has no revisional jurisdiction close a copy of the Live-stock
over that action. Hon. Members may Importation (Amendment)
alsn romember that this matter has Bill, 1953, which has been
from time to time been brought up - g“t:ﬁg a;”;ts Tﬁtln%oﬁgfél 3&
before this House in some form or the 18th February, 1953.”

other.  Alrcady. there has been a half-
an-hour discussion the other day re-
garding minimum wages when the

o pr SAEEE Whm Deie fre. et PAPERS LAID ON THE TABLE
that he was going there and that he
would arrange for a tripartite con- (1) CANTONMENTS (AMENDMENT) BILL.
ference and so on. (2) Live-Srock IMPORTATION (AMEND-
Shri T. T. Krish: hari: He would | NEEAR) S
. T. namachari:
3 - e wo Becretary: I beg to lay on the Table:

be going there next week.

Mr. Deputy-Speaker: As the hon. (1) The Cantonments (Amend-

ment) Bill, 1952 as reported b

Minister of Commerce and Industry 3 .
said just now, this matter of the e e
closure of tea plantations and gardens b Sm eegouncll ot gtause and
was also raised in this House on many v e ’

« ocrasions. 1f the Bengal Government, (2) The LiveStock Importation
with a view to relleving or avoiding (Amendment) Bill, 1953 as
the closure of tea gardens, has to assed by the Council of <
make some adjustments, that matter gtates_
cannot be brought up here by way of
an_adjournment motion. LAtter all, ——
let taﬁe rorr—NTnister of abour re- REPO PUB
turn. Then, there are also ample ACC%TUSNTOSF C'I(;IHMEMI‘ITE%IC ~
opportunities for hon. Members to ralse Shri B. Das (Jajpur-Keonjhar): T beg

this matter before the House and
make further suggestions during the to present the following:—
discussion on the Budget and the (1) (Fourth Re of the P“l:ﬂf

Finance Bill. Therefore, I think that Accounts Committee on
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(Amendment) Bill
“Import and Sale of Japanese this Bill hefore the House. Cur in-
Cloth”; lt-gitif‘n lwasEtr remopve the hi{'-:ltsl'g:s
which the Eveacuee Property A.t has
(2) Fifth Report of the Public been causing upon those of cur na-
i;‘g’;l;t! &m&:e on (Rtalllle tionals who have no Intention of
ria unts = igratin, Pakistan,
ways) and (Posts & Tele- DRIBTREING: %0
raphs), 1949-50 and Audit :
eports thereon. Mr, Deputy-Speaker; There s too
] mych talk 4. the House. I request
[Placed in Library. See IV. 0.0. hon. Members not to carry on any
(60)] conversa‘ion ingide the House.
Shri A. P, Jain: Shri Daoshpande

(' ‘
INDIAN TARIFF (AMENDMENT)
BILL

, _ The Minister of Commerce and
+Industry (Shri T. T, Xrishnamachari):
1 beg to move for leave to introduce
a Bill further to amend the
“Tariff Act, 1834.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a BIll further to amend
the Indian Tariff Act, 1034.”

The motion was. adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill.

ADMINISTRATION OF EVACUEE PRO-
PERTY (AMENDMENT) BILL

Mr. Deputy-Speaker: The House will
now proceed with other Bills, Shri
A. P, Jain. °

The Minister of Rehabilitation (Shri
A. P. Jain): I beg to move:

*Tha: the Bill further to nmenc!
the Administration of Evacuee
Property Act, 1950, as reporied

™ by the Select Committee. be iaken
into consideration.”

Tre rem-rt of the Select Coa:nittee

" has been before the House for some
time, The Select Committee has
mode ce:tain changes which nre not
of 4 major character but which nene-
thelees improve the Bill very greatly.
It ‘s not riecessary for me to give any
explanation about' the changes made
by the Select Committee, because
they are cotailed in the repn-t ard
speak for themselves. Two minutes
of Adissent hdave been appended ‘o the
Seler* Cummittee report. One of
them is by Shrimati Sucheta ‘'irina-
lani. In tart. that minute is more an
expression of opinion than any major
diference from the majority report.
Shri Leshp mde has appendad another
minute of  dissent. His whole
approach to the problem Is contracy
to the approack with which I brought

Indian

.

wartl; tc make the provigions of the
Administraiion of Evacuee Propeity
Act raore rigid, which naturally will
add to the difficulties of those to
whv . we wented to givé some relief.
Therefore, it is not possible tu see
cye to vye with  the varinus mtters
whica ho nas urged in his nimne,
Leonnse they go contrary to the very
spirit of tve Bill. In fact all al-ug
that I hove been in charge »f this
Minisiry | have been feeling that the
Evacuee Property law is an extraordi-
nary law, which has been forced upon
s 1Painst our desire and agilast our
intentions, If Pakistan had played
the game that is, if the dieplaced per-
sons who have come over from est
Paristan tad been allowz2d tn enisy
their properties, to receive the rents
and to benefit out of those properties,
we would not have felt the nccessity

of orolomziag this legislation, Hu
Pakistan has acted otherwise ano
therefore we have been forced to

keep this legislation on the Statute
Book. I am happy that we are reach-
ing a staze now, preferably in sgree-
meut with Pokistan, when th: noezs-
silty for the Evacuee Praperty law
may ceass to exist. The House is
aware *“na! we have certain schomes
under consideration for the dispnsal
of the evacuee properties and if that
comes about, as I hope, the necessity
for this law will be very much
diminished ond I do hope that the
sicner this law terminates the Eetier
it is for everyone of us,

I will add opne word more, Among
the list of amendments that ha-2 hcen
1abied by wvarious Members of ihe
ITouse, T find that some relat2 10 the
jurisdiction of the civil courts. They
ha ¢ ¢ .ggested that the civil courts
il have jurisdiction in this mat-
ter wmd that matter. 'Now the whole
scheme of the evacuee property law
has been to exclude the jurisdi~tion
of the civil court and to create =a
hierarchy of officers who are dealing
with evacuee matters. Maybe there
have been difficulties; maybe that
sometimes justice may not have been
done—and it is not always done even
in-the civil courts—yet on the whole
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[Shri A. P. Jain]

we have found that the special hier-
archy which we have created has been
able to administer the law
fairly well. I am not sure
whether any induction of the jurisdie-
tion of the civil court will be helpful.
Therefore. we did not include the
question of the jurisdiction of the civil
court in the original Bill; nor was it
before the Select Committee,

v

Suo far as my experience gpes, I
would like to avoid all interference of
the civil court in the evacuee proper-
ty matters. Yet, if it is found to be
necessary. I would be prepared to con-
sider this question separately. But in
the Bill as it stands, it is not possible
to consider the question of giving any
jurisdiction 1o the ecivil courts, be-
cause that goes against the very fun-
damental scheme of the Act, as it
slands,

With these remarks I would con-
clude and await the reactions of the
hon. Members of this House and at the
end I may deal with the points that
are raised.

er. Deputy-Speaker:
ed.

Motion mov-

“That the Bill further to amend
the Administration of Evacuee
Property Act. 1050, as reporied by
the Select Committee, he taken
intc consideration,.”

T have received notices of certain
amendmenta, not only to clauses, but
nre for circulation and another for
Select Committec. T am nf the -pi-
nion that these are dilatory motions,
T would like to hear from hon. Mem-
ber: what their rcactions to these mo-
tions are.

Shil V., G. Deshpande (Guna):
When the Bill was originally moved in
this House and when a motion was
raade for circulation of this Bill for
eliciting public opinion, the hon. Minis-
ter  had given an assurance on the
fiocr of the House that the representa-
tives of the refugee associations
would be given a chance to appear be-
fore the Select Committee and place
their points of view. Then we found
that certain refugee associations
—pariiculary the All-India Refugee
Association—did wani to appear be-
fore the Select Committee. But ul-
timately we found that they were not
given a chance to represent their
views. This is 2 BIll which involves
the interests of milllons of refugees
and that is why we want that before
the Bill is passed public opinion should
be allowed to express itself. This is
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a controversial Bill—particularly the
definjtion of ' “intending evacyee.”
While in Pakistan there is such a pro-
vision, in this Bill that provision is
sought to be dropped. Then there is
a great deal of controversy in regard
to Custodian-General’s powers being
curtailed, When such neasures
which affect the interests of millions
of people are being passed, we want
that the persons concerned should be
consulied. This motion is not moved.,
for the purpose of delaying matter$,
but for raising certain specific issues.
it the Chair gives me a chance to
enﬁak I shall present my case in de-
tail. e =

Mr. Deputy-Speaker: The han.
“Tember was a Member of the Select
Comrnittee, Was any memorandum
submi‘ted by any of these associations
to the Select Committee?

€hri V. G. Deshpande: The All-
'ndia Refugee Association hed appli-
ed that they should be allowed to
present their memorandum and put
th2u1 case before the Committee.

Mr. Deputy-Speaker: They rould
have sent their memorandum by post:
did they do so?

Shri V. G. Deshpande: They did
not, because they had no time. In the
Select Committee I made it clear that
the Committee should announce that
if there are any refugee assoclations
which want to make representations
nn this issue they should be given a
hance., The case of those associa-
tions which voluntarily sent memo-
renda was considered. Now I fnd
thut @ large numbper of refugees are
~oming to us and they are saying that
‘his provision 2bout lease is very:
harmful, This provision is doing
ercater Injustice to Hindus than to
Muslims. because the owners of pro-
perties have left and those who ure~"
lessee:r, are Hindus. Thus we find
that a large number of refugees are
affected by this provision,

Shri A. P, Jain: Only one 1letter
was received and that was from Mr,
Choithram Gidwani. The letter is
dated the 19th September 1952 It was
not a memorandum. I shall, for the
benefit of the House. read out the let-
ter and my reply. Mr. Gidwani wrote
tn me on the 19th September 1052:

“As the time of the introduction
of the Evacuee Property Amend-
ing Bill an assvrance was given
on behalf of Government that the
refugee associations will be per-
mitted to place their point of view
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before the Select Committee re-
garding the same. The All India
Refugee Association would very
much wish to place their view=
pcint before the Committee. I
shali feel highly obliged if you
kindly let me know the datle on
which the Committee wishes to
hesr us.”

Thi4 letter was handed over to me
oOn the 20th and the reply which 1
sent to him was &s follows:

“A copy of your letter was hand-
ed over to me at about 8 AM.

today, (that is 20th Septem-
ber, 1952) by Shri Achint
» Ram during the first sitting

of the Select Committee, The origi-
nal letter (that is the letter which
Shri Gidwani sent me) reached
me at about 12-15 p.M. during
the secand sitting of the Commit-
iee. [ made an announcement
that the displaced persons would
be permitted to place their views
before the Select Committee some
months ago, but your, Association
did not apprcach me with their
request earlier. Even now when
the Select Coinmittee h3s been
meeting for the last four days
Your request has come on the
very last date and that too unac-
companied by any memorandum
containing the points which you
wanted to raise and your Associa-
tions’ views thereon. Your let-
ter was placed before the Com-
mittee, As the Committee had
practically concluded itz work by
then, I am to communicate to you
the Committee’s inability to meet
your Association -at this late
stage.”

In fact at the time the letter was

‘yeceived the Committee had finished

all its proceedings and only the sigaa-
ture remained to be appended.

®  Shri Gidwanl (Thana): May I suy a
Jew words? We did not know that
the Select Committee was meeting. We
had no information that it was meet-
ing. None of us was informed about
it. Nor were any associations given
intimation that they would be asked
to give evidence, as on former occa-
sicns. for instunce in connection with
the Debt Conciliation Bill and then we
sent iv our representative. This time
no such information was given. From
a friend we learnt that the Select
Committee was meeting and we sent
a letter, the reply to which was read
to you oy the hon. Minister. And
we had no opportunity to place our
goint. of view on this question. Thare-

ore it is very important, not only
from the refugee point of view, but I
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consider it from the national interests
alsc that more time should be given to
consider this Bill.

Mr. Deputy-Speaker: I would also
ask the hon. Member why it shou'd be
re-committed to Select Committae,
Once for all let me dispuse of both the
things. The hon. Member has gziven
notice of a motion for re-committal to
a Select Committee. What are the
special grounds for that?

Shri Gidwani: The same grounds
thatr I advanced, so that the Select
Committee may go into the matter and
consider all the aspects of the gues-
tion. Even now the hon. Minister
stated that there would be no need of
the Bill in the near future because
the whole scheme is being worled out
to dispose of this Froperty. here-
fore, in the light of the new scheme
before Government it may be neces-
eary to change the whole thing, or
drop the whole thing.

Mr. Deputy-Spcaker: 1 have heard
suificiently. May I know when the
reference to Select Committee was
made, The Bill was introduced in
August, The report of the Select
Committee was in November.

Bhri'A. P. Jain: In fact the Select
Committee finished its deliberations
on the 20th September,-1952. The re-
port was drawn up, and we met in
November only to sign the report.

Mr., Deputy-Speaker: That is all
rvight, That Iis, there was the in-
structlon to report before the last day
of the first week., There was no ses-
slon immediately thereafter until it
was presented. So the introduction
of the Bill was on 4th August 1952,
tne date of reference to Select Com-
mittce was 11th August 1952, and the
date of presentation of the report of
the Select Commititee was 5th Novem-
ber 1952. ° There were nearly thrze
months between the date of reference
tn Select Committee and the date of
presentation of the report. .

One of the Members, Mr. Desh-
pande, who has now tabled a motinn
for circulation was himself a Member
of the Select Committee, When nnce
the matter is referred to a Select Com-
mittec. people know that the Bill is
beforc the country. And the refu-
gees are not all over the country.
Most of the refugees are here, Even
now there is nothing preventing them
from having suitable modificatlons of
parl:cular clauses by tabling amend-
ments,

In the circumstances I do not feel
that anything has been placed before
the House toconsider as to why this
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ought to be circulated. All
able cpportunities were there.

reason-

So far as Mr. Gidwanl is concern-
ed, there is a rule that any hon. Mem-
ber. though he i not a Member of the
Select Committee, can participate in
the deliberations.

Shri V. G. Deshpande: He was not
a Member of the House then, \

Mr, Deputy-Speaker:

Hereaﬁer it
will be observed.

Tnerefore I do not think I should
allow either of these motions.

We W1 now proceed with the dis-
cussion on the original motion.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I was very anxious to
listen to the speech of our hon. Minis-
ter for Rehabilitation this afternoon.
The refugees have been waiting till
this time for him to come up with
some definite proposals now because
Government had already taken so
long and they expected that by now
the, Government must have been in a
position to declare what is going'to be
cone te this evacuee property, Of
course the message of the New Year
this time shocked those unfortunate
people as the Finance Minister, accord-
ing tov reports in the press, gave a
decision, or, to say the least, had not
agreed to the proposal of the Rehabi-
lization Minister to contribute some-
thing to the Central Pool that was
mesni to be distributed amongst the
displeced persons. The year before,
on the same augvst day when the year
1952 began, we heard the Rehablilita-
tion Minister going round for election
speeches and he raised the hopes of
displaced persons that this was com-
ing very soon, But this time it was
revealed, either the Rehabilitation
Minister had never copsulted the
Cabinet. or the Finance Ministry, or
his speeches and announcements had
not been listened to by them or had
nct come to their notice, or the Finance
Ministry had assumed, might be, an
innocent ignorance that this bolt came
for the refugees.

The Minister of Revenue and Ex-

nditure (Shri Tyagi): I object to the
on. Member making a distinction
between nne Minister and the other. I
think the Finance Minister shares in
what the Rehabilitation Minister does.
Government acts as one unit, It is
really unfair that a fault should be
attributed to only the Finance Minis-
try.
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Pandit Thakur Das Bhargava (Gur-
gaon): Moreover it is not ‘innocent
ignorance.” The hon. Ministers have
said so many times, in this House and
outside, that compensation will be
given. There can be no innocent
ignorance about it,

Sardar Hukam Singh: Quite right. L
wanted these declarations, though they
come from our friend Pandit' Thakur
Das Bhargava who is occasionally in
the Chair and not from the Ministry.~
But I am glad if this is the position of
the Government, and I want it to be
declared unequivocally that the Gov=
ernment is committed to this. (An
Hon. Member: The reports may bes
wrong). Yes, but the Ministry has
to come with the declaration that the
reports ere wrong. Maybe. the re-
norts are wrong., I would be glad to
know that the reports are wrong. But
I am entitled to know what the posi-
tion of the Government today is.

Pandit Thakur Das Bhargava:
the Finance Mimister directly.

Sardar Hukam Singh: I am asking.
Even today there were some tempting
words that fell from the mouth .f the
hon. Minister that the Government
was considering a scheme wherehy the
evacuee property was to be disposed
of. From the list of Bills that we
have received during these sessions
we find that there was consnicuous
omission in such Bills of what was
guing to be done about this property.
That. of course, raused great anxiety
in the minds of the displaced persons.
There was a Bill to give compensation
to displaced persons but there was no
mention of any Bill which could deal
with this evacuee property. If really
the Governmeni—as was evident from
the words that we listencd to this
afternoon—heas come to a decision,
then that must be disclosed to us so
that the whole controversy might be
set at restt The refugees are not .
anxious that they might get this pro-

Ask

perty. They never desired it. If if
iz causing any hardship, this Bill
should go. this Act should go. 1If it

is found that it is not in consonance
with the ideals that we possess. the
displaced persons are in verfect agres-
ment wifth the Government They are
not anxious that they should get this
property. Let it be given az a gift.
Let this Act be wiped out altogether
from the Statute Book. What they
are concerned with is when such de-
clarations are being made. that there
is no budget provision or there is no
provision for finances, so far as ke
evacuee property 1Is concerned., we
would like to know whether it is going
to be made available to the pool or
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not. Then certainly, the refugees
feel nervous that such provisions are
going to be made. If it is decided
that this Act must go, we would not
have any objection. Let this go, We
do not want that. It is not to our
benefit but what the refugees are con-
cerned with is whether they are going
to get compensation or not. There
were many announcements and decla-
rations by Government spokesmen in-
cluding the Prime Minister that there
could not be any question of compen-
sation except the property that is left
behind by the Musiim migrants. But
today we learn that the Minister |is
very anxious that this Act should go
but he mentioned that the Govern-
ment is considering action to be taken
so far as the disposal of this property
13 concerned. I request the Prime
Minister even now, if he is in a posi-
tion to make a definite statement. We
wapt to know in what way this pro-
perty is going to be disposed of, how
the proceeds are to be utiiised. whe-
ther they would be for the benefit of
the.refugees or whether he has any
‘nther proposals to make.

=0 far as the Select Committee's
recommendations on this Bill are con-
cerned, the Minister said that as far as
the scheme is concerned, it excludes
the operation of the Civil Code. Quite
right but 1 find that it has called for
a clariflcatinn—Section 7. When the
amended Bill came it was considered
by Government that only the title
could be enquired into by the Custo-
dian though*that had given rise to
many disputes last time between the
Custodian and the Government spokes-
men but this is now being set at rest
and when a certificate is given, it
would only be the title that would be
enquired into by the Custodian. Then
the Select Committee has made it fur-
ther clear or added something new
that if he has not the title. then in the
case of rejection, he can go to the civil
court and establish his title. So.
even in the recommendations of fthe
Select Committee. a new provision is
being brought in by which jurisdiction
is being given to the civil courts which
did not exist before. Therefore, this
position taken up by the Minister that
he is not prepared to accept the juris-
diction which will be given to ecivil
enurts  does not stand tc very good
reason. because the Select Committee
itself has now added that clause also.

Then about leases and other things
also there is a provision. We are ap-
prehensive that it would work against
the interests of the displaced persons
because now the Bill says that the
conditions on which the original leases
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were given should not be altered. Ori-
ginally, the lessors, the original owners
nad given those properties on leasc for
certuin pericds. and if they had been
handed over to any refugees, they
were expected to continue the allot-
ment in respect of tenancy rights: but
now it is laid down that so far as the
original terms of duration and other
conditions were concerned, it would
not be possible for the Custodian to
vary them. Therefore, that alsa
would work against the refugees wha
might have to vacate those places or
get those leages restored.

Then again. when Sections 40 and
41 are being amended. there is one
danger. Now it has been laid down
that a certificate would be given to &
person who is an Indian citizen that
he -can sell his groperty. That is
right and he would be at liberty to ef-
fect that sale but if nfter that sale is
effecied and within two years of that
transaction, he decides to leave this
country for Pakistan, then this tran-
saction cannat be opened. Who would
be the sufferer? In the first place
the owner must have thought of the
money that his property will fetrh,
Mostly it would be the displaced per-
sons who would be affected beeause
they are in great need of acquiring
property and they purchase it becavse
the Custodian has granted them the
rertificate that they are cntitled to sell
4t. The poor refugee cannot know or
visualise that that gentleman would be
leaving within two years after the sale.
He pays the money by borrowing or
otherwise but unluckily, within thonse
two years of the transaction, the gen-
tleman decides to ieave this country
and proceed to Pakistan, Then that
question would come up before the
Custodian and if he cancels that sale,
that transactiom is set aside. It is
only that refugee who would lose. It
would be put in the evacuee pool but
not at the expense of the owner who
has committed this act but at the ex-
pense of the innocent person who has
already lost something. This would
not be of any gain either to the refugee
or to the country. Therefore, my re-
quest is that when once that certificate
has been given and the Government
and the Custodian hava derided that
he can cffect that sale, then there need
not be any difficulty, If he is allow-
ed, let him take away the money be-
cause otherwise also. he would not be
the lnser. He would get everything
that he derires acrording to his hearl's
enntent but it is only the Indian na-
fionals who would be the losers.
Therefore why penalize them?

Pandit Thakur Das Bhargava: It is
not so. If the consent is not given,
and the man lives here for two years
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the transfer would be immune as .also
if the consent is given. It is no lon-
ger open to anybody..... .

Sardar Hukam Singh: That is not the
view that I take from the amendment
that has been put up here. So I would
request the Rehabilitation Minister to
disclose what he knows, | want to
know whether he has consulted his
Finance Minister and his friend on
the right and has come to a deciston,
whether the Government is going to
contribute anything, whether they
have made up their minds as to the
disposul vof this property etc. Be-
cause, these unfortunate displaced per-
sons from West Pakistan have been
waiting so long and are now in a con-
dition where they are not able to suffer
any longer. They have been looking
to this source of compensation to en-
able them to stand on their legs, some
of them at least.

Shri V. G. Deshpande: The hon.
Minister, while moving the Bill for
consideration, said that there was a
fundamental difference between my
aporoach and the approach of the
Mover of the 8ill. and hence he could
not appreciate the minute of dissent
piven by me. I tried hard to see
where the fundamental difference in
approach was. PB-ecause in my minute
of dissent I I ive made it clear that I
do not want the members of any com-
munity who rre residing in India to
suffer on account of this Administra-
tion uf Evacuee Property Act, and
that I want no discrimination to be
made apgainst any person simply be-
cause he belongs to a certain commu-
nity. T happened 1o see the Bulletin
of the Congress party published from
4th Aupusi tn 8th Augamst 1952. That
Bulletin, referring to this Evacuee
Propertv Act says that the Bill makes
a number of important concessions to
Muslims. Perhaps that may be the
difference 1 am not able to find
where the difference lies, That is a
non-communal party and every day
we are hearing long sermons albfout
communalism: they are impartial to
all communities. In my approach
also T want iust a fair and impartial
treatment to all communities. But.
making concessions to Muslims at the
cost of Hindus may be non-communal
and perhaops that mav be the difference
in his approach and my approach.

Mv nersonal view is this and T have
made it very rlear, that I do not want
that those Muslims who are living
here should suffer and that if there
are any nrovisions in this Administra-
tion of Evacuee Property Act which
do injustice to them, they ought to be
removed. So far as this auestion Is
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concerned, there can be no difference-
of opinion. But,’ when we went to
the Select Committee and when we
read the provisions of the Bill as it
was introduced originally and the Bill
as it is amended. we find that it trans-
gresses these limits. In the Adminis-
tration of the Evacuee Property Act.
there are ohe or two 'considerations
which we have to keep before our
eyes. One of the considerations is
that the evacuee pool ought not to be
diminishea.  We have to see whether
any of the provisions of this Bill affect
the evacuee vpool. If the evacuee
pool is diminished, we should certain-
ly stand to protest against that,

Then. there is another thing. ' I do
not mind even their giving concessions
to Muslims, because in this non-com-
munal Government. attending the
Nativnal sikh Conference is not com-
munal, giving concessions to Muslims
is not communal, but protesting where
injustice is made to the Hindus is very
communal and rabid communalism and

that ought to be stopped. I say, give
concessions te Muslims. but at least
to those living in India. In this Act

we find that vou are doing away with
the provisions regarding intending
evacuee. You want to give conces-
sions to Musiims who want to leave
India and go to Pakistan. I want to
raise my voice of protest against this
provisian. What o we find here?
The provision which deals with in-
tending evacuee 1is done away with,
We are told that when that provision
has been done away with, we have
amended the deflnition of evacuee sn
as to bring certain portions of intend-
ing ~vacuees under the deflnition of
evacuee itself. But I may draw the
attention of the House to the fact that
in the original Act, the intending
evacuee referred to the date 15th
August, 1947 (An Hon. Member: 14th
August)—14th August—this Bill wants
that “...... who has, after the 18th day
of October. 1940......". I know of
persons who have transferred their
property, from 14th August 1947 to
18th October 1949, to Pakistan. who,
on account of this provision regarding
intending evacuee, could not .transfer
their other property and they who are
waiting in India all along to go to
Pakistan and to dispose of their re-
maining property, The only hurdle,
the only obstacle in their way of going
to Pakistan was this provision regard-
ing intending evacuee, As soon as
this is done away with, as soon as thig
additional concession is given to Mus-
lims. these Muslims are only walting
to dispose of their remaining property.
Once that property Is disposed of they
can straightaway go to Pakistan. This
is my first objection.
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Then, 1 beg to point out that this
clause about intending evacuees forms
part of the Pakistan Administration
of Evacuee property Act. Here aiso
there is a fundamental- difierence in
the approach. They believe in the
healing touch: not to the Hindus of
Jammu; there, they use bullets. So
far as Pakistan 1s concerned, our
great Government has got the healing
touch just like Jesus Christ, and there-
fore, they want to remove Pakistan's
ills by the healing touch, I want
that a policy of reciprocity should be
followed. As lopg as there is a uwro-
vision for intending evacuses in the
Pakistan Administration of Evacu-e
Property Act, there is no justification
for our doing away with the provision
for intending evacuees. Therefore, I
would again appeal, that even at this
late stage. that whatever be our en-
xiety to give more concessions to
Muslims. this provision for intending
nVaﬁuees should not be done saway
with.

There are other clauses and there
are other parts of this new Amend-
ment which I must refer to. The first
part is this. We know of instances
where one person is living here and
all his dependants are living in Pakis-
tan. His wife may be there: his
children may be there. There are
such instances in Delhi here. Qur Act
makes provision that he can
mqney to them from here for years
together, For six years all his nea-
rest dependants may be there; still
vou wonld not declare him to be an
intending evacuee. I feel that there
must be a provision by which. per-
sons whose nearest dependants, that
is wife and children. are staylng in
Dakistan. and against whom intention
to opt to Pakistan is established by
documentary or other evidence. should
be declared as evacuees if not Intend-
ing evacuees. We find that the argu-
ment is advanced that what was cov-
ered by intending evacuee, we have
included in the definition of evacuee.
My own feeling is, there are many in-
stances with which I do not wish to
bore the House, where the relatives
are living in Pakistan, the relalives
wha were in Government of India
have left this country, and under sach
circumstances. at least there should
be this provision: where the nearest
dependanfs are staylng in Pakistan.
no exception should be made in their
rase.

There ie annther gquestion nf res-
toring property to evacuees. Previ-
nusly. there was a provision that the
Custodian-General could exempt any-
body from this provision or restore
property. There was the notorious
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case of Chatriwala. I hear that

Chatriwala's case is pending in diffe-
rent courts even at this stage. I do
not know exactly what has happencd
tn  Chatriwala's case. Mr. Achru
Ram had resigned on this issue, Now,
we find that this law is being amend-
ed. The Custodian-General is in a
way a quasi-judicial authority who
can apply his mind to the cases and
give an Impartial judgment. Our
Government has made it a point of
prestige, and as has been pointed out
in the minutes of dissent, when this
issue rame up even though the majo-
rity of the Select Committee was with
us. it had to be dropped because Gov-
ernment feels that they should have
the power to decide these things. My
view is that it should not be left even
to the Custodian-General. but that
there should be some judicial officer,
say @8 District and Sessions Judge,
who should be empowered to decide
such cases. and to decide to whom the
property should be restored. It is
said that there were only four cases
where Government was given power
to make exceptions. and Government
itself admits that out of these four
cases—in his last speech the hon.
Minister gave this data to us—-three
were foreigners, and the fourth zlone
was an Indian and then they say that
he also went to Pakistan. They had
restored the property, and they found
that this Indian Muslim whose pro-
perty they had restored. ultimately
went away back to Pakistan. These
are the instances. and therefore this
House is not prepared to allow the
Government to function for this pur-
pose, and we want that a judicial
officer, say a District and Sessions
Judge, should decide these things fin-
ally. At least the Custodian-General
should have the right. Government
should not have the right to decide to
whom property should be restorad.

I would particularly draw the at-
tention of the hon. Minister to one
clause. By the original law, the
leases which were cntered into before
partition or, say before 15th August.
1947, could not be gone Into. Now, an
amendment has bean made that whe-
ther the leases were made before or
after partition, they can be gone into.
Then it has been amended in the Se-
lect Committee that it can be Jgne
only in two cases, viz, if it is sub-let,
or if it is used for a purpose other
than that for which it was let out. I
have tabled an amendment, and I feel
the hon. Minister should have no ob-
fection to accepting that amendment.
These are not the only two cases. but
whatever the oppression of the Rent
Control Act,~—because this type of
property i8 situate in all parts of
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India and in different States what-
ever be the law, if that lessee con-
travenes or makes any breach of these
Rent Control Acts, thep alone should
he be ejected from the premises, and
in no other case that should be done,
Apart from this, my main conteution
is that the time has not come for this,
At least as long as this provision for
intending evacuee is there on the sta-
tute of the Pakistan Government, it
should not be changed in our law.

Shri Gidwani: I rise to oppose this
Bill for two reasons: one, it affects ad-
versely the refugee interests and the
other, it affects very seriously the na-
tional interesta.

As regards the refugee intevests, as
my friend Sardar Hukam Singh told
the House, it is linked up with the
question of compensation. I would
read to you, Sir, a letter which I had
written on behalf of the All-India
Refugees’ Assoriation to the Prime
Minister on 27th December, 1850,
when he made a public speech re-
garding this compensation issue:

“Dear Shri Jawaharlalji,

I presided over a conference of
displaced persons which was held
in the Constitution Club on Mon-
day, the 25th December. Copies of
mv address and the resolution pas-
sed by the Conference are enclos-

I wish to draw your attention
towards the attitude of a section
of the participants. They strong-
ly accused me of adopting mild
policies, and not giving them the
right lead necessitated by the con-
tinuously deteriorating condition
of displaced persons, The spea-
kers who called for direct action
were loudly cheered by the parti-
cipants. I write this to Intimate
you that your statement has in-
tensified the sense of frustration
and resentment.

1 would request you to let us
know the final decision of the
Government in respect of com-

pensation. With thanks,
Yours sincerely,
. Choithram P, Gidwani”

To this, I received a reply from Mr,
Dharma Vira.

Mr. Deputy-Speaker: Order. crder.
The hon. Member started by saving
that he wants to oppose this Bill. That
{8 not a matter which can be debated
at present. ‘The scope of the debate
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on the report of a Select Committee
is narrow. Rule No, 98 reads:

“The debate on a motion that
the Bill gs reported by the Selert
Committee be taken into consi-
deration shall be confined to .:on-
sideration of the report of the
Select Committee and the matters
referred to in that report or any
alternative suggesfions consistent
with the principle of the Bill.”

The Principle of the Bill has beem
accepted. Whatever has been done
in the Select Committee can be a
subject-matter here. Alternative
suggestions might be made, viz,, that
the Select Committee might have done
this as agaipst that. That is the
limited scope.

Shri Gidwani: I said the Select
("ommittee should have dropped two.
or three clauses—Nos, 7 and l5—and
said that this question was linked up
with compensation. Therefore. I was
reading this correspondence.

Mr. Deputy-Speaker: If all those
majn clauses are dropped except the
preamble and Clause 1, what stands?
The principle of the Bill has been ac-
cepted and therefore we have to re-
member the limited scope. The hon,
Member may have all that' in Lis
mind, and then vote against this Bill.
In the third reading he can say: “No,
this Bill is not at all being improved.
We reject the Bill.” But, at this
stage, he should confine himself only
to the report of the Select Committee.

Shri Gidwani: I am opposing cer-
taig g:slauses of the Bill, Tlauses No. 7
an .

In his reply, he saia:

“The Prime Minister has receiv-
ed your letter of December 27, in
which you have enguired about
the final decision nf the Govern-
ment in respect of compensation.
The policy of Government in this
matter has been clearly stated on
many occasions by Shri Gopale-
swami Ayyanger and the Minister
for Rehabilitation, Brlefly, it 1s
as follows:—

Displaced persons are entitled
to compensation from the proper-
ty left by Muslim migrants from
India. They are also enlitled
to any compensation that may be
received from Pakistan......”

_This is from Mr. Dharma Vira, dat-
ed December 30, 1950. He says the
policy has heen enunciated by Shri
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Gopalaswami  Ayyangar. Then, I
wrote a letter to Shri Gopaiaswami
Ayyangar, and I will read that letter
also to you:

“Dear Shri Gopalaswami Ayyangar,

I hope you have received a
copy of my letter dated 27th De-
cember addressed to Shri Juwahar-
lal Nehru regarding the question
of compensation to the displaced
people.

Two days previous to the arrival
of hon. Khwaja Shahabuddin,
Pakistan’s Minister for Rehabilita-
tion, for the discussion nf the
FEvacuee property question, a joint
conference of officials and non-
officials was held in your room
uhder your chairmanship. Hon,
Shri- Ajit Prasad Jain, Shri N. C,
Chandra, Shri Meharchand
Khanna, Shri Achruram, Dr,
Lehana Singh, late Minister for
Rehabilitation (Punjab) apd other
officials from the Government of
India and East Punjab Govern-
ment were present. From the
non-official side, Bakshi Tekchand,
Shri Jaspatrai Kapoor and myself
were present. You were kind
enough to invite our opinion re-
garding the various aspects of this
question.

In view of the claims that had
been invited from the displaced:
persons, our discussion turned to
the psrticular aspect of compensa-
tion. On our pointed enquiry
regarding the Government's plan,
you assured us that the Govern=
ment had full intention to com-
pensate the displaced persons.
Further going into the details of
the plan, you narrated the follow-
ir}gi steps for the implementation
of it.

There would be three sources
from which such compensation
would be paid. Firsfly, the pro-
perties left by Muslims in Indla,
say X. secondly, such difference
In values of respective properties
as may be realized from Pakistan,
say Y. and lastly, a substantial
amount from the Government of
India. spy Z, that you assured
‘would not dissatisfy the displaced
persons’...... B

From these two letters I have read
to you. it will be clear that the eva-
cuee property is one of the imporlant
sources from which compensation is
to be paid to the displaced persons.
Therefore. all the refugees from Wes-
tern Pakistan—because. for the pre-
gent, this Bill affects only refugees
from Western Pakistan whose number
is about -50 lakhs are very much in-
terested in it.
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An, Hon, Member: More than that..

Shri Gidwani: Therefore, ! oppose
Clauses 7 and 15 of the amended r,Bnll.l.
Clatll{'se 7 of the Bill us amended reads-
as us.

“168. Restoration of evacuee pro--
perty.—(1) Subject to such rules
as may be made in this behalf,
the Ceptral Government or any
person authorised by it in this be-
half may, on application made (o
it or him by an evacuee or by any
person claiming to be the heir of
an evacuee, and, on being satisfled
that it is just or proper so to do,
grant to the applicant a certificate
statigg that any evacuee property,
which has vested in the Custodian
and to which the applicant would
have been entitled if this Act were
210::1 'i'n force, shall be restored to

4P M

Now, the procedure regarding the
declaring of any person an evacuee is.
this. First. the Deputy Custodian
declares a person as an evacuee.
Then if the aggrieved party feels any-
thing wrong about it, it makes an ap-
peal to the Custodian. Then there is
an appeal to the Custodian-General,
and finally to the High Court, In
aome cases, I am told, it may even be
referred to the Supreme Court. When
there is such a big machinery of judi-
cial officers all along, the fact that the
Government are demanding this ex-
traordinary power shows that they do
not have any faith in the judiciary.

You will remember that I was a
Congressman and I was attanding
every session of the Congress there, We
had been demanding from 1885 that

. there should be no interference by the

executive in the judiciary, What is
now sought to be done is nothing but
the interference of the executive or
the Government in the decisions of
the judiciary. You will remember
recently there was the case of Mr.
Chatriwala. on which Shri Achru Ram
resigned. In that case, the High
Court of Punjab had decided against
Chatriwala. When the latter went
to the Custodian-Geperal, the Custo-
dian-General gave certain decisions,
and he was made to resign on that ac-
count. If the purpose of the amend-
ing BIll is thus to enable Government
to interfere in this manner in the de-
cislons of the judiclary, then where Is
the question of dealing with these
cases on judicial and legal principles?
Assuming such wide powers by the
Gavernment as are contemplated in
this clause, is nothing but a deflance
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of law, especially when in this present
4age, our Government claims to be de-
mocratic. socialistic. and also claims
to be governed by law. ‘They want
to restore property to persons who
had been declared as evacuees by the
highest Courts of the land. That is the
object of this amending Bill. It is a
very serious encroachment on the
evacuee property pool. I may be ex-
cused if I say that if this Bill is pass-
ed, sormme influential persons would be
benefited by it. That is my misgiv-
ing. 1 will not be far wrong if I say
that that seems to be the object of
this amendment. The evacuee pro-
perty pool would thereby become re-
duced and seriously affected.

UInder Clause 15, the Government
would be clothed with much wider
powers than even those contemplated
in this Clause 7, for Clause 15 reads
as under:

“For section 52 of the principal
Act. the following section shall be
substituted, namely:—

‘52, Power to exempt.—The
Central Government may, by noti-
fication in the Official Gazette, de-
clare that all or any of the provi-
sions of this Act or of the rules
made thereunder shall not apply,
or shall be deemed never io have
applied, or shall cease to apply, or
shall apply only with such modi-
fications or subject to such condi-
tions, restrictions or limitations
as may be specified in the notifi-
cation. to or in relation to any
class of person or class of proper-

ty.l "

If so, I do not see any reason at all
why there should be any Aci or any
law regarding evacuee property. The
whole thing should be abrogated.
That is what I personally feel about
it, 1 do not want to say anything
more because I am not a lawyer—and
there are many lawyers of repute in
this House. But if these two clauses
are going to give power to the Govern-
ment to override the judicial deci-
sions, then where is the need_for any
law at all? Let the hon. Minister of
Rehabilitation be appointed as the
sole judge, and let him deciare whom-
soever he chooses .as an evacuee Or
non-evacuee, and accordingly restore
property. I shall have no quarrel! with
that proposition, The hon, Minister
reférring to Mr. Deshpande's remark
stated that it was a question of diffe-
rence in approach only. After all,
this evacuee property is going to be
the property of those refugees who
have been physically and rnorau{ suf-
fering. And now if any part of it is
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going to be given away in charity to
those whose loyalty has been suspect-
ed, or who are of doubtful loyalty
then the pool would become reduced
to that extent, It is not I who have
declared them as evacuees. It is the
+courts that have declared them as
such or intending evacuees. Accord-
.ing to the definition in the original
Act, an evacuee meant any person
who had left for Pakistan and an in-
tending evacuee meant

“any person, who, after the 14th
day of August, 1947,—

(i) has transferred to Pakistan
his assets or any part ihereof
situated in any part of the
territories to which this Act
extends:

Provided that the transfer to
Pakistan of any reasonable
sum of money in accordance
with the rules made in this
behalf by the Central Gov-
ernment for the purpose of
financing any transactlon in
the ordinary course of his
trade or for the maintenance
of any member of the family
of such person shall not
be deemed to be a transfer of
assets within the mecaning of
this sub-clause, or

(ii) has acquired, if the acquisi-
tion has been made in person,
by way of purchase or ex-
rhange, or if the acquisitiou
has been. made by or through
a member of his family, In
any manner whatsoever. any
right to, interest in, or bene-
fit from any property. which
is treated as evacuee or aban-
doned property under any
law for the time being in force
in Pakistan,.........

..... and includes any person
against whom an intention to

settle in Pakjstan is estab-
lished from his conduct or
from documentary evid-
ence;......

These were the people who were

declared by judicial authqrities as in-
tending evacuees, and it is these peo-
ple who are going to be benefited. I
am told that the number of such peo-
ple is about one thousand—subject to
correction. And these one thousand
people were declared as such not by
me, who being a refugee. may
have refugee mentality, nor by Mr.
Deshpande, who has a difference in
approach. and therefore thinks Jiffe-
rently but by competent courts, jud-
ges and Custodians appointed by Mr.
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t is these penple who are going to be
benefited, affer the passing of this
amending Bill, people who, after the
14th day of August, and before the
18th day of October 1949, were de-
clared as intending evacuees, If the
present Bill is passed, then they will
be free to sell their property here and
then go to Pakistan. It may be said
that their number is very small. and
so what does it matter if a few people
take away their property from the
pool? I am opposing these two clau-
ses, clauses 7 and 15. not only in the
interests of the refugees, but also in
the national interest. Hon. Members
may laugh at this. when I say this,
and say that we being secular, are
becoming generous and just to our
minorities, whom we do not want to
harass. We have before us the pre-
vious experience of some Members of
the previous Parliament, who swore
loyslty to the Congress Government.
There was Mr. Khalig-ul-zaman first.
Then there was another gentleman
from Bihar who recently left for
Pakistan, All these people. were
there sitting with you, after swearing
loyalty to India. but ultimately they
tonk away what property they could,
and left for Pakistan. In this very
Parllament after I was elerted. T put
a question sometime back. about Mrs.
Janak Kumari Asghar. who went to
the Deputy Custodian, for getting her
property, so that she could sell it here
and then go to Pakistan She had
written on her visiting-card, that she
was .the cousin of Mr. Nehru. and so
the Deputy Custodian was feeling
very nervous about it. Fortunately,
Mr. Achru Ram happened to go there.
and he told the Deputy Custodian not
to get nervous about it. and that he
would enquire into the matter., But
ultimatelyv what happened? She also
wen{ away with whatever money she
could, to Pakistan. Hundreds of
such cases are happening every day. J
put a question. in the last session of
Parliament about 17 officials of the
Rajasthan Government. That ques-
tion was not answered in the last scs-
sion. Bul I got this letter from your
Parliament Secretariat:

“PARLIAMENT HOUSE
NEW DELMI.
19th January 1953.
From Shri D. N. Majumdar.
Under Secretary.
To: Shri C. P. Gidwani, M.P,

Subject: Starred question No. D.2028
for the 15th November 1952 regarding
removal, of cash to Pakistan by offi-
cers of Rajathan Government.
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With reference fo your starred ques-
tion No. 2028 for the 25th November
1952 on the above subject (copy en-
closed) which was not admitted for
answer during the last session, I am:
directed to forward herewith the in-
formation asked for in the gquestion
which has since been received from
the Ministry of States...”.

What is that question?

“"Whether the atiention of the
Government of India has been
drawn to a statement made by
Shri Amritlal Yadav, Rehabilita-
tion Minister of Rajasthan State
in the State Legislative Assembly
that the Tehsildar of Dholpur has
crossed over to Pakistan with Rs,
1,00,000 belonging o Government
and the Treasury Officer of Jai-
pur too had left for Pakistan also
taking away some amount of Gov-
ernment money, but the Minister
could not give the exact figure as
he stated that the accounts were
being examined;

““Whether the Government f
ndia are aware that there were
about 17 officials of Rajasthan
Government including the former
Principal Private Secretary of
Shri Jai Narain Vyas, the Chief
Minister of Rajasthan, who had
been declared intending evacuees
and have transferred part of thelr
assets to Pakistan;

“Do Government propose to 1ake
any action to recover these amo-
unts from the two above-nienrion-
ed officers;

“Do Government conzider it in
the national interests to tzke any
przcautionary measures to protect
their funds from being ‘aken
away to Pakistan by other offi-
-cers in the similar manner?”

Thisz is the reply which 1 have re~
ceived from the Secretlariat:

“The facts of the case as re-
ported by the Ruajusthan Govern-
ment are that a case of embezxle-
ment of a little over ruopees one
takh from the Sub-Treasury at
Dholpur was detected in July 1851.
The responsibility for this »~m-
bezzlement has to be apportioned
between the Cashier, Shri Harak
Chand and Shri Salamat Ali Khan,
Tehgildar of Dholpur. who was:
alsc the Sub-Treasury Officer.
While the immediate responsibi-
lity for the cash was that of the. '
Cashier, the administrative .m&
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controlling officer was the Tehsil-
dar in his capacity as the Sub-
Treasury Officer. The case is
under investigation and il is not
possible at this stage to say how
much of the funds embezzled
were appropriated by the Tehsil-
dar and how much by the Cashier.
It will not therefore be correct
to say dellpitely that the Tehsil-
dar_of Dholpur has crossed over
‘to Pakistan with rupees one lakh
belonging to Government, The
Tehsildar waas suspended and ta-
ken into custody but was released
on bail. He subsequently jump-
-d bail and is understood to have
gone to Pakistan. There is, how-
ever, some property in his name
4in Jaipur and all action permis-
sible under law will be taken by
“Government.” )

“The Additional Treasury OfRA-
cer of Jaipur, Shri Abdul Wahab
has also migrated to Pakistan.
The accounts for which he was
responsible are under serutiny and
it is not possible to say whether
he has taken away any Govern-
ment money and if so, what
amount.”

“It is a fact that 17 officials of
the Rajasthan Government includ-
ing Shri Altaf Ahmed Kherie"—
who was the Principal Private Sec-
retary to the Chief Minister—
“have been declared intending
evacuees. Shri Kherie has how-
ever filed an appeal in the court of
Custodian, Rajasthan, against the
orders of the Deputy Custndian.
The Government of Rajasthan are
not aware that after their declar-
ation as intending evacuees, any
assets have been transferred by
any of these officials to Pakistan”
...I say, Sir, he alone is declared
evacuee who sends part of his
assets to Pakistan...“But if any of
these persons is detected to be
transferring his assets to Pakistan,
it is open-to Government to take
steps to declare him an evacuee
and take over his property.”

“If any amounts are found to be
due from Shri Salamat Ali Khan

(Tehsildar, Dholpur) or Shri
Abdul Wahab (Additional
Treasury Officer, Jaipur) the

Rajasthan Government will take
action to realise them from the
properties lef) by these persons
which are at present in the sess-
don of the Custodian of Evacuee
Property.”
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“Every possible precaution is
being taken and will continue to
be taken by the Rajasthan Govern-
ment to prevent illicit transfer of
:unds from Rajasthan to Pakls-
an."”

This is the official reply from your
office. So it is not that the officers who
have been declared intending evacuees
are prefectly loyal. During the last
two or three years they have been

" transferring their assets to Pakistan

even though pretending to be lawse
abiding citizens of our secular State.
There it is. Even those who are in the
Government—the Principal Private
Secretary of a State Government—
have been declared intending evacuees.

- Still most of them when they are re-

leased oh bail, jump the bail and go
over to Pakistan. This is not my state-
ment, but it comes from the Rajasthan
Government after enquiry from the
Government of India.

Then the other thing is that when
this Government wds given such wide
power and if I had previous ex-
perience that they had acted fairly and
honestly, then I would remain silent.
But I know how influences are brought
to bear on judicial officers. The Cus-
todians find it very difficult to decide
cases on merit. Particularly now after
the resignation of Shri Achhru Ram,
many of them are demoralised. I know
how in the beginning letlers were sent,
interfering with the functions of the
Custodians, even by Ministers, Private
Secretaries and not only by officials,
but even by non-official organisations.
I will tell you how the Jamiat-ul-Ulema
has been functioning in this matter,
So many things are heard and so many
things are reported of which no direct
evidence can be found. This is one of
the cases reported in Bombay:

“One Fordil Khan Sayed Ullah-
Khan was declared an evacuee in
December 1949 by the Deputy
Custodian of Bombay. He filed an
appeal before the Custodian who
dismissed the appeal in February
1950, as a result of which fur-
ther properties of Fordil were noti-
fled as evacuee properties. Fordil
Khan filled a second appeal
before the Custodian which was
however heard by the Additional
Custodian, who also dismissed the
appeal in May 1850. Fordil Khan
then ran up to the High Court for
quashing the order of the Additlo.
nal Custodian. The trlal judge-
ment however dismissed the peti-
tion in November 1850. The matter
then came before the Division
Bench where it came out that the
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applicant had already flled a re-
vision petition before the Custodian
General which had been dismissed.
The Division Bench however dis-
missed Fordil Khan’s :ppeal in
April 19851, but gave him
permission to fille fresh appli-
cation before the High Court on
Ian:;r].lx:uaw lpuint of lawi Wflilen the
resh application petition flil
Fordil Khan came before the e‘}!igi
Court, Fordil Khan categorically
stated in his afidavit that he was
not aware of any revision petition
before the Custodian-General. It
was not flled at his instance or
under his instructions. The fact
was naturally brought to the notice
of the Custodian-General whqo call-
ed upon the Advocate Shri V. D,
Misra, who had appeared on behalf
of Fordil Khan to explain the
anomaly. The Advocate explained
that he had filed the revision petl-
tion. at the oehest of one
Mohamed Siddique Karachlwala
who was introduced to him by Mr,
Hafizar Rahman of the Jamiat-ul-
Ulema, Delhi. Mr. Karachiwala
(who it appears was the represen-
tative of the Central Organization,
on the Jamiat Relief Committee,
Bombay) confirmed in his letter
to Shri Misra. that he not only in-
structed Shri Misra to flle the peti-
tion on behalf of Fordil Khan, but
also instructed Mr. Misra similarly
on other evacuee cases. The High
Court subsequently dismissed the
fresh “petition.”

Sir, this iy only one instance. 8o
marny {ihings have been happening, I
hava got the decision of the Custodian
in which the Minister had wriften a
letter that so-and-so should be de-
clared a non-evacuee. There was one
case in which I cannot give you the
judgment of the court—as I told you
the Minister wrote a letter.

Au Hon. Member: ‘“‘Fho is that
Minister?

Shri Gidwanl: He has retired. Dr.
Ambedkar, if you want the name, Then
there are others also. I will give you
the names. If an enquiry is made
there will be revelation. I have no
doubt about it There are not only
letters. There are various other ways
of influencing people. Therefore, I
say I feel that they have some peo'ple

* in view whom they want to oblige. I
feel that certain categories of persons
are going to be declared non-evacuees
and by that, the evacuee pool is going
to be decreased. As Sardar Hukam
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Singh said, we are concerned only with
the evacuee properties. We have no
quarre] with  persons. If you
want to give a gift you may
give. We do not quarrel. What
about my property? That 1is the
question, After gll, as I have said
before we have no quarrel with
the Muslims who have gone; we hawve
no quarrel with the Muslims who are
here. It is a matter of right, I have
got a house in Hyderabad, Sind, and
it has been taken by somebody,

should get his property. I am legally
and morally entitled to it, That is
how I look at the question, But if
the Government says, '‘No, we want
to give it to same persons whom for
political reasons we want to oblige'—
that is what the Congress bulletin
meant. There were probably some
persons through whom at the time of
election votes were obtained, then that
is a different matter. You may do
what you like, Our question is de-
finite, Pandit Jawaharlal Nehru says
that we will get compensation from
the evacuee property pool. assurances
were given to us by Shri Gopalaswami
Ayyangar to whom you paid tributes
on that day on twb occasions, One
assurance was given by him in a Con-
ference of 60 persons that the compen-
sation shall be paid to us. He stated
“Who sald that compensation shall
not be paid; it shall be paid. It may
not be paid in the form in which you
may desire; it shall be partly paid in
cash, partly in kind and partly in
some kind of bonds. but it shall 1Te
paid.” In the second conference In
which I was present he said, ‘We will
give you compensation. First will b2
the evacuee property pool: it will be
wholly yours. The second, contribu-
tion from Pakistan.' When Bakshi
Tek Chand and myself told him—I am
not talking of history, Shri Ajit
Prasad Jain was there—I am not talk-
ihg from imagination—that Pakisian
will give nothing, then he said, Do
not worry, if you do not get any
money from Pakistan, the Govern-
ment or India shall pay from jts re-
sources’. When we said, ‘You will
pay Rs. 10 and say we cannot pay
more he said, ‘No, it shall be some-
thing substantial’ Here are officers
who were present then. It is a matfer
of fact: it is in the minutes of the pro-
ceedings of that Conference. If any-
body now says that there was ng Gov-
ernment commitment, then I say it is
a breach of faith on their part and
they do not deserve to keep to thosc
chairs. I want to tell the hon. Minis-
ter that the evacuee property should
be ours, I will tell him some facts.
I say that any rupee that goes to
Pakistan is utilised for the jehad of
Kashmir, I know that for a fact.
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Some Hindus are still living in Sind.
They are doing little business, Every-
one of them is asked to contribute to
the jehad fund for Kashmir. I am
quite sure that if any money goes
from here certainly part of it is go-
Jng to be subscribed to jehad fund. With
this money bullets are purchased and
they are used against us. I have
worked for the country for the last 47
years and do you think today I can
forget my nationalism? As a refugee
I say a'l this evacuee property should
be for our nationals. You read what
is happening in Pakistan. and bow
Pakistan is utilising this money, We
are the creators of Pakistan and I wiil
alsp say we are the preservers of
Pakistan. We are Brahma and Vishnu
(Interruption) and we want to be
Shivas, if possible, Therefore, I say
this is not a question of Dr, Gidwani.
I have no property, I had a little
house, I had given it away to my
younger brother. I had constructed
one Congress House in Hyderabad,
Sind, and one in Karachi. One was
constructed for Rs, 25,000, in 1924, I
had another house constructed for the
Congress after the Karachi Congress
out of the balance of the Karachi
Congress fund which is worth Rs. 2
lakhs. and it is in the hands of the
Pakistanis When we ask for compen-
sation you, probab'y do not know how
much of property we have lost, Sixty
or seventy per cent. of the people
will hardly get two, three or four
thousand rupeces. We have versons
who have flled claims to the tune of
three crores. There is another point
of view, a third point of view. How
long is the matter going to be hanging
fire? How long are you going to have
this? So much goes from the re-
fugees' pockets every day. There ure
officers getting Rs. 3000 per mensem
in the Rehabilitation' department,
That is a different matter. When you
say that the whole thing is going to
be settled soon and that the evacuee
property is going to be utilized for
compensation pool, why bring in this
Bill and fritter away the little that
you have? The displaced persons
have suffered, I have my sympathy
with them, I will not a'low this Gov-
ernment to pass section 7 or section
15. If you pass these sections, you can
scrap the whole Act. and do what you
like, I say you will be doing great
injustice, Therefore, I appeal to Shri
Ajit Prasad Jain. Hig approach may
be different from my approach. I
know it is. 1 know he does not see
eye to eye with me. The wearer alone
knows where the shoe pinches. The
refugees have been uprooted from
their homes. A numbgr ¢f them are
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today virtual beggars, T see their
misery every day. I am reminded of a
Persian Couplet which I read in &
book in 18942 while in prigon written
by a Frontier Pathan, probably Private
Secretary of Khan Abdul Ghaffar
Khan. While describing the conditions
of the N.-W.F. at that time he had said:

g 45 ptsS 35 JO 38 2 40 Iy
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‘There i» pain and anguish in my heart.
It 1 utter it, it will blister my tongue.
Were I to suppress it, it will eat the
very marrow of my bones.’

Shrimati Renu Chakravartty (Busir-
hat): I would like to move my
amendments,

Mr. Chalrman: We are at the consi-
deration stage,

Shrimati Renu Chakravartty: After
having heard the previous speaker, I
should just like tp say a few words.
Yesterday also we considered the con-
dition of the refugees and within the
very restricted scope of discussion it
was quite clear how terrible the suf-
ferings of the refugees all over
northern India were. It is true that
thousands and thousands of refugees
Ifrom West Pakistan as well ag East
Pakistan who have come to India are
today suffering inmeasurably., At
the same time, it will not he right to
put those sufferings on those Muslims
who are going to remain here, yr due
to certain circumstances have gone
away and have again come back., or
due to the prevailing uncertain condi-
tions have had to go and ceme back
between 1947 and 1949, Therefore, I
feel that when we declare ourselves a
secular State, the interests of all com-
munities should be protected. Cer-
tain people may have gone to Pakistan
for other reasons, but the maijnrity of
the ordinary Mus'ims have gone away
because the conditions appeared to be
such ‘hat they felt they were nnt
safe. Recently, I know how things
hapnened in mv nrovince and influx
started from East Pakistan. People
were frightened and Muslimg from
West Bengal] began to migrate 1
know the things that happened all
along the border in my constituency.
Muslims came to me and asked me
whether it was possible for them to
stay. Due to fear, they went tn Pakis-
tan and when conditiong imoproved,
they came back and with the full in-
tention of remaining here as our
nationals. Therefore, we should see
this side of the picture also. As a
matter .of fact, I know that nearly
40,000 Muslims from several places in
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my area, from Rajarhat, Bistupur,
Nimta, Kharda, Madhyamgram went
away during 1948-49, They have come
back, but they have not yet been able
to get back their homes. They have
seen the Minorities Minister again
and again, but to no purpose, There-
fore, it would not be right tp question
the national sentiment of everybody
who has left during 1947-49. Many of
them have come back again, and in
their cases provision should be made
for resettlement in India. They should
be allowed to keep their property and
they should not be called evacuees.

The second point that I would like
to mention is this. Many cases have
been cited of people who have goae
over to Pakistan. I know of certain
cases in which Muslims have been de-
clared as evacuees in spite of the fact
that they are citizens of India, As a
matter of faet, I would quote the case
of Igbal Hussain, a resident of Gorakh-
Bur, who is a member of the City and

istrict Branch of the Praja Socialist
Party Executive, He contested the
elections to the House of the People.
This is a sufficlent proof regardi?
him and his bona fides cannot be chal-
lenged. Yet, he has been declared an
evacuee. Also, I have received a let-
ter saying that many innocent Mus-
lims in Gorakhpur have been declared
as evacuees without giving sufficient
reasons. These are some of the hard-
ships of the Muslims. Not only is it
necessary. therefore, to have this Bill,
but certain weaknesses in the Bill it-
self shou)d be removed. For instance,
a new clause has been inserted. It
says that—

“if the acquisition has been made
by or through a member of his
family, in any manner whatso-
ever, any right to, interest in or
benefit from, any property which
is treated as evacuee or abandoned
property....... N

then, he too will be considered an
evacuee. It is true that some people
try and acquire property through the
backdoor but that is not always the
case. Therefore, I would like an
amendment to be made, to the effect
that only those members of the fami-
ly who are wholly dependent. should
be treated as evacuees, and not any
member of the family. It may be that
a brother or somebody who is 10t de-
pendent may acquire property and
‘may go away. That does not mean
that that persan also automaticaliy
becomes an evacuee,

The other point fhat I should like
to mention is that there are certain
other clauses in which very large
powers have been given to tha Custo-
dian. My submission is that these
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wers should be restricted.  Refer-
giongtopue 12, line 49, I would sug-
gest that there should be a clause
whereby there is an appellate authori-
ty over the Custodian, e dort of
appeal should lie to the Custodian
General. These are some of the
points that I wished to mention.

It is time that we had a Bill like
this. While people may go over fto
Pakistan without sufficient grounds,
we should alsp see that several of
them may go over there because of
the fear caused by the conditions pre-
vailing here, Therefore, provision should
be made for those who are really bona
fide nationals of India and who went
to Pakistan only because of certain
conditions, They should not be treat-
ed as evacuees, and their property
should not be jeopardised in any way
and should be restored to them,

dfem e Tw Wriw : SETE

T AN, T@ A T FRewAT

faw (Amendment Bill) & 3= &

Fget ot 3 fre (Bill) #r &

& aT @€ (support) %A & fed
mer g § 1w few  (Bill) ¥
FAT A AFAOL ow ak gf § A K
aT aral & a7 g€ & o g e (Bill)
& sgawest (directly) awew afi
et s e W 37 %1 FEr Ay
arees ¥ faw & w9 £ ) faw awr
qiffemm @R fegem & g3 awr
AT AR I @r a7 99 997 gy
g &r@ T8 qr 5 @ see oI
&7 Az e & a8t A § Ao

T AT AT, 1O AHIE A g9
FT YT FX AW § IT & qG A

71 74T, AT I FY J1HIT TR
Ty dfFeFHr (practically) =
FIH A T FA I7 qEIHET FY
I 7P ¥ W i qg W ar fE

I% TR AN IT F T AT 0HT A
i of I qmIR F A0E fggemw
fmg F37 | FATY org DA wEAEY
& zwyia ganfeera go s qenfzar o
ar fis oY ¥ (rent) & N wrwET
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[dfex sz awr wita)

™ wraEEl ¥ gem Ay wifee
TNz ggi ¥ IT WA F A
FEST O N AgE A g A &
A3 agt A Tadd IT AT ¥ AR
THEET FOM A 7T § arfeear 99

T 3| yg ST T AT FEA I AT

TATAZ TAT QT IA ANEH ¥ A,
9Ty & geiee (interest) &
AN gifFea 75 09 4, 3R qrfeee
7 WY IF ¥ F1F 47 4 a¢ qF
ATEA AT A7 FF 37 I Y AorE &
fog a7 q ot fir agt & agi a3 9md 4 )
e w1 57 A T el wAE
fF o 37 Trmgrz A aIE @ q7hgw
aiffea arat & fF  gare areomdt
wrEat #1 frg 8, e P Y
T waar & 7 fqo frzaer #1 g
T gC g fF oy cdwEr e
( evacuee property) gardy & | &
wz@ & qo wgar § fr few sl
N T F A TR F0§ !
T w wew qifeerE wer ST
T F Iy AT Jgarg T A
A F A FA F AATAT AE
IGAR TAARE FT TEAIE T
oTar & | #E F1A q|r Al AT
fF fore 7 ® & F1¢ wew 77 wg aFaT
f& a8 arrEr 39 A o § g
g 92> 9Y | 3 AT af) 97 wow
T gar 1 Ny 99 & Az wfwere
TR 7 GFT T T fFar fF 3T w
& FZAT Y FaT 9T A TG A5 AT
< o #Y qraaz agr 9 @ T,
3w oY gt 7 AF W W W
9 37 ¥ faers O TawqE (evacuee)
A & Ifeq afl, oF IR FET K
@ aifreart madz 7 Q¥ agETE
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Jawt ot frd, for ag srvermer o =@
T 9 IT A AT JASET A AT
e #< far | oF Q¥ FF F W
fore & fog o frar w5 g e
¥ &, ¥ dwwew (nationals)
qiffea & g% 7 feal § &, 37«
arrreTEY Y Srar g w7 faar faw a3
fFeft s & waga, Y sq@ &
g I B A gF A ar, faw
T wae & Igw 9 78 ey mar fom &
S agt AT ArgAfET (minorities)

g 9 # yagdt faee famr 9@
X TH ¥ IZ FA T4 AT IF A

® ¥ 7 fod g g & AT T,
afer g7 St F TdeT ffgemm &
I TFST TAT | T FW TE qX
A T g, s Qe e A g A
wagees (House) & faeenar
ae frm fF fwd  (eastern)
qiffear &, €7 (eastern) Fme
§ wEmfer  (minority) ®
frTeT 1 7@y £ &Y 77 & e T -
FeAagage A fearfragi
srr faere o @ &, e afax &
Wa IFIA TF  wwT famn, & wEw
fed, dm ger fed ar g 7 3w f
few a<tx & arfears #1 arfest (po-
licy) =t o <t § f5 =@ *Y
arefEr (minorities) 1 fawre
faar o a1 37 N FRET qEwSAA
T femr s

gt gz 7 R T94T ALY I
EATT A HRE W FAY | F TG AT
gl s g ITI@i &
qarfes fra &1 f& gw #qd g
Y & wq 3 A4 & | 98 7% w0
farar s ar fF arfirear & 20 qx e



fetrr age grm, 3T ag w7 AW
gor f wgi frcrar ager & 2 gar
T TEAde f6T ot fear age
FA Ty AN TW I3 ¥z age FAT W
qronfaat & # fecrar age fear omar
< AR FifET qrer @ wvar fr sv
frar | AR A AT #T a8 AT A
1 f g7 77 A QA i (evacuee
property) & g aifFemT & Iy
T FAY @ AT T T FAT FAT 1 T T
ax frmg T 0 7 ad F% fE
o frearAT wga € 9 fF & W
Fhiw d7 § < FHiw & IgST 9T T
a1 @ & fawrad gee € st W@
g AT e w g fe forw
T+ qifee ¥ fgg ok fow s
4 &4 (eastern) dma #, ar
I9FHT I A A Y Lo 1Y oA
fF 98 97 a9 s 9 a7 fets
a1 OF WA ot &7 TFF o7 fag
FI8 37 & forew av 4§ I A 7 F¢
ag g A% | BT g7 I A v
OF 16T AR & FF g agi ¥ I
Tl O qEHTT OF S 79F T qAr
¥ FT ZATE AL ¥ AT TAT | FATT
A(ST, TAAT &7 TN | AL TAARE
+§ I ¥ IT IS FY qrE 9@¥ |
zaar grad, s gmd madTEe
& St #red  (leaders) & 3=
& fro wga #@iw (soft) &
T WwfEdr  (reciprocity)
FY 7 TR | I IFT AT FIA @ fF
xmfadr (reciprocity) # a<ar
ww wifF g feAwee  (inter-
‘national) sfrwr g 1 3fer Jawt oY
sraTe fresar < fif sz (ap pease-
ment) & 3 g, A ¥ W@ § @
A% § | {8 wrww g e T ¥ FA
@ A AT AT FAW e

IS T A fF QT 9T ogwar qr
afer gardt AR F W Qw0
T A TIGT TIST AT @FAT AT AT T
sw+  (compensation) #'
fewr & 7 Ot | o 97 TAe &
dar 7 gar fF 57 #v 2% T e
T faar o ghar | & g TEARE A
aza ¥ w9 FTA7 IR § F A g
qgi =< fafoaT qaewam & | ga s
Fiedtegar # aor 2 fouft g€ @ fom
1 ¥ wordew wge  (fundamental

-right) awrar§ 3 & aga & q@ar

T fF o ¥ Frw & A &
et oF qEewE ®) o feegeaw &
@ § 99 ¥ weraes g2 (funda-
mental right) & #gew T asar
EMFama @rgard 1 qrargw
AT Fieegas (Constitution)
T a9 | 7 A P I gAk
fes & fasedt § 97 7 1T ow 7
aqq wiedrega (Constitution) ¥
faws s & fF awr 92 & garfaw
T qF It Y g% § 5 @ st
wreTe 1 femara sms (dispose of)
FT % | ¥fes wme wre, s Aol
wAEA fF 78 Tywdr amed (evacuee
property) ®1&TqT St a7 ag
o & 1 I qR T G AT A Y
W & F w F aadieh 9 Al g sk
T g FTAA A E1A AT § | TXHTS
7g fra? g3+t @ra (evacuee laws)
% o8 e ot & @Y I I Y
79T & | AT A A7F 37 77w
FAT AT AN Rr w@ & fr
qifeariez @ @ §Y g% w7 o
o F 5w Y v (justify)
TE FT aFaAT g | AV AT AT Qe o
g fag 7 w4 € ot Y fawr
off freart 7 Fr fem M A A aryw
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[dfew s e wwh]
gFar § T 7 IIETe FT 6T § |
FRNI@A S T dwar § | Afew
s g forraa 7 &Y it av o F oF
g & ¥ i ot feqa &
T IR Y A S AT 5w
o el d A B Fg drfearde
# 3T g oy madRe & fafred
(Ministers) ¥ #gr § 3% #I 3&q
gq B madAT gfrr & s A
3w W FAw 7 @ wadr forw &
wqifafes  fafezx  (responsible
Minister) a< ac ag #a= & feqw
F1 87 A TAEAA f7Fm AR wEdw
fafrez®r (Finance Ministry) =2
#g 2 fr gardt 939 (compen-
sation) 27 # #r§ Rewardy adY €
H g § wd FT qEAr g fob ooy
HAT TAE 7 TAAAE FY IT0 Y -
¥c (represent) #@ ¢ forawr fn
oY A fafreer masde &1 forde
(represent) ®@r & | TR qC AT
7 Q= fear, oF Tor T8 T Tw
afl, fifeqt z@r, & Farraar fear
st | X F owmgar g fw
TaAuE 39 UH UF o9 97 qra
@ Srfs =B w8 & AT
A & feelt fafaeet & aae &
a1 757 & 7 ® T@N 1 7 o
FT W g fF faw = & A
g e fwar, afew W @ A,
form g A AR a1, wffe st Mors-
@t 7 gdy owe fean ot ff @@
@ril # F9=aww (compensation )
faar sram | oy FRE IR g
41 | &9 &7 gawT &Y 47 o =g Forean
oY &1 3w maA ¥ aegEa (cont-
ribution) T FWM | I 7F AW
Tz §, 7 far O aw & -
fedqww fafeex (Rehabilitation
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Minister) § 7@ @
fear ar afes st Toewd 7 ag
e fear a1 @ R que fafaeec
(Super Minister) 9 | ¥
g awm fam o o w & A
ft g fg wge oF fealteqa
(resolution) wrforare & s fiF
TONTEAT T AB AT IT FY AFLE
N owmy w T frar wew v
¥ 7 39 fx@iegmas (resolution)
¢ xieRz (amendment) Hor
q1 3T I T A A 7 7 A
(House) # #gr «r, ff swr
gw Tag #Y Fav srferare a1, 99 & a
qRONYE T F1F 71 AFATATHT A7 {6
AGHAE A S FIAATE | H T Iq
awa Fgr a1 f A MuTsearsT FRET
(compensation )& ar} & madz &Y
I (position) E FT AW F
TaHeE A 49 (compensation)
fr 72 7 7 77 g9« (House) & ot
frar ar sl madiee F ag Adf sy ar
FH_@a (compensation) 37 #r
g F19 faedardy ad & 1w &
&, ot afem oW ager 7 oF A
qet a1 gark smew fafrees (Prime
Minister ) &mga & 3T gt srgw fafa-
< (Prime Minister) g 7 ¥ 55
Q¥ arewra yeawTe fod fore &7 Ao
% 97 f& T A §8 SR
(contribution) F= =¥=fr Falr
afew st wreA=w fafaedt (Finance
Ministry) &1 sma<d & 1@ 2
Wz (statement) fwear & fF
AT &1 Q@ gwEr A § )
g ®I=  (statement) g
QA AT FIA FA AT § | H
W X oF fae & arey o Ad
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FT TFAT | ¥ A 7€ wAwar § &
AT & O fafiree & T gaX A
FFA TR & IT BT TAAAE T FAT |
# =t sl wame oft ® orerr g A
WY T A 7 T E A A T A A
ar ag AT A oo AW | F A §
fir g fore waee & ¥fe 4y agi
Az § ' g F2fewe (contradict)
T w T T A W Oy g
& st aforg R ST AW wew
& g N R I T oF T A Q
TR G qgT A g & e g I
% @l Fw9 (compensation)
fear o | o9 FE W A a9
&Y ara o g sreraT Ay A gREA
7g weT wfaqe (cabinet ) ¥ | s
T & A7 At sroft s oft & A
o 1% ¢ {5 98 avd sew & g
F 1 o gea 7 7 aff wwen fF
#r§ gan fafreer (Minister) 3=
& ¥g §U F1 FIOEAT | St Merereary
¥ # ¢ wwwrw WX o fgmw
oya & Fifae § A AW T T
AT T 3 AT PYE TEW IT F AR HY
FEFFTA HT TATS F THATE | T AT 5
freart qge 7 forwr T 7 AT
f& amre A= fafre=z (Finance
Minister) #ga #t 7§ T@H T
B 3T 9g 99 F7 gAIE @AW (in-
nocent ignorance) g, 39 IR
# 7 w1 a1 ff Tdz ARE  (inno-
cent ignorance) & afF TARE
(ignorance) Fgar 3F g 1

It is not innocent ignorance, Call it
ignorance, I would be satisfled.

Dr, Khare (Gwalior): Malicious mis-
chief!

qfen syee T Wole : TRT @R
T a7 fyeigroaT ain & oy 9
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HAT T67 &, 3T & I7 Y g T
F@IIIT ST AT 27 & fr ag w2 Y
F§ | 3feT F At arqdt TR F a0
@ATE, A AT ST T X A T
AT o gt & aY + fF faegy R
T gee AR R, At T wme
qiearave & fow o § 7 adede
(amendment) ¥ fFgr 37 7% ot
XA T @ HY ggTAT | F qWEA §
f e gefire dar Faw A ISP
form & f5 et de #Y, o7 99 ¥ fafaeee
wfgaw ®t a1 97 FwerE 7 o0 5
TETRE § 78 T § &% ow(rude
shock) g% ax ¥ www fif A
TF T0% ar avar et 2 o gad
e ¥ e &

R g@ai T ar E, T
TR AGT FT THAT | EF AT AT q%
FA[wT (compensation) F1 FaTS
$R W qum w4 e e
A9 (compensation ) srex 2t |
¥ FR=ma  (compensation)
At ag AR T gW FY AL T |
¥ a8 adg 2 f5 madde wwaw
T o WL T SdfafRe (re-
habilitation) 9T &% &7 T*r &
a1 T AR FrE qEr W I A fE
AR & gt o g1 | %9 &
# qrar & fif A< 3w la & 1 & =R
a1 f& St st agi ¥ 9md, foaw
grordt & o &Y #9197 gw 7 TR
auwn gifew fear &, 37 ® faaan
# AT W GEAT qF A A2
T WY & fF foaet fagmm @ A
& g% 78 9 § 1 R R A fam
a<g ¥ W fear A% e o= & @i
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[dfer srex are i)

ooty o fgfafedew (relief and
rehabilitation.) ¥ ®w fFm,
g dar & 7w A9 gu & fkar T,
78 W TR % fgem @m0 W
™ § e g arde § e
# qdr v T ¢ faw F qg s
AT FgE & qg AT @ feea &
arq fFar 8 | & F qT 91w o |
®wg (camps) W E 1 ¥ T qora F
#i (camps) ® ¥J@TE | WHR
& 9 wg O aeft g i ) R &
ffrs o fed fafodam fafaedr (Re-
liet and Rehabilitation Ministry)
£ TF A TS AT wgr N
grod XY § 99 Ay § 7w ¥ a7 T
i 1 § | e ara @ F g o
war g 5 madae & wf@ feaw €
qg T T FT a%AT £ | HY @A AR
arzfid} #1 N IAY FT AT AF A
fftw  (relief) o@=mm &
qFaT & | e 3 g § v e
F foraan w1 fra € =g o &Y s
Gure w1 & | W TW AN g aee
&Y v 5 T wwWT FW FH W
TaARE U GEregE  (attitude)
¥ft f& ag FAwd4=w (compen-
saticn ) A& F

¥ & T g% ® BIg F GAQ
% faxwm & @ fas  (Bill) #
TR TEE ¥ AT H A HET WTEAT
£ | T T AR FAT I Ay 0
st ggw fog agw & @vw shows
w5 @ faw ( Bill ) ¥ aw<
dar s (provision) fiear wa
# fr s g weifeas (custodian )
q oo o gifee wT ¥ &Y o e ag
FR Fe= (transfer question)
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frar or @war & 1 ® T oATH A
qavg ¥@ FAwH (connection) ¥
TH R AT q¥  (sub-section)
£ W I e e & =T §T
Mot o fes dmiwm i
(Bill) wrafi g 1 it A T 4 A |
Maget §

Nothing contained in sub-section a&{'): _

shall apply to the transfer for w
able consideration of any such proper-

'ty as is referred to therein in any of

the following cases, namely:

(a) where the transfer has been
made with the previous approval of
the Custodian before the commence-
ment of the Administration of Eva=
cuee Property (Amendment) Act, 1852,

W ¥ s 2 fF e W ow
(Act) & mifswr 89 & TES T
(consent) & mit g @ fex w®
92 (consent ) Wit 7 ag {0
grawe Qg (trasnfer reopen )&y
orrE, A war A & wv Tw & F

-

o™ g

Where the trangfer is made after
the commencement of the Adminis
tration of Evacuee Property (Amend-
ment) Act, 1952, and—

(i) the wvalue of the property
transferred is less than three
thousand rupees:

Provided that the transferor does not
transfer any other property belonging
to him within a period of one year
from the date of the transfer; or

(ii) the value of the property
exceeds three thousands rupees
but the transfer is made with the
previous approval of the Custodian
or in the prescribed cases with the
previous approval of the Custodian
General.

W ¥ gy o 7 § fr e faw
@ #, @ owe  (Act) ¥ wrfew
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¥ S AR I AAS
(transfer approval) & feur
m™r § @ 39 giawT (transfer)
® §1f ¥e=w (question) &
¥ %aT | X ¥9 Q% (Act)
& ATfesr 1 & arx w1 argaw (appro-
val) & fosqr 1mam & w2ifean (custo-
dian) %1, @@ #t 39 ZiEw< (trans-
fer) 1 ®1§ Fawaw (question)
& T gwar | 3T &9 (rules)
¥ & 9F fF Yo FITT AT Y T
¥ TgIET A AR Y A7 el
sww® (custodian general) #
oo AT AW g A IW g
¥F & ¥ 3§ FWET  (transfer)
! ¥ (question) & fwar
T FHAT | T ARG | ot gy fag
wTgw F1 A a9 e (objec-
tion) & @ ¥ wwwa g fr dowmisds
(well-founded) ## & | @@ %
wwT  dawA (section) & @R
ST ATHT KA & ATHS T W A B
HTHST A6 TEAT AT(ET §6 AT AT
37  ®1 #aswe (objection)
g 8Y, O F wwwan g s gee i g
A # a9 wEm gwfas fafrex
agw ¥ fagwa & fF o
&3 oo w1 | 78 T A o A g
# #ri oea @ g

yT H AATE & qJIOE TS TR
I #t araa fewmr sTEan § R &
TR § gardr agw Hwdt o v
F g0 FWE | FT 7 Ig® B Aw
wa faar fr agt a¢ g w faw @
i 2a § fr fowshr (refugees)
w1 gzl (interest) = & 1
TE X TR N EEeNE ATE @ &
R W g & aw ¥ fedw
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(citizens) g I #1 &% N W
® @ ¢ | ofew & 97 Y fagwa F
frgaa sma s wEm i oo & far
W FAA A € A F AR T
I ¥ g% 91 fghrora Far § | Y smHE
(amendment) ¥ #ga 7 & &
g I T §, I T @
AR g I EmifFawr &
fe o o o ot (R¥C ¥ 9B
T qrfeeany 7 w3 ot ag  arfow e
T4 & 3§ ¥ M9l (property ) A
X &Y st § | 99 Y 919 (property)
qTHE A TG AW 9T | T @
¥ #v a6 & SWeT (member of
the family) # aras 5@ @ (Act)
Afrgdamifrmgnifragsms
F fed¥e (dependent ) vt snfed
R EF R @ & Wk
for #1% Qa7 % FT T @ Iy
foe ¥ srrag fedde (dependent)
Tl g AR fow § oo @1 g, W
®1E o o T I & HrE qEw
TR AT | @ AR W I A
T &, few qf ag wer wgd @
A A, W AR F Ao e
AT T FT {IEAT FLAT Y R Iy

. fir R wERE T @ @ ¥ awEEe

(amendment) ® 5% (press) &
w4, Wif6 o w1 FEA A Ty

g

W & T I AT Y fagwa |
FIgaR d oo e @ & ar &
¥ga R Y agF A w1 A e
aT »ft firearY Trga 7 aga A faar
& o 7zt a% ww & fe oo
(executive) ¥ sgfeferadr (judi-
ciary) ak fafwadw  (civil
court) ¥ w1 fgefr (history) & &
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[fem sr< 7 wria)
eey aF QAT qErde T
It 7w T A & 1 % g s
¥ oot Foar wmgT § fv T Iwe @@
forard »ft w177 wdwqEr (evacuees)

Fadggggaoda e (lawless ’

law) & 1 ¥ ¥ wax da1 g
Fdfas fafreer gge & wmm,
fafes ®xq (Civil Courts) #t
aga &7 e faar mar € | FT AR
Gx (Act) ¥ TR ST,
w1g 7z fergeam w1 &Y ar arfeam
&, foaa off 1w § 97 & s fafaw
(civil) Fm7 3 fafas = (civil
law) ® aga s & T &)
qeftd ¥ sd (lawyers) #
TEAdE 4 ©F wed A 4t &R
firc 9w % Fed (report) X T
afes=  (ordinance) &= man
TAT 47 | 9W TR EAIR I ¥ AT qE
%3 T AW I HAA § e §
o efowm & & o 99 w1 dwac T
q 9 F 9 A A 5 gt aF W
forofr (non-refugees) 7
Fa™ § W e (interest) ®
#t TR Y J@Ar § AR A 7 A
firar fiF Y g7 7 #E Qe T o
TTE ad ff s A wew wwwar
& fr fafee $ (Civil Court)
¥ 39 & faors g§ drarh i gai
7€ o1 T & Y I #Y q@ 9T A
o 2 1 3fe A R A
ATEATH TG FWET F 4 IR A @ W
#o[T TE frar R 39 Y T9g AT o,
it a8 T T w @ v g
@mﬁsr{wﬁé(nghCourt)
aF ¥ AT A A 5 FEAT aF WS
W1 WSHAT AT | IF TN I ¥ 9@
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fsgg & fompitor (refugees) #
gztw dfrwrea (interest sacrifice)
gromdm | Y 3w o (law) &
g A g feram ma fi Qe ot for Y
ot (evacuee) #ux famr
oar @ I T a wee (right)
faar mar fs ag  fafas ®2 (Civil
Court) # ar < a9« #¥9 (case)
wt foidz (represent) #T &%
oY ot 7gt & <@ aver & sty oA
N Tow ¥ A, Jfew A et B
a1 g% T8 fear mar fs fafas w2
(Civil Court) # &sv1 ¥«
(case) & s AT wgr mur fiF &Y
serdz (judgment) F=fea(cus-
todian) #1§ ag Arfer grm

W oaE ¥ ¥ waw § wgwr fe
A= AT W Iwfear agr F oy
¥ A gE | qgi A A 59 oF Fae 4
feragz, we ik R fa®, fir
wgt a2 a3 ywoww Srad (land-
lord) @1 & a7 71 FAA GoT F
T forg #Y & & sreffardy &ew @Y
M IT Fr oA X X mafaay A
Forer o1 g 2 & FaT 3T Y oA
93 FST JTAT 4T HT Y TE ¥ wre,
FE R, AT 4G I FAT 4T € F
srgddt 2497 (occupancy tenant)
W I, ag wifew A fag sy
L AT g TOA 48t &1, Fadorge
T FEE AT AR TE & T409 301
A Fgr g A o & qrw 9w oY
T Fo 7 off, IT N F7wS T
fear o @%ar 91 1 ¥ S & Wiew
FUT X e oy 1 e aror & o
e fogeiw (refugees)
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gtz (allot) & mft g & T
R 7% wg e foar fr o7 ) dvw
fear oo | 77 T dr=Ter €

o awg ¥ & war § £ fRae
& srafwat & avg aer g€ | Sfew
& T ¥ fie ot gt AT ferger 7
TFEA AT FCAR G, ST F AT
JgATH A Y, g A ag F Sl F
TF 71 & ad fear | F T oA wrE
faFm 7 <@, = fF o0y W% qx
fiFwr sede s (private property)
& g%% &1 & 3 o % @ w19 (mass)
&Nwrgw (sacrifice) & wran
# g A F1E fawraa 7 Faav | dfwew
# wg 5 9 S & aR F 9 aga
a3, 9 frarT 8, For w7 O A
Foor 4T, I F AR A A AT ¥ A
FET oft efta wgarg oft & fagwa
f& ogr aF v fFaal &1 9@
N T A ¥ oawR o W
N ASATE, H & IO FE@T
arfed | a8 gaaqE =7 (evacuee law)
& wragm dvEw #¢ feq ™ | I W
Ag@e TE FIAT A(E@ AT 1| IT B IAA
arre faedt sfed |

Aoy ad semfF @I &
ag o (law) ® fiee 3 o o
Fofrw garfes & ag o9 & v agt
FT T |

W & qOET I § A
FT T a7 5 T 5 A TTH TAOS9E
oot wf @ gy A B L% wT A
dar wer A &, fora @ afid T
qar AEY AT FTAT ATEAT & | AT
A wraw e frearh aga T gUAT
adr 4R & o fear ... L.

ot freaelt : & qoet qwr @
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Evacuee Property 658
(Amendment) Bill

waer @ § A *v fow fewr &,
¥ awr T g
5 P.M.

dfew syee T Wi : AT WY
T AT THaT § T9 A7 ARG IHAT §
M AT AT B FWATT AT |
? ma ¥ It w€ FF ag W TE L%
(%) ¥ st ot o< o qw 2R A,
g frgram M @ & ag &g Tf
a3y o a et € fr R w
T & g € A fF oA
REATH Y A AR I A AW R
oy fafes s'a (Civil Courts)
# gw @y ¢ o< 7y & awar £ fe
aga @ A F ATe & o,
T ag F9T @ W T ¥ T
T & 5 R TR fedt ¥ ame
WHEFATITR A IH IR H & &
T g, A9 &Y < H1E AHw< A
g, M g T ¥ afw o Ay A
firdy & arq aowaTd WY T TEAT
g ™ foofa® 7 ¥ omow O F
it g Tmemr 5 g fafrem
itz 7% "erfoer frfreex amgam wégd
wwd  (evacuee property) #
IR ¥ wa foay @@ § ok fawrfar
FX @A & I N fwraw g @
L AR A F ot 57 w7 7€ qaar faw e
§ 9 ug w0t g€, BfeT afex 7
§aT AT Y & A o 9 Torg & e
gt ard Fy ot A A A afed
AW IT A W qThE T FQ,
g7 37 sr&=¥9(condemn ) ¥ &,
a1 gd @ ag § fF madae w@
7y aferars am amaw & ar aE o
# gfawm & 3a ¥7e w7 (select
committee) %7 ¥gTdw(chairman)
a7 & FATX ATHA T qF qATS Ad
AR g9 7 37 ¥ @ AR IT 9T Y
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[fer ar are ]
faar< firar | § ST & oot v fE
gifer faw (amending bill)
7 a9 w32 (Select Committee)
1 3T &t rfercare & forrt g o ag
seqz (amendment) wmaT &1
TEF #Y T T T WP TH F ag
T T E, A TH F AR
TRz & wfefrde (certificate)
3 & @z s=tffemm  (custodian)
7% @ Fwar 91 fif O st #7 T
(title) zo= & ar 7 w0 W@
TE FTT AT T E, T F AT
7 WA 7 vl ¥ ¥ (case)
w1 fos foar ar, 7 7 ft ™ Tow

(House) & sax 3@ &1 fors

o, 3 NN T ™
fe a8 AT FTqT I AN A q@T
faw a%r qge feama 9% (pact)
& Ty o T ga o i AR ™
AN IH I FT AR T HR A
@ *T 97 | ¥ o (Act) ® T
& gt faey fdfafedun fafaeex
(Rehabilitation Minister) =f
WgT w1% 4 auq fear ff o S g¢
sort & ¥} (?) aF afew s 9w
N I F grEE Ao g g,
T @ H AR AN A g av
¥ oA A, W o WA W N
(property) T §aT £ a1 a9 wd
¥, G & 49 qF & T & A
Faig feqr s, AT a8 & &
wifeq, afax ag A TR @
s et (democracy) &
fadta  (believe) st & &k
I TE FA T I a1 § 9w
fiF ww wrweT € W g s, s og-
TR A AT F A A CH IS qH A
oo foran , @@ g9 99 9T 9W FT woAT
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Evacuee Property 860
(Amendment) Bill

¢ for o frat & oft s &1
ATAST gATL qTAA #4174 3 2), Wi fe
Frfers St IS g T JTTET Ag A
mEH AR E RN Owm Ay g e
fewgsfror (refugees) #1qw (pool)
W 7 g Wil AR A Y T A g
fs 5 q@ (pool) # w1 7 g ey,
ofer ae & F ag N swa
g 5 o R fafex ama T

(E A &, G g A e J

T TF a9 2 fean, &Y e g\ w Y
I9 9T I @ § AR I 9T I
FII ITT § AT IH § FIIET T THAT
w7 @, A% I T w TR
fafreze »it srfrer warg 9= 7 qam 2
faar & f& frgofter  (refugees)
%1 FH=a (compensation ) faser
wifgd, A g I9 a0 9 qER
@ wfgd AT 9w & gEAr gy
wifed | wfed ag g7 o wifaw &
f& &= o am ¥ s fedt (policy )
TG, I IX T § A AAS HL
FNT g7 I F gL A AT
JATHETS, ¥ A TE@ § FqTEr
T ¥ fomr & 1 w7 & qver w2
wwt (Intending evacuee) ¥
& A F S FAT AP o gw
w2fen @f(Intending evacuee)
% wifasw (provision) #' & G
(Act) & = a1 7 4 | Ig T
g 781 & fr wefenr w@gd (In-
tending evacuee)#! geH ¥ F1 0F
TTH FTAATE §EE | AT SATH AT,
@ faw (Bill) R a5 2 91 gorfgar
woma @t 9Ew e wRfeer
@yt  (Intending evacuee)
A ATE Ky 7§ A AT qEAS
Ak § 1 X N wErw o3> whpd
(evacuee) aff & . a7 W
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waE ¥ frmyaRyer 9
# o smoma ag w4yt (evacuee)
T AR HT IT A wrEre ghwt
e a s, o @T fF gw a<g
ot qadet A 7€ § 99 ¥ vyt o
! #ogie (support) # fwar
1 7 w7 g A R wRie
gk F1 €277 ¥ I AR IE N SAFH
# wfew f 7§ §, i @y
oz frg aeg &, T|® Wa feed

(history) 3T & Fu™ F ST AT
Y ag Tw & A | dfee g

&Y oo ¥ g g fe e

wfer wigt W dfrees s

(practical proposition) =1 2

R 9w W fF o N IRk

wigt e T 9 &, 9§ oA

HYT ALY TEAT & | WX AATH AT,
atfer®  frer A1 3 At arEd

THE Qo ¥ AEET A AATE TAFE

el I Y g, 99 W FA A

wimar € afer ag foen &

The repeal of Chapter IV of the
principal Act shall not affect—

(a) any property which has vested
in the Custodian under section 22 of
the principal Act before the commence-
ment of this Act, or

(b) any proceeding pending under
that section on such commencement.

yq ¥ freardt wge N awh
ferdrae o¢ arar § fow 7 sl A
wamaT 2 fF o srrema ) R
gt fewdax (declare) fear wr
91 &, I W TF aE A 7 T} Qo
*r ® ¥ 39 w1 famw ag s faam
o7 @ & f 9 ot A€ g agt
gHir )

# ax ot 7 s fE o Y
% (court) wefwr g w

) Property

(Amendment) Bill 662
2 o%r § 3w wRefer @y &
feez (list) ¥ ge@ & ¥ wraw
grm, few wre fr 7 qg A arn
fe se @ & A @ Smav §
& fme (position) faeges -
Fafewdz  (inconsistent) ax
georfwe  (illogical) 2t ol &
R F wmwar § fy o 7w
® & A ug Traa & § fe A€
TE AT FATX TG aF #T wrieaT w7y
WA T TATIT & ZFAT (trans—
fer) sk fewm #1% 7 war §
R qifFeaT §1 ST TFAT § gEET
AR 7w § AT F I el § ¥
g g ammy & fF s A aew
qUfSEaT Y T SrEAT § A a7 Ay
frmg 7 7 feemww  (disloyal) &
A g @ o quEFEATE )
T AT/ qifrea & B ar AR
A fegem & and & =nfgm 2
1T 37 & AN 4 39T 19 F7 377 7Y
Fawar | § 7@ FEwar fF s A
e FET FE (community)
W ST SR § A ag FYA § A
Q¥ oF & 9 9 w0 wETAE IR
ot §, a feewrme  (disloyal)
TEV § T A ATT HFF F AT STEAT
1 g ot it W o A o
47 (cases) wow § fr o oy
Fed d i & Y wrew A9 ATy A
qEfeT & 26} 94T 4 T S W™
T S FHET gEEl & qE
@ 7 gu ot A o SR #
A9 FT W q9Ar YT AT qwE) FT
T 7 are % oY frdl acg o e
FEE! FT ATAET F QU T £ AW,
N glgT  ar ) # A g
ga Al W R 9T W e g
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[«fea s @ wnia)
fafrezr age 4@ &t I F AR
TEE T FET A W AW
F;t g At Wy s I ey
/T TEOTE Y| TH A ¥ Ay AT

AT HT TF Fraw Y 7 fRe st |

70w et & A AT ARAT § AY
T FY THFSIE A &V | T A & g AT
FTo 3 Tod A T AET ATHAT §
A o1 W 9T | 98 IgS 91 AR F
gawar g f& s ¥ g dar av
& freft atredY ®Y ag 7 g fr o
qufeaTT ST SEAT § A% 48 W/
afy A wF Qe 7 e a@-
FwrT AT gET g qRT w1 %
a1 | 3T a9 NG TG A AT @
ar ag wrv dfeqr ST & F17 7 91 FT
T o F7 & | g9 A1 0 g wre
ot ¥ Y 27 4 frdrewe (amend-
ment)%F, 7§ F, |/ FA, I
auTw qgE aae i Fd, K g}
awe ¥ fedz (debate) ffar #3491
W 7g fem a1z § St ool sy A
F or gae ¥ WA H T T §EA
TR 9ET § qg FEr a7 5 g AW
FY I FT TG A &, AT FT AT A
AR A T 3 § ST A AT
TR TEi T7 BIS SAEF | I HY HEH
qr fr 72 fow a@ ¥ 7€ ¥ I A
o F7 @ &) O aga § sreAr
& forr & feroTs L S & arer vt
g o= fev & 7 ag g o fe
A W qgr FoT ARy § ¥ IgeA
3 & faom +ff, »fHTaws 7w
@ afra gd free g = &
¥ o) 9T Wi Fear § | 4g 9
& avar § % gEt ¥ I AgAT F9
WY A1 I W FMY ¥ KT AG

20 FEBRUARY 1953

Evacuee Property o644
(Amendment) Bill

wS o | ST AFT A Y T A ALY
fird ad ot Fe A UG
FHECAE | AATET qga Fr @Y
fr Foagoft 78 78t 77 a5y v vt
(evacuee) wmxrz 37 ¥ & 3fFT
we fis maddz A s 2 faur
qg WAEE I R & aw, N I
wgE #1 ¢& (pool) #W A &
q% IT Y FEX FT (A EF & | T
97 %! $7~uw (compensation) &
Wt 7 ¥ (compensation)
HOAr AW FT AR § @ &R
AR FTAETE T ATE G FL | R
At F Ak F oot & 5 o T ST
QTR N TS W @ faw F wme §
g9 N e v & ) T e
TTEt AT § v 9 R frew g 9,
T A T AT ¥ qrg ot wew qgy
g¢ | fead st giwT &R 9, anfaw
37 1 ararz Y e | AR g F
I HY AT 2-3 AT & FqTAT T 47 I
Ay aga a9 TraRTE @R aw H
5t #Y st a7 Ag = ™, an fgge
¥, 9 qgt ¥ T AR 9 o 3
¥ A T qgt Ay T ) | el
7g oY o 78Y & i ot s fre gawet
(intending evacuee)\ I # sToef
T TAAT B TTAT Y | A T fmr v
2fer @l F7r a9 I Ay
T feadare (evacuee declare)
A | ATT 7 A AT 77 &Y | Forg Y
Feetfeqa & @ wdwr feaa 7@
fear o7 & foq a9 & St @ %
for & ag e &Y oo fip ag e
et § art sl wafew (by
documentary evidence) 3tz ar§
#1e%e (by conduct) 1 er 7 FgAT
AT § o ag forerfy and off avd sreewe
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(by conduct) &€ erga=dr tfa-
¥ (by documentary evidence)
ar #X ¥, T w1 faaar s ar
THET T 9T A I FT T qH &
T | AR A e vt fad
FEY qEar | T 9T & A Y TH Yo
A ¥ AR & fore & Fox s darer
a2 7, o & Fa< fdt 7 o Qo
@Y fear & 1 for @il & fod g}
feamT w12y @ fF &9 S W IRk
q9 FT OO T §, W & faors
®1E oft a7 FA € § | AT T TH
Yo ®Y ET § a1 § fAgw sww ¥
vew e § fr g dw wew &
9w, gy gfade fr 77 (you
have swallowedthe camel; you
are straining at the gnat) & s9+
e ot i ¥ FEgwa gaIw) A
ot HY wTRTAT F IW AT B FF FATE
it g fF 7 aE) Wrgy fF gdadt
@ FAE 1R IT F @ oo ar A v
FETE AN S A E IR
a9 JeaTHr 7 8, v fedt & faers
JrTHr A€ ey, Wy 4g ey & A
THOATT | FH AT FEwm #Y Sk @
aifeq | & 97 & @10 wEgwa g | Hfww
M AR § AN TS TAT AT FT QAT
g 99 ¥ # g wggw T F<@r fe
9§ " AT TqE) ST 9T Y |
o fod & A} dwan s a A€ @
FAT g AT HE ¥ frely vy g few
e fegdar w1 fear sk fafrex
MEq I9 & afEeT O T 78 fewdax
(declare) =T &fr gx ow amesly
ot ag fedod et A w A Y I
% YA FTTZTZ qIH T JEAGTC & a7
Tgiyaw (approval) & & seifega
FT I FRIEIT TS ¥ | T I

20 FEBRUARY 1953

Tdmenaments B °°
Tyaw (approval) 7 @ Tt ag

AR § | AT G B: AT AT HR
afaar & ager a1 qY e O § A
o o A &y A R I
e o @ @Y W@ ¥ fod sy
qAEZE W TE@ Fr |

I AT, & 39 et § ¥
g ot sey W freard agw F @
IR F age ¥ agaa g | 7 S g
f oY Ta RS wTE AT 1Y € 99
7 fafadt (reciprocity) T wws
g g, ofF sgr s=fRga sraTaer
R, wgt wEwew wwew (funda-
mental rights) & #wer &, &
7t ™ & foorw g & &w
@A W e w1 afeem &
T g1, T ST FA gfaw
FO% § FAT T AW, GAILY TAA e
®Y HIT ZW T TF FTAA aw17 A1feq A
e &, W fe (fair) & &
7 ot et & anfaet & @y & T
fir agr & <A et &Y ar 7@, g
T FI99 T TF @Y A W A F
a7 | 9T a% werweew wvew  (funda-
mental rights ) % 3= &, 9@t %
afedr (morality) 1 Ta g,
gATd T e #Y 9 aw (approach)

@ = fage e @ wifed o

W # F @Y FF @@
&, WA arE aoondf &1 g
7 g iomw aer, ¥ ggw foy
aTga HX freardt wga &Y s g o
AT I ¥ arT Afoq 7 ¥ fewr 7 A
AHTT FT TaT ALY 2, T FAT TG TTEA
f& orffm =t & faers g
AR AT FL, T qAHATAT & qIG
FTHTEr FL | TE AT JMOIE AR
w131 g ¥¥Fe wAfeai (select
committee) 7 X FgF 9 TAEH
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g FT AN A A w & fod @
IT ® qATHAE AT E |
Shri V. G. Deshpande: I may point
out that Ghanshyam js my father's
name; my name is Deshpande.
Pandit Thakur Das Bhargava: I am
sorry for the mistake. When real

Ghanshyam was here he was the
father of everybody.

-

A & sAreETeT #Y fEgwa §

FF FT Q@r a1 5 JFF TF T AW FT
areg® § s edfen deftg ¥ fod
. gw 3@ @1 (law) o %
Far Ta 7 ol N qarfena
frfr sy adi 1R gafod T aw
IET  ® N (support) FW@TE
F41 f 77 7 foraa o d¥r7w (sections)
aR F@r=T (clauses) & a® a1 ¥
a1t gued AR qAfRT AW R &)
UF TH T ATH TN oy Agw A
Fasag feord fom @ s72i 7 wg1 &
ag feedwe w@=  (displaced
persons) ¥ fasrs 1 fes &
A FEAT TG TTET AL & | A9 1’¥e
F gy N FIAT G IT IATF aARA
S g § ag faego e € 1 A9
’¥y ¥ Ugy Feeifemm dar & @
gom a1 %4 fod 39 & 2% & N wiwe
(contract) & 37 & g FSAT AAT
T8 € | A Qe FoT wfaw T e
Y TH AR F OF qONT € | 7 FgAr
RN FIgm A e e e &
fagd dFw= (actions) ¥, FERA
(contracts) @ =} 37 fwat & Y
g Aghar fasrs g, 97 & A
T 7 @9 | gafeg ¥ w3 (Select
Committee) 7 9t ¥z fFar  ag
faego geed ad gw faw (Bill)
& §OE (support) FTTr g |
stwelt oA pamw (7€ faesl) ¢
et agreg w% axet A faw (Bill)

20 FEBRUARY 1933

Evacuee Property 688
(A mndmt) Bill

F < Fror faare e frg &1 wfem
q8 TgaT SaraT TEY wEAT € | e &,
3t fir % v (Select Commit-
tee) MuF ¥ Y, g o &
1g faw amar € 99 ¥ 7 g g Ty
T g wifed 7 1 A W wge
TR E |

ardra foz fafef o (Rehabilita-
tion) ¥ § & ¥ & T AT
wz ¥g v ag faw (Bill) o s
¢ SR A 0F A agy AF BT
ff a8 @g7 el W W oW
(Act) #7 &7 &w & TH7 &7 H}
W 9T T & surer OF i ag A&
g T8 9 91T g A faw FY ot i
g fr g7 damfenr faw (amending
Bill) #r g 7 gt |

g oW @z & ¢ f5 o ae
i & T oW W W O
(Act) & s@zde (amendment)
s ¥t 747 ge@ N 7 fF 7g ar
98 @ fav & fou o 91 ) dwv fE
aTg< e ot 3wt s 7 @ (Act)
&% uwe (Act) 7 & | waqdr
goa & ff g Aag gdvr s
g% (Evacuee Property Act) am&
farar a7 | 97 7 T qEAT g AT W
TR FM A EAEIN F AT ITAA
T Y AT A ST TgT & T§ AGAT
IWE F AT THS v w fewwT A
gt feq arfeear 7dY stgar ar v
ST FHTT ST AP { AT qg GTHIA
¥ w ATED | g FE N¥ A
(private) 70%F ¥ § i @ swrar
T g9 A T agAr e Rz g |
sHe (state to state arrange-
ment)¥ X §T HEST HLAT 9 &
¥ 77 @ (Act) T fear mar a1
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# ot g fF o A s o
3 w1 ag 37 ¢o g frwgofry (Re-
fugees) * frm fraeg g o fir g
T & & 1 o 939 99 & g ¥ fw
T a1 IR A A R’ oY e
TS fear a1 o g I
J Qaawr fear | 9w FT waew a8 T
o fir ag gy o (property) &1
I #7 qaeT 7% & 6 o ag dwer
o f 22 7 22 stz ( State
to State arrangement ) g7 IF
TR IT Y T & g TgA 7 FF ag g
gmel (property) &1 i fis st
@ et (evacuee property)
F1 ot 9% (pool) &3 ¥ ar amw
fomgefior (refugees) #' &% 1 oo
T TV TEY FFT T | TS AT F T
fear frge aff & fx @@
e T T {1 wgr v gwgw S
qgS @ g # A (com-
pensation ) wsX ¥ FTT T FHTATAT |
13 7g 78 F+=a9v (Compensation)
T 76X g1 O | I AT IV A w7
fir 9 g3t Madf(evacuee property)
%1 9% (pool) 338 & ¥ 1 gwaw
STy & fr arfee & ga & A S
qEEE BT § AT 99 & ®E AT
sqrat & o fF qifeem o aret &
It BT &1 7L gW A Y arfeear ®
ATATTE B § I ¥ g #r 39 freR
ATt wE) § g ) I A geiE TE &
A Y g& ot et gt fogsfra (refu-
gees)¥ firdmr ag ¥ g (pool) &
fadam | @Y § 9GS qEA
Wt wgEm & quAT e § o w
FATH A ZAT GER A FLA | A AE
qe=T e ¢ fF agi @ (pool) #
At g@wEr Wl (evacuee
property) & 3% €1 g e farlt

20 FEBRUARY 19853

Evacuee Property 870
(Amendment) Bill

o o P (refugees) ot
AR 39 T T et & 1 oY gAY
sTeEf (evacuee property) 1 7%
(pool) &1 4t g 7o et @ AT
& 1 e s Feogeft ot fw g (pool)
FHRsadfesmia@d
[ IO I AW A w0 Wi 1@
o & fr et § & 9w A 3@ e
areT € | f5T oF ara A & forg #r aw
o Aggwry fireart 3 ot 57 oY azvorg
feosrt & 1| o0 ¥ fafaeex Moree
St ¥ oft sl yar oY 7 qr A
T fF g AT 5o A gU &R, Iy IR
FH=rw7 (compensation ) T -
ate 7 fear @ | 3few g srEEr
w free omar § wmAw  fafaex
(Finance Minister) &w@a &
aw & v 3o 7 faed amer 2
FTFey @ fr g a7 7z fas (Bill)
q Arar-ar aga F FAr | AT T
¥ F A9 I/ AT gATET A9
(evacuee property) T TR &
&< 2 ar ag fa= (Bill) smy #r 7 &
2T | SfeT g a7 fasma & oo
ot oF qa ¥ Aoar § @ @R
A & droAT § | @R ATew wE g
fFaasgi & & @t a8 9% w& Y fF
@ faw 1 o & 2 Iv g7 W
AT TTFTF T3 A7 2@ fop amy
AT T ar g o ow aT
g s qafes (public) & =M
A | T & tRve § forwa
(refugees) # 7@ #rm o
5 3= g9 g faomt arer & oY A
O FT F 43 AW | qG JYAT T
T T & &5 q | fET qw g7
&Y A1 W g 12 FET @ R 3eE &,
w7 (claims) # g7 q87 FWIAST
warar, dFe amafral ¥ dafem o,
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(et gran waet)

&Y A =wr | 9 et @ w7 fEwar
o T F AU JAX {W AT AW
#9q W (claim) w1 T
I § | AT IT K WIH G 5 TR
5o fadm a1 7 | gafed sror & s
wTgdht § o feogitor ( refugees) |
Y a0F ¥ fF st T w1TRT 8 1 W
T %1 §B FH=a79 (compensation)
T SRy € ar A9, A o grfest
(policy) ®r & 1 =df ¥ Fa™ ¢ 1
ot ford & 3 oo F qg wATS W qET R R
&R gt Wit el (evacuee pro-
perty )& feaar Gt wHesT gATR
fren g@wft s (evacuee pro-
perty) % g% (pool) wer ¢ #\< g%
frat TR B AR g | o fam
(Bill) ¥ oz s aF & g a@
T & %7 §9 &% v W A1 ¥faw
(basis) =@ & qr § 1 wofed &
HTT FT A TH aF &1 @ |

# gz fad¥e w¥¢r (Select Com-
mittee ) ® 47 | ¥ fa= (Bill ) &1 3@
g & fiF o gaT wEemT arg g
orear 7 wgd € AR 9w oY
TTAETE ATAY A F94 | favwa &1 W@
& e g7 fopam o | I g T
wrE darror 7€ & FF anmg & gt gdwl
(intending evacuce ) ®1 FoTa geT
feam 1w ot g2 e @Y feadarT (in-
tending evacuee declare ) & 4%
g, foreY s & afeg o w3 Lfer
g4wdT fes¥ere (intending evacuee
declare) == faar a1 §, 7 F I
A FTagaET e R @ A
fadse w32 (Selec. Committee)#
Tg qaw qor 1 fr oyw oW AT &
¥efen gt (intending evacuee)

20 FEBRUARY 1953

Evacuee Property 6872
{Amendment) Bill

N AL I W NOR I
T AATE F T qrfeearr o S
aF AW X v fF g AR TST A
& ot A% ¥ § o g w1 aA
arge wv T8 & few o ¥ A
wW# & (barrier) s I
o few & o A & o A
TEAG TNa W ¥ A AT | I
YR St A AT A TR HT
g faar fog & aar s=ar & fe e
W & qg FTH AT o7 TA9AT 8,
At 9 qrer , fra w1 g de-
afewe  (intention established)
& 99 %Y 3Ty 741 BT 3 F | SqTAT ASAT
grar fF smw s (property) &
HEST R § AR g FL A fH o
t# (Act) #r getF T @A |
T 7% FEer w7 X fn e & & R
Y o AT & 1 Foremr 3 & 2 vford o
e R R | T W @ 3
g T9EF (property) wedt 1 W& 1
& (pool ) & §B H fertt o 2,
AEEA AN HY § AT Ao wTqSf
(property) ¥ &, s agn @
wTodf aqa gE o @) &, 9% 5 Awa
AT T A &Y Fog A qUT gU A
RE AT gw ag ¥ g (pool) st
g e g Swegww SR
g @ae Sert qr f& gl s
(property) == < §

TR IYTTATR Us HT FTa A
TH AT F W e wwwlr g o
#1779 (section ) 4R F AT
=T (general exemption )
® forar & 1 & ae At g Bfew o et
g f st & Gavre (exemption )
fear wmar & &t 9w w1 fofee =g
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(limited scope) &ar &1 &
& @ gro gRTEE (exemption)
@ |

Shri A. P, Jain: Is it coming for the
first time by this amending Bill?

Shrimati Sucheta Kripalani: No, I
told you even from the very tegin-
ning that it was a lacuna, It should
not have been there.

FMACF ATXHTT 7 FA a0
THRT TF ST HT AT I IT AT AT
O W | g ar gardr fewra
(democracy) # feafwz (spirit)
F foreTs € | AT T T FT AT AR
(wide) w=r faar fF s =g &t
woft wifew Fm B ;e @ w7
Ty § | Gewfasdaa (Administra-
tion) ®T gaaT saTar srfuw gl agt
g1 wTfed srre QR & wferspre 3 fray
WA T B T TO@ S, AT FA AT
Ffd R d st oA afoFr ¥
fenraat *Y fowe & faors & | 7 aga
THR F X TH FAT &
%7 fear smar 15| oF T § £ F 9
¥ O o www g

Wt e fog (Jgw)
w% wrk & o Y o € s et qm
(Evacuee pool) fest axg @
WIA A 91 | F% Wed) &y o § e
#r qaT F17 T a9 fom § et &
FTCHYE qraear ot gY | e forw wY
gzfafaegma (administration ) swmv
g 39 B @ %7 Tear afeqar w7
T | 9w @Y 7 /), W @ g
rqar 8 fw gt 9@ (Evacuee pool)
7 ¥2 31T ga%d1 g% (Evacuee pool)
Y ¥ weq Ay fagr smar £ 1 e
AT F rEl &Y AT 7 7 oW @
S & AT v a1 B A 31 TEN wEgar
YT FE T%T 51 AT I o fEarE A
g 1 3l &g argT TT@ ST A @,

485 PSD

(Amendment) Bill

ox afg7 4 §o sdwae (amendment)
fear a7 =Y 7 aamaT | F e A E,
FfeT arq s1g g ot 7 q@mar e
59 ¥HsHe (amendment) ®t §9
wE A8t ¢ | foelt & fod v #r A
AT T € | g AT FEr AVAT A
gt FE s owam A W
qIET & AAOHT QTS F[A T[T I
¥ fou gw wré &F 7 F7A7 TM_T )

afm 9w o | forw o #1 =g
FEA & I YT AW & | T F 37
gt A & fF g gedy ar &7
s | arfex wéedr q=  (Evacuee
pool) ®1 3 ¢ fir ag arzT a3 1 AT &)
graTE fFsaNw AR Tma I
W a1 w7 AR I W W

TR fr a8 &F 2

sft frgarf A F Fgr ol SHA @
® afaw £33 1 Srfew O fr g &
TET AR FAEY § | W av g, dfFA
ww ar § 78 | I 7 e gwd
7 wema e fear av fs gl of-
fefiradr (Judiciary )sregar &), Tt
wqfer (Executive) aogar & s
wfefeadr (Judiciary) & owft-
wgfra  (Executive) ® €T
dradw (interference) @i %)
Ffiew g aohig arar ¢ fir o) A frm e
¥ owiigfeg (Executive) T 2T
oA (interference) T &@mar |
7z TwEa ¢ & T wIA ¥ AR
1§ ydedz (amendment) & #§
qJaS AT A gg AT TF ¥CTEE™
(interference) & 1 & 97 ¥ #gAT}
fis srre g &1 AW geTREL (inter-
ference) & & fox @@ arfemrdiz
(Parliament) #t & #Y a1 =

2
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w oA fag ;e &
o T & 1

oty conee fg : s ag AT E A
gt g fr e agt ¥ fod &8 aE
1 7w ¥ fed & T ger I,
1Y & FAHE ey A o 7 R e
qfsariz~ (Parliament) &
wsa (member) & | 3T AT RS
§ fe qfeamiz (Parliament) &
R ara® fod oy srver a1 e T
we g &R T T HE I

qC F ot T @ 91 5 I
wefre &7 § | EETHE (interference)
% ag woftw w17 e § f wrqa
W Tl §F F A N ETHEE
(interference)? 1ar 7g & fr 2w &
w=T T OX grow 4 fw o o g
g% #TE FVEY qTg F ST 8 | g
wrf wg¥ ¥ fF W w1 OF gR@
IR TEE T A Fed g7 A
o wEgar § 5w w1 § e
Wt yema 91 X gy wiiegue
s+t (Constituent Assembly)
wfreRw 9 fF i & oSy
N AR g T SHEF 9w @)
sfergo fto (U.P.) Famaefiard
wareaT owe (Abolition Act) arg
fran wa, fagre & a1 fear o, ST
w1 Adon fawer | smEd T WA
BAA R Tog ¥ A W W IwA A
@ ™ 4 TG A8 F1AA G q FAA G
g F ol o frd o W% 9w fe &
farqr= %1 W w7 fed T | SRR ¥
grdt o %7 a1 ewiE  (inter-
ference) & @ fvx &Y ¥ wifemmie
(Parliament) *1 % & w1 & |
Rec ot ww fas s (Judges) #7

20 FEBRUARY 1853

Evacuee FProperty 876
(Amendment) Bill

& & W@ W AT 2w & IR
Sfaedax (legislature) # av #rf
oY e A& W

& TRATran fwg AR TgE
T WA § |

wherdt conaite Fag : AT et o
N g firdraa & f5 o wEeg )
w@erqe  (evacuee pool)
a1 ¥é+ getee (Evacuee interest)
w1 #é &re A § | S F wgr g
g fr Aw 3 @@ ¥ 9o Fawram & e
T afrgwr Qifsfsdmm (rehabi-
litation) #r fafex &
TRTE AT g | S ag T e
ALY § TiF g@ (evacuee pool)
T AW § I ag ¥ Oefafedem
(rehabilitation) #1 s TR
fafrees amga & Wt s § 1 o
firor € 5 w10 1 fregEe (reso-
lution) % at & ¥t 7zt § s wriw
FT 0F #R W g (reso-
lution) & fF T 13 ag I &
NF TS TF Y | F OF FIAT I AH
TR HEAT A1Ea § | Sorra &2 (State)
q el & sy fed frs (Bill)
qr faa T | @gt 9 oF A, sy
¥ ux frgr dwx (member)
wrE ay i ot fragsfra (refugees)
q 3t ¥ a7 forwram & fF o Wi
gt féfafedsm  (rehabilitation)
§ femewz  (department) &
g¥edw  (Secretaries) & fat
=l  (Deputy Secretaries)
o dfemd & dowy A
s & Av) & faw A, o Foagofre
(refugees) & fed &1 dum
st (Punjab Assembly) #
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TF FIAET F4747 | g TF O foen
F ST FT TG O T4 6 Y AT
T ¥ g §, I A oY g awr @
3 N ATt gt 9 . A T Ay
@ & § AR f W fR o
N & qE] IHIN & FIC EF &,
W fr o g § o fF oo w
A &, Y 37 4 & ewreT A ¥
FUIARITH g% § A H @AY
FqT AT § | BT ag o g
Qéfafedw  (rehabilitation) #t
fafri (Ministry) § 580 doma &
fao (bill) 1 s @ @ 7df ¥
g1 T Aty F vy § e owT oW
fafreex g #1 W @& aw & G-
fegw  (rehabilitation) #1 s
g g

# fafrezt area F1 asdracg aran
gramfttiama g frgnd
FINT ATATE &7 AT FT FTT FAQT
ar3w A ag At feswe #adt (Select
Committee) ¥ #wa< (member) 4
o & Wt a1 | AR AR € i 99 A =
fr S AT wETA w1 AT fr
&ne ar, fF IfT Y G 99 F T
R | 3 it ag ere & a8 A fafedam
(rchabilitation) & o & &=
¥ 747 ¥ I3 4T A A 9 faeg
o i Ty T g e fw
fomgofy  (refugees) @@ 9,
TR A I EITAE fF AT IES
T g g, ag I od | & A0 F g
T wErRw ¥ w9 wT 9@ g e
4T ¥ IFRT TF 7E Qo U A &
for & wifo e @ o fe
et g #r s s &t wr o
& w @ g afew qF &/ 1 forw
&< @ g 9 5 dome #Y sl w7 §

20 FEBRUARY 1953

Evacuee Property 878
(Amendment) Bill

i gt o i i st it o
FE gal #t freaw ot faw (Bill)
AMd & At agt A Aret qor a5
UF #7797 | I9 A §§ 619 TFR
4 fiF 19 g1 7% ot A st A
F, TF &Y T 711 7 BT, A IT A
A qor, FAr fear smam anfs
wif srpder &4z ( Occupancy te-
nant) T ¥ T | THA H TF AT
T a1 = wat 9%, ST w
LT T 9 g Tt w7 AT fo
STAT 9T | Ro TiAT Y IFT 7 T9TAT AY
I AR 1 I A AAT AT A
I fear s st SR W e
¥ FT A ot 4 g g T (secu-
rity) 2T ST & a8 A (safety )l
¥ wy 7g fore < @, g ofr v e
& oY, wifE Wt 7 w1 e §
fr foogslt  (refugee) = @@
9T T O |

# 99T ¥ AT § | o 7 &Y o
TN IAEFCAEE | T
T agT gaedl & | Hfea a8 Twwa
g i s Y% @ aron ¥ aTE awa
& o formr & gat @& g oo ot ag A
w=gr difed®t  (policy) T &
% A1 A & dfe @v, 7 39 faefas
§ i ST e wife 18 3 fre
(main Bill) #& & 1 ¥fw &
Tir wEET ¥ OF A AT wrga §
fir 7 form a@ & 7 7 &7 WAl & &gy
fe ag o & W ¥ A @, o a1
39 & wgaT g i ag o e st S
AW T T A7 47§ I W o
& 1T g w1 A TR €, wifE g
" qar A & fod W o fie o
wiwqf s¢ (Evacuee land) &1
aF ARTH AT WY WA & Forq v av
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["r o fag]
3t @ &t aw A @ S¥ ( Evacue®
land) ¢ ag & @ T ¥ @ @
I qATY FT FIAT A AT o1 T wy
9t = G agt Fra wedr o & o
7g Gt o X Few fFar A 9 R
FE UF AT 9T &) ad o4 a7 qg
g ¥ 33T &Y 7 AT I ¥ graT, €L,
S g | TR A WA
|9 & /T T8 e

ot faefed & @ aq ag o
AT wTE g i 5wy @ arfia-
fefeew  (Socialistic) fawrz &
g, 3ffT T & W H 97 F W
FAR AFAA T8 oo feart 2
g1 ¥ gt oF T e (clause)
g, forE & agg vt A s W
wivg f5 frage frgetr (refu-
gee) eravqura fegsft  (refugee)
g, mfew firg §, v9T =1 @A ey,
A AR FAA R N Wfew g WA IV
sqraT T fred o W, 98 ¥ amEr)
IgS AT 39 7 %8 Afeqar a1, 7 ag A9
% weiftr (Custodian) #r wr§
Ffeqarr aE @ | 7 =g g fw g
TG | T qadIS FLH q1 AT @G
=, fag & fFomd & qand &
fod g@ ot &) |

A a7 7 7 9gS Fgr & AT Y g
¥ oot war g R faer Y o s
ey § @Ersd e\T AgAa ¥ wWTEd,
T aEATITNMT FFay g Y
I9TE T )

men sfes T (fe) @ Aigaw
ST AT, AT F WA WA AT A faw
(Bill) ¥ %% faar ik 3§ 9T @wEr
awIX g1 Y, A freEr sk g
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Evacuee Property 680
(Amendment) Bill
g fag ®y a9 0X g | fafree wmew
R g TR AR AR qewHr § AT
#Y 3T Y FF e IR A @ faefad A
wTT{ ag ag WrEr aW T o,
refen a%% (intending evacuee)
#' &wimw  (definition) # &
frsme 73 99 #t @yt (Evacuee)®
T &7 faqar, facgs @it ama oY, 29T
tfegw fwmew (Indian Nationals)
w1 fegaw @fafedrs  (business
facilities) fre s, 97 +1 g

© e fares s, @l oy wTUE A Ay

A aEY gt qrew qdt oY 1 A
wigr guT I (Opposition) &
TTH ¥ Ao gE gf AT 39 & 4
%B W f AT qedh 6| o J w7
W€ 7 F¥=ww (compensation ) #¥
T[@ g, WIS w1@ AqEHY Tt A I
T A S AR A A1 Qe FT,
aedy v qw a% a9 fFar 7wmE) o}
w21 9 HX N 715 TF FAT F O
ot # @+ frar, 97 oY fRe awm & fod
T fgama ord @ sy A wYSw T
fis ag fraem ArHTeY et &, T, |
T T F AR AT IARfAEY 9% 97
da3 AT w41 qiw 9@ § % gy,
A I ¥ T A faerear &, TE A AvE
% Ad fF TR wrEEl § 9
21 | oz 3% 7 & g% W awewr fF
9 g A & I & 9w wfaE
TR R g ds E, g s Y,
Y T FY a7F & TA" ¥ fegy S
i mamaz ¥ awma a7 A
wgr o g fF g a| & @ &,
sfFT 98 ¥ fod ST A AT AW FA A
g AT § 99 § wg faar wmar g
™ TEEwd  (inquiry) &<
R &d  (survey) wTdd, 3fFw



7 gwam Y (inquiry) @t & &
7 @4 (survey) ¥t &, I8 a9 3| FT
31 7 % et s aey AT et
A T AT & Y T HF | F AT WA
o3 fr S@¥eT ggT 9w TEEr A
a3 @ fompoie (refugees) st &rf
fraff o, g A aWT @ & SE W
s s gir Mm@, W @h THw
A feT el awr gty w
STz grga ¥ wwr F wré fars 78 4,
AT X ®) THY B T HA HFT T,
U AT S T, AR T TE A
FTT W 39 F7 9% 7 F< o7 |6, MY
7T AT frwrad &1 T B, T
TF AT awar §, g A, AW AR
FaTT 39 %1 s 78 Gy omar &,
72t qfers &1 a a7 @, F |
FF, TATHE T TTH T TREE AR
Tzt & AT IUT ¥ T3 I} F7 T7aw far
SATAT &, FAT FH TG, IF  WTEAL Y AT
A T ATew qwe § )

e gadt aTe (1T T & 16 4 S ST
O AT LY &, IO & Iy A Afeaqr-
T ¥ @ § daw ¥ o sgrEr
srferaTad Taae 39 & Ifd F @ 8§,
IR I HFAgT  *2w= (Guotation)
3 g, ToT &1F a1 Ag FEA A &,
T AT &, 3R Feaasfra(refugees)
* ST § AT Ao am w) anfam &3
¥ fou fafesat &ga 3 v ® qUc
g g | 7w fadr oy &g o ey &Y
T1T FY TE AT 1 gH ar e g e
T AT PO ¥ AR w1 g
(position) & &' =T fFar o
wrfeq ? g ge g fF gemR et @
sy ot g & A xw fas (Bill)  #
FN¥ (oppose) frar & ag arfraw
{opposition) wew Firare 9T *Ew

(Amendment) Bill

e & AT FT Ay A qrd g g
$R=_uA (compensation) ¥ AT
ATY ¥ FAFIC AT TEAT & | g
+i5t (intending evacuee) ®t
frere 7 & w47 THATT 0T, | TH 4F
¥ qFET it W Al T FAT T3,
wifs T gH F8 1 7, 1 gH ¥9
X Afvd | oy &Y ad & ' ATes
T qET , FT Y FHRET (compen-
sation) @, ag g« e & | dfwT of
A ER AAT FTETT W FRTAT F F
e wifgd for aman gk faferee amgw
N HAT R AT R A TG
qg THAHEAT FH A ®H AT AT AG
& | I T BN ag HET T g 1%
FH-w(compensation ) & T 97
g W off ww TR A9 @ R
qu AT ower axm g 5 Foegehra
(refugees) #Y 7z FT7 & a1 AR
39 # FFI (compensation)
27 ¥ @ g WA oft fy@ @ Aggw
@ g1 W o ¥ I v am
fowgsfY (refugee) el wt F¥I=w
(compensation) f&® T T &
foi faadt 37 7t ama & I=1 A fFar
& oI @ qT T § T AT A
WT 39 & foa sgoreits @ AR ag e
o fr ag 59 & fod wfaw 7 #¢
A AR S Gl

AN ITA g7 AT TZE K
ar & weamar, & gawar g 6 99 F a9
weT 1 36T § qTHATH wEAT ATEA
% ¥dsz wadr (Select Committee)
¥ aw & & fedt & wgamw
afres @, A ff ar, 1w &
v A fxe F qg T § T o f
TH © AT Y F o o sag
iy fead fr afeaqras 3 8, e
g ot ot o A Al TR O
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[@rer afe=r W)
§ oY fomgefir (refugees) & o=
(interest) # fawt®s gt | Those
rights will not be misused at
all. 7@ @ T TN € fw
o7 & feo & fompitor  (refugees) .
¥ feg & AR 99 W W TR AT
wrfew | & qwwar § i o srfaamoa
T Y NI F o
WY & A T 97 TN FEAT A0M8A |
e stre A srareirerT (opposition)
® 43 §, 7 Ot Fv uw ¥ e
) AT FTAF TET &1 TF FEAT
yrfed X S A &0 oA &
ETOTE 6 {3 ¥ & g & qga [HAOD
& I g facge age wiY E
wefm w@d5€ (intending evacuee)
g q® aw T w1 w} FA A&
g
Shri Kazmi (Sultanpur Distt—North
cum Faizabad Distt.—South-West):

R AT WE

ster sfe T TEr AT T
g, #uEr A8 €, g ¥ FAW JATAT
q¥ @ e | FAN Y A R AT A E
I A (W aqerar fF a7 < 8 e
& W 8, & 7 A Frea a7 AE
#) s a2l A g gdfe ag
WA FA A F Az W e o ofeem
I W T qEAT &, BN IT4 Y
dar A § | 7t Ao grew I G,
75t 8 3@ ¢ e Sfafedt (sta-
bility) & s =g wggw #@ & fe
g% aet et & e ( safely )
@ g0 § A agh & o wY wrf e
a5 & 3T TW T TT SAT FTAATT
wT awa & | ol g §' A
(East Bengal) st wgw g

20 FEBRUARY 1953

Evacuee Property 054
(Amendment) Bill

% T 7 A% & 7 e oy 1 @AY
wg1 & 6 17 o= & o 1 qraae
9T &fgw 7 &Y, ¥ 1 S Y, S
qrfeear qar < | faewar &1 gurdy
TR & fF o qrewie faeew (pass-
port system) ¥ ST w=nfEgd o
gt 1A AT A & foq w1 whTAE 7
Y, TG ATE FT AT AT TH | A F T
® #1§ T Fanfaa 7 wraw qe |
Y qraae fawed (passport system)
¥ai @ swha (conference) # g€
o, R ¥iez @ge 7 A @A
(address )& i for forar a1 fF 98
& qifreara &1 @drege(attitude)
TEACE 1 AT AT FEACHEA TR E )
# wwwar g 6 o Y gl #7 o=re ar
oF & § fF o1 72T #< 9y | B o
SETE FT I19 ATET & a1 AT ¥ a6 F
a8 |1 T st € 6 g 9% waew
adl €, g mifeam & wyrE A F
MR, g7 A wEy fv qfeem @
a3l #ITE foe A1F | e d ¥ foF amw
dare Adt &

R ad #F W A wEw O
GEST FTAT & | O Fgw oA § fw
T IATT T AEN &, F¢ FITE FTA
gy &, el @erd w Wy &,
qY &I A T FA, N I ¥ o7 1w
dAR TEY & ) o gog AT AT w2 A
T Ay ag A or A g A
T o ST AT Y| e w7 T T
g ff o7 oY afewe 5o w2t &,
WA qww §, 999 F @7 1 fEaaa
g€ & 1 T s farfiree s arfres
¥ wron ffrees & | qufew §
Jomer ot &, Ao ¥ Haw
ﬁ't‘ramal@mtﬁﬁwrﬁﬁw:r
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®Y Y wrEr ag¥ @7 a &1 o gga
W A grew g § v eva ad
TG T TAIE Ay AESATAL ¥ A,
T {00 FUT TIF FY 4T, I F FUA
&qar sarar g fesw (defence)
% for &¥ 5 R W & womw
maARe #r orgw @ @ (Five
Year Plan) #1 =¥ guaw w
ot 78 % Ty | arfeeT & RS |
dqrd # T qyt W A« QW E
forer £t stror 9 aga w4 § | o GO
®Y qT wgA & A gOd & 1 A ag
_ TEN WAL | AT HITE FT AT A Y
a1 g AT T T AT 2 awy &
w1 Ay #7403, A9 w49 a1 F qW
T W ¥ for fee & 1 offw
fag a@ & &9 @1 W@ & @R g
gt g 7 fr gw oY, SR A A
w1 TE 9% gwar | 79 foq & agar g
ff srw st @fedt (policy)
#1 @ fa=ae v wfez  (con-
sistent) #ATEd | AT FOT ¥
T TET JET § | HC T A AT
WTaw § A ¥6 & fod  ag vy awan §
fr off sl sraTg o ST gER WY
& g wifew w31, smw R o
qFFT T & |

wAAAFEATE Faa & fam
#fr o & fog o el A Qe
wifggd | & wwww § fF o= d
ardr ax #fade ( Cabinet ) %
T ¥ AT gl AR g ST
fafaeet qrga M1 o gyt & fog
T ¥ § AR @ T ¥ AL TR
F &% aday qarE & warw F qrev fwar
g f& &t gl s sdeE
(financial condition) gt 39 &
wnfew g7 WM (compensa-

20 FEBRUARY 1953

(Amendmend) Bty %
tion) & &7 | dAwgaT § fin 0 wak
% § i o ar o et fes
aifgd ®rf aFS dfeq o #f o 7@
wgar, & fx g% (on the whole )
o ¥ fod waT §, P Faqohr (refe
gees) - & wwe 7 faqw ww g
e A R A ) W
e 7 9 dfe ot @ faagarow
FnismHramirAs@aqx
AT AT q & AW F A W,
¥feT gw & araorg Faraam oo gorr &
ag wrfay ards &, oF & Jonr
o7 FHAT | T FTON & IR F AT
wem s ot frs  (Bill) o ¥
a4y fear mar § ag ag g
faw & 1 @ ¥ e A ouy NN
ard 78§ FF g A Ao T fwar o
wied & =Em fr @ 8 o "
fear stra

ot A s¥eA= (amendment)
s | Trgmg e Ad
wagAz (amendment) f&T 4 =y
fagsfor  (refugees) & wiw
# €t @, 3T & s A Fewgoftor (refu-
gees) ® e (interest) &1
¥ fod s oy #1 Qe (assu-
rance) X @ 7 & foegltr (refo-
gees) ®T gz (interest) &
T g A A aueer g1 Il 1 xa
sgaed @ fas (Bill) #* il
(support) *zaT § |

we Sy (frer gRr—ge-afen
7 fet sratag-g9  frer argergige-
R‘ﬁﬁvl’) : fqe a'ﬂ'ﬁﬂ’, ﬁmﬁh
< § fF ss & @@ Sl 7 qy W
forar &, Tafed 7 Y «@ 7= o¢ foma
&Y wT AT fF & Fus F ara fry w¥y
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[ wt= & ]
WAt wgey & quifees agy & @
fed 1@ A aga @ I F I 8
aw ¥ (record) fEur mar
I T qTEX AL ATT FY ToATHA €Y A

Foradimg N TR qhaw ¥

ST §, | U AT | ¢
Afrr A Jo AqW  wfE T,
wifex 78w & fs semt g 7
gF % q FAm & e
ferc § f5 ag fedt e sy
(community) a1 fedtr @@ T
® WS FT & I A7 G TEAAT
g &, AR TG T § ag /0, oA N araw
BYT 98 999 @ & % 99 F1 wrag qg =
F 2 54 ot & 1 §, oma & e
g @2 A 9 feg § ST g gL g
¥ fewrora agi F7Q | gHTT 91 9T
% &, 911 M werRew ez (Funda-
mental right) & agd<i a& davsm
e, AT AN NI gA R L
[T ag a8 gadl ¥ wraw § ) 99
naNag i e g as ) awr IR
F aa MAMEAT NS, 09 F g&F
¥ W@ a% T A I & &
@ar g |

. qwmfer off, 7 ¥ 7@¥ ¥ 9 Fg
1 ey gaaar g fF gt aw foag s
(refugees) &1 ameaw § o gl
g% 39 #Y fazwa A IT B HES
gg=rd @R 9w By fedfafedz  (re-
habilitate) #<7 1 &aT® &, ag {
aye fdt Ay & wW Srw T @
£ 1 % wawan § e gara aga ww W,
T F ¥ g E WA PR A A
A gAY TAAAeE T AGT AT B
& fr g ol ATk o o € W
AN qWY & F, A AT q O W4T

20 FEBRUARY 1953

Evacuee Property 688
(Amendment) Bill

w3 & fegem & amd ¢ ot ey
Mog & wec & § A
T A< ¥ Jqr Ay o7 | dfeFw g7 wwAn
wifFwmamer T W=
¥ AT 3o QY 7 v o w7 g
# & a<g I A€ gHW 9T | qEeT
wagawm g fs wfaw  (Bill)
% qarfees oY et T § 99 W
o feaar mar A o & fow F o
o o w § 5 Eeh ot qm
(evacuee property pool) . ™
T FT T T | I TF FICAT T1AE |
feegafrar  (refugees) ar w7 &
dred  (leaders) am ¥ & AATER
w grew (House) 7 a1 gwgrew &
TR faegs &% a@ ¥ W@ § F9A
w2 ¥ @S ¥ 98 9g 3@y & fem
FA7 F1 AT €T @=  (evacuee
property pool) 9% #ar w7 9F
@ g | wifge € fF fom St & 22
9@ (pool) @@ ag 3% wqw wn
#R fag ftx ¥ ;|® @ (pool)
FHEMIT Y I & grm 1 Ffew
w F1 oAaex 1 @ & =
& qe (pool) ad ag @a waw
£ I forg ¥ w2 A ATHTES T | AFST
gt wrE 7 &7 fF T oo arg we
(It is my money), 2waiE avga 7
w1 “‘few g g feefwm gor oo
e’ (this is to determine
whose loyalty is suspected) #
aww T @ fF T ew W Taew
w1 € | N qew, A qEenE fege
¥ @A aren arfeen & samar gaedt
o qEs Twar § av qrfeRr AT
9TEAT §, AT AT qHT § I9 ¥ YW &
™ ey ¥ fedr &y o goedf At
a1 dNge sy § =
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T ag w7 girer Y § o fe oar Y
qiffer @ 1@ a1 qfeRE ST
gy & A foelt wogdr o T A
fegem A 33 g § | W I ¥ faegw
gkt afY § | S vy 9g e s § fs
forw #1 g4e (evacuee) &m famr
aa, ot fa| &t N9éf q& (property
pool) # ar wf ag wagw fegem
g w7 arfFem v amear € 7
a1 ¥ qE T@ AT AT 947§ v A
frge™ & A% w7 § a1 fewomws
(disloyal) & ? fz ag  #gr mav
f& 'drg dige g A7 ferdare vl
art gfews srarfed™ (these people
have been declared evacuees
by judicial authorities) 5 7
T TS F A AAW ¢ | T & Afews
srarf7era (judicial authorities) #t
sreaarem ! fafrees aga 7 @7 g
szamar 5 T8 S99 ¥ gEw A qfead
(judiciary) st sifewrs srfe
(judicidl authorities) #® st
AT AT |

G P.M. !

S AL ;T FA X FaT AV
qriga A% @ (points of law)
€ 7 v #ft e gd ®z (High
Court) arysitn & (Supreme
Court) #t s (appeal) T
Wwew (reference) FF N T
& E

o fready @ &

e W WA AR el e
grga d foeg @ T 9¢ Aoy ar
w% T & & 1 s ek et g€ &
a7 felt & g AT gE § &Y 9w A
TAOTE ¥ ATAT § AW @ & suynar gy
g | ¥ wx famr® Ao wear o et
Fyltaguar aww § AfF a(r wwdy
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UF e 99 aad qfwens war faw
% fe oxfaz (permit) %1 ®rf
wTa%T AEY 97 | a1 § 9xfwz (permit)
FT FTF & T | 9@ IW 7 fggEmT
aIF AT ATE AT I9 Wy gAIR @0
sfaerz (High Commissioner) &
e oxfwe (te mporary permit)
2 faa otz f fpgmm § qgwR O
gHra qMe e (permanent
permit) v faar swET | A sTAr
T ggr 7 mar | fegem & og
sfaw< (High Commissioner) &
¥y aXfwe (temporary permit)
9 ag fEgear™ o 4T | ¥Y IE ¥
T2 g T AT | TAAAE A 3w g7
(permit) #Y 9™z (permanent)
% faar | 57 & araez W 99 &1 aumw
siwet ( property ) AT SToEt
(evacuee property) & 7% | ¥
ag #e1 f& this is my money
and it is being given to those
whose loyalty is suspected, =
SR &7 Fqod & AG GHW G
ot faofed & & & sy ¥ 7@ e
TqA fFor fF oF araedt = few &
fot 39 3= oifeea mar 99 fd #rg
qifwz (permit) T F1aEr 7§ 4TI
tfegr grf sfawt (Indian High
Commissioner) ¥ =R aifwe
(temporary permit) & % a9« 4T
3T 39 #1 ag TIfwe] (permit ) 3T
(permanent) & fear mar @R =@
T Y 74T | HR 9T A AeE ¥ a8 FY
w1 fiF 3w A awm NeEl (propety)
vdwt w19dl (evacuee property)
# 1 7g wrwer wa 7wg gt =12 (High
Court) & mar aw ok g w1 7
IR AAT A AT SN IAA AL
w= GATAT WEAT E |
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[H® )

“We are prepared to assume in
Mr. Palkiwala's favour that the
view taken by the Custodian Gen-
eral of the application of the noti-
fication of the 3rd July is errone-
ous. But the question is whether
we have any juridiction to inter-
fere with his decision. Now, in
construing the notification of the
3rd July 1950 and in giving to it a .
particular effect the Custodian
General was undoubtedly acting
with jurisdiction.”

And this Is the significant part—

“In the exercise of his jurisdic-
tion, however, he came to an erro-
neoug decision in law.”

8 wgew GuT %9 (case) AT AR
1§ 39 (case) Cmr & fm A fr
et & T Arawel w5 fam aT ar g
7 AW g 1 famr o ar A f
qAWE F ATLATH! g% § AT I A M
(property) w& #Y amw e ot
¢ Y & 7Y wwwa 5 @ & w fawraa
sraw g S agi A @ v ™
fey wom s A 3z feamn &
G § AHOWT O TR qiwETT AYAT
M I FLARFAAI IS EAG
o g @A T IALFQ & | TF AT
&1 amw foan T f oo fafeew & smee
@3 g $T IR go% Iarr a1 fir ag
W e & fog anfed a0 g T@
&t A1 IT & qIT 4 T AR qrfea
gU AR ¢ forew Y qumer NG awm A
¥ Aqew FIR() A EH ARA § 6
o fegem & iam e R § W
¥q #) UF gEL ¥ guedt g felt foew
®T F1E % T W@ a1 9 ATGIRTAR A
Y FATT F AT | AT TF AH
wdgaHi &1 A foar omar g ar
39 & FT9 7,41 ¥ & TW q@@TT AT
foom g WA SwE i
woAt oA fegeam & fod @ SRy fin
frifeat som, @ oW F s fe
T ¥ 7 A e, § | Sfeewr g wge
% §9 811 W@ & 73 9% W] facge
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wWode  (irrelevant) @ § 4
a7 e e 7 Hfd fr oard
fegem & afeem o 7 99 o1
fegem & arq merd 7 w2 ) ¥
wEt wgt w1 et g€ § = e
fefvt  (Ministry) =g =i f
% FT A 99 ) @ A g
ek | ST 39 1 A9 T @ (pool )
T 9F R 7g 3T WX 1 qiw 9% e
(percent) #x g wmr &t ww &
T @ A A wifed | & faeye
¥fowm &7 § avlt 9w afgr v
et & R A ¥ ag waren
frr & 5 ot s forie
(refugees) & foy g q@r
TR AR g oww oW gwiw ¢
fe g s § o ¥ foghe
(refugees) & fod adt ¥ a9t
W free w et mian &
W | W T ¥ R 7y @1 A
gt % w1 forelr (refugees) &
a9 W AR ﬁ»‘!‘?ﬂ&@‘q@ﬁs&
W HT AR TOF A X R o

O aw a8 § f5 W qEewm
T AWTETT Y, Y qrfFeaTT T SoAyr
w1, forer ®t 7@t & guedf @), &Y @i
9T T A, A9 i IH & a1y
gwedt @ wifwd | forelt e &y ot
& wifed v Su & a9 gaedt w2 )
St oW s mgf R T E |

oft frewrlt : ag gart faT wiey
qT &2

e i @ 5T A oad
& a7 & auwan § f§ o gy feafke
(spirit) == &t @ mfeaw
w fas (Bill) #f ¥ o=t
wenfowa g g1 grd O afgr 4
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g ¥ fir g age et qare € e
2fen gdwta (intending evacuees)
®t %} e foar o1 w@r 1 9 I AT
¥ FA & arfaq € qar § o fiee
9 ® 4) 7% fRar o7 w@r @ 1 o
W F gmfess @€ & Toawngdr
g1 9 wew o fv F @ WA W
JrEdY & e Ay e o aoE ¥ QY
R § Yo & TR G 4T
W % @Y ag 2few 374t (intending
evacuee) & 4T | Y IA &F FIA
fedr ferllad fem a1 faomw
(business) & fod s& wTwar IF
feam, aY ag 2fer @w (intending
evacuee)@ 4T | IW AT I A
FC A W A, §F @ W 9,
Wy Y § R ow
o & FRHT § A IR K
T ue faar @ a® FA N oS
g2fer g3t (intending evacuee)
&Y T | 59 WA 7 IR A€ qqewr a@4v
g fF ag svdt Sow #1 feaer fee
WA 2 | FTHIE CF F TG HT ATTAT
TH A TR g ¥ T W § A
e & ff s qE W g3t @ Q) A
LT a1 e o, &t ag Léfewr g3t
(intending evacuee )@t wmar & |
AT fow 799 I9 7 I TOAT WAT 97
9 99 98 1A N TG 97 | ¥ ww
FF & Farfas I@ Qi @
(intending evacuee) & 4T | ¥«
Fa 71 w134 § e woar 7@ doe afgd
A A TIAT WX IF FY g A wgRG
] A fafas § ag & w3 fear
§ & ag €ferdadt (intending
evacuee) T afw  @wT
[ (evacuee) wmar s 1 ¥R
T fedt & oY o g Ve &
Ty W TAT /AT /T {7 Fggea K
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TgngaRawr W Iw A wE &
g wwY (evacuee) & @
a 77 TE ITATHr FT A grit | AR
faw @ S s & aror g
fora & fe foreg = T Qe a1 awas
g & dfew oy ag wm oW
w & f& q@ewm s wmwR
FAET FT &§ I3 JrEn | SfEw
FARER U, A T gre9 ’ AT
I AT QF § AN gg aAwd g w
59 WA A1 q9g & JHAOWA q9Ar
e & | A qOAT ATARE
&9 T THY | T ST TG aF 9T &
f& orar fafear o fe o a=1 AU
t&iggea  ( national institution)
g o e feggears & sw oo oam &
#R 3@ & O &, IW & 99 o
are &t frmd O #0@ a7 7 AT 99
WA F I A FT I A IT A
sror f&@r | ag qATA THEE Y TAT |
dT A THFAE AT gATE | AT TWIA
Wt qarg & Tt R s e fafear
7 ug watfas @e fear fF 9@ oA
R FUET FT L 46 ITH HAE
fafsgw (permanent building)
@S F a7 4T § | GO 7T 98 Hifrw
W RIFmTA R A ax ¥
efir g2 wew ag Fga & 5 se ag
aHT g9et (evacuee property)
&Y Y &Y F|v g 1 rfaR wRfIgT
T 1 @RS & o R a1 O
g Sl A ag s (certify)
fear & f5 This property is not
evacuee property and does not

belong to anyone who has
migrated to Pakistan. &=

N og femmr v s I ¥ oWy
mr fs AW AW W IW@ H @R
T | I 7 O F FR I
vawdt Mwef (evacuee property)
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[wie 34]
& mft 3 Fw S qfseE 9 ™
Y sgr e 1 9| Y gwwrar aan
gg o fafear & smed (property)
g feft ol Fr At G, A ww
Frqr | ag A ol @i fec gw oW

T fEsd 91 sgr oo q@-

foamr ofvd & w g
(property) ® aw% # Trwa § |
3 St wrf FTRM W oA oA
THFAE A€ T AY g A Wy A E
g d | fagres & ¥ s=egme (In-
stitution) ¥ i f fggem &
[T Lo @ar g A fow st e s@
AT TFTT FIFHT ZET AT NHAT oy
¥ et 1 &Y o7 anfear fafear wy
oY T &Y gAY @ fF A W ¥
I # FHA T8 faFf AR o we)-
fema & afzfesz (certificate) 27 &
< wrf w0 A4 qodT, @ wwmE gar
fe qaowEl #1 o 9" F91 F
granfeai @Ry, W 9% & e &
FEW@ AT At a A gy 1 ¥ faw A
wifaa A ot § fr 97 *Y g8 agfond
Y o1F | qEwr IR E R oS s
wzfond queawEl & & O @) 87
T & fa7 & gafees qg s
B A T 9 AET T 91, I9 A7
w¢ G geea w4 o fy e
g1, & gk g fergear &Y gham
@RIT R g w gy e s
FT W W W A@ A g ¥ AR
4 AR 7 7 1S, @, o on @
et g f& @ SR F |19 dgaT @
WA F@E1ogfesT v fv oy
w95 (evacuee pool) %7 &
JTAAT | JUT AT X AR A A I
(pool) == 7 g & awr o §
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s @ gW A7 B w@ fxoag -
sqrar ¥ wur3r €Y | ¥ g 7 wfgd s
9% (pool) # arfax fedr &1 war
¥z §1 %2 fFT wE wFAuw A
@ (pool) FTww 7§ 1 ¥ FF3
#ar g s ag orf v wrd adf amEd

afex & & 7§t aF w&w fr
a9l #Y W@ F I F AT
faew (Bill) ¢ oW 78 @ wfew
fs 7 gew (House) @™ #
AT T '

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha): I
beg to move:

“That the question be now put.”

Mr. Chairman: The questipn is:

“The the guestion be now put.”
“That the question be now put”.

Shri A. P. Jain: I am thank-
ful to the hon, Members
who have participated in this debate
for the dispassionate manner in which
the prob'em has been approached.

One gquestion, which is important
no doubt, but not quite germane to
this Bill, has been raised by a large
number of Members who have spoken.
That is the question of compensation.
The hon, Member Shrimati Sucheta
Kripalani sald that there must be an
authoritative  pronouncement about
it. I quite agree with her, but I um
sorry that at the same time she made
a complaint that I am not speaking
out anything. I am waiting for that
authoritative pronouncement on the
question cf compensalicn  whi'h
naturallp iax agitating the ming of
every alsplaced person ‘today. A
scheme has been prepared, II is
under the consideration of the Gov-
ernment at the highest level. It will
not be appropriate for me to say any-
thing about matters on which the
Government has not come to a final
decision. But I can assure You that
so far as my Ministry is concerred it
has done its part and now it is pend-
ing consideration at the final stages.

Mrs. Sucheta Kripalanli said that
Ministers are speaking with different
vaices. No doubt a certaip item of
news has appeared with regard to a
certain Ministry in the newspapers,
but I have not seen an statement
from any Minister whic has gnne
against any of the commitments which
have been made by the Government

or by Ministers in regard to compen-
sation. I no doubt have made a num-
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ber of statements with regard to com-
pensation in this House and eise-
where. I stand by everyone of those
statements which I have made, May
be that certain persons—I have seen
some news items In the papers—are
doubting whether I was authorised to
make those statements. One of the
hon, Members here, Sardar Hukam
Singh, said something of the kind.
Now, a Minister who makes a state-
ment, which he has no authority to
make, will have to pay for it by his
head and I will be prepared to pay
for it by my head, if ] have made a
statement which I was no: authoarised
to make. That is all that I want to
say about compensation, which will
come before the House and the putlic
in no distant time,

Then the question has been raised
about the evacuee property pool. Let
us see what is the evacuee property
pool. To my mind evacuee property

ool means any property whicn under
aw has become evacuee property up
ti'l now and any property which may
become evacuee property under the
law which may be prevailing hence-
{orth, It is within the competence of
this Parliament to pass a law which
affects the volume of Evacuee pro-
perties. There are certain amendments
in the Bill which will affect tle
evacuee properties in futuie. But it
is open to this House to pass that
law or not. But once it becomes law,
evacuee property will mean evacuee
property which becomes such under
the new law. That is one way of
looking. at the evacuee property.

Now two more objections have been
raised, rather unfortunate objections.
One was that there has been inter-
ference with the discretion qf the
Custodians. Some ipstances have
been cited. It has been said that a
certain Minister wrote to a Custodian
or some Parliamentary Secretary or
Private Secretary or some other per-
son high up wrote to the Custodian.
Now, those are matters of old his-
tory. In regard to the administralicn
of evacuee property during the period
of two and a half years that I have
been Minister I challenge any hon.
Member sitting on this side or the
other side to produce one letter that
has been written to the Custodian, or
one instance in which the judgment
of the Custodian has been interfered
with, It is true that we have got
powers under Section 16; we have
got powers under Section 52. I have
exercised them ° in rertain cases. I
had exercised them in the case of
Chattriwala. It is a public proverty.
The matter has come before the
House and it has been discussed more
than once and what I have dore in
that case and all the other cases |is
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the only and the correct decision that
should have been taken. I dare say
that I am not afraid of taking any
step which Is a correct step even if
it may displease some of my friends.

Pandit Thakur Das Bhargava: No-
body has complained against you,

Shri A, P, Jain: I will exercise the
powers under Sections 16 and 52. I
will exercise them cgenly. It will be
open to the Members of this House to
examine any of the cases and if it is
found that 1 have functioned mala
fide or I have functioned dishonestly,
well, I will not be worthy to remain
where I am.

[MR. DEPUTY-SPEAKER in the Chair]

It is true that the powers under
sections 16 and 52 are exiraordinary
powers. ut this is an extraordinary
law under  which extraordinary
powers are necessary, The House
cannot forget that the evacuee pro-
perty law and its administration. to a
certain extent, depends upon aur
agreements with Pakistan, There-
have been a large number of agree-
ments, I am sorry that most of them
have not been fulfilled by Pakistan,
Whatever may be the Evacuee Pro-
gerty law, certain exceptiong have to

e Tade nn tle basis of those agree-
ments-

Then, the Evacuee Property law has
been changing from time to time. At
one time a person who had not gone
over to Pakistan, who had nothing to-
do with Pakistan, but who was dis-
lodged from his usual place of resi-
dence to another State, or sometimes:
within the same State, became an
evacuee., The question arose: should
that person be treated as an evacuee
any more? The law has been
changed, and under the present law a
person who has not left India, cannot
ordinarily be declared, as an evacuee.
So, certain policy decisions have been

-taken, One of them ig that if a per-

son had not gone to Pakistan but was

. dislodged on account of disturbances

or conditions of insecurity from his:
usual place of residence, such person's
property should not be kept as.
evacuee property and should be res-
tored. I hold that is a good and hon-
est thing,

Then, there was a certain notifica-
tion of the 3rd July under which per-
sons returning before a particu'ar
date were entitled to restoration of
property, That was the undertaking
given in this House. A notification
was issued, The question arose whe=
ther that notification avo'ied to previ-
ous arts and ordinances or it applied
only to the present law. The view of
the Government both at the time of’
giving the undertaking as later on,
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wag that the notification was useless
unless it was made to apply retros-
pectively. There was a dcfect in the
notification and we have rectified it.

Both with regard to section 16 and
section 52, I say they are the old
laws existingg We have interpreted
it in a particular manner, There has
been some difference of opinion about
it. - All that I have done is ‘hat I
have brought the provisions of sec-
tions 18 and 52 in consonance with the
view upon which we have worked,
and it is the right of every Govern-
ment and of every Ministry to put
forth a legislation of that kind.

Therefore, I say that so far as these
provisions are concerned I think they
are necessary, for this extraordinary
law. We have acted upon them; we
propose to act upon them. BSuppose,
a hard case comes up. For instance
the hon, Member, Mr. Zaidi, pointed
out a case in which the High Court
made certain observations. And, re-
cently I came across a case in which
the Bombay High Court made certain
observations saying that although
they had not got jurisdiction to de-
cide the case, yet there were certain
relevant matters which had not been
considered by the Custodian-General
and which have a bearing on the case,
The case came before me. I sent it
to the Law Ministry for examination.
1 have not taken the final decision;
but the Law - Ministry has
very largely agreed with the obser-
vations of the High Court. In such
cases, ] propose to exercise that
power, because wherever there is an
error It must be corrected, whether
the decision goes in favour of A or in
favour of B.

The Evacuee, property pool is im-
portant for the refugees. It is impor-
tant for me. Because I am one of
those who believe that the rea] solu-
tion of the rehabilitation problem de-
pends upon the payment of compen-
sation. To the extent that the Evacuee
property pool is diminished, the pos-
sibility of giving proper compensation
diminishes, Therefore, I am most
anxious to preserve it; but nny by
depriving a person of his legitimate
rights to the property. May be one
case, may be ten cases, may be one
hundred cases. wherever I find that
an error has been committed by the
Custodian or by the Custodian-Gene-
ral, where I find that there i3 a case
Tor interference, not on account of
any prejudice, or on account of likes
or dislikes. or on account of personal
grounds. but because an error has

een committed—an error of law or of
fact—or there are other good reasons, I
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will exercise my discretion under sec-
tion 16 or section 52, whichever sec-
tion is applicable.

But I dare say that in regard to all
the cases in which I have restored
property under section 16, all indivi-
duals may not agree, but I have acted
conscientiously. I have acted honest-
ly. People may differ from me But
they cannot accuse me that 1 have
frittered away the property. I am
prepared to stand the test, One per-
son may not agree or another may
not agree. because there is always
disagreement among us, But the dis-
agreement must be an honest one.
Everyone must play his part honestly..
That is with regard to the Evacuee
property pool.

Severnl points have been raised,
and I am thankful to my friend, Pan-
dit Thakur Das Bhargava, who has
answered quite a large number of is-
sues that were raised by wvarious
Members, There are, however, two
or three points about which 1 would
like to say a few words.

One is the question of ‘intending
evacuee’. Objections have  been
raised as to why we should exempt
persons who have been declared as
intending evacuees by competent offi-
cers, Apart from what my friend,
Mr. Achint Ram, has said, namely,
that the conditions are changed, I
would like tp draw the attention of
the House to sub-section (3) to sec-
tion 26 of the Administration of
Evacuee Property Act. Iz lays down
that a person need not remain an ‘in-
tending evacuee' for all times ufter
he has been declared as an ‘intending
evacuece' once, He is put orr a sort
oi apprenticeship. . It is open lo him
to present a petition for the revision
of the order six months after the
order has been passed. Thus a pro-
vision has been made in the law for
a review from time to time. Now,
who is the person who can become
an ‘intending evacuee'? A person who
has done one of the acts mentioned in
section 2(e), namely one who has
sent some Money to Pakistan or has
acquired evacuee or abandoned pro-
perty under certain circumstances
there or who had entered into a deed
of exchange, etc., certain legal infer-
ences are drawn from these actions.
That action must have been dune be-
fore 18th October 1949 Since 18th
October, 1949, three and a half years
have expired and the presumption,
which arose, I think, stands totally
rebutted since he has been living
India all along. That is one reason
why we have given the general am-
nesty, i.e., we feel that after the ex-
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piry of this period of three and a half
years, any intention that could be in-
ferred from certain acts that he did
stands rebutted today,

I would take this occasion to cor-
rect a little misunderstanding which
could arise and which arose from cer-
tain observations made by my friend,
Pandit Thakurdas Bhargava, with re-
gard to certain clausgs which have
been added to the deflnition of
evacuee. He said that—I am refer-
ring to sub-clause (1) of clause 2—the
evacuee property pool will Le aug-
mented thereby, That is not the posi-
tion. Even under the existing law, a
person who sends money under cer-
tain circumstances or who acquires
abandoned or evacuee property in
Pakistan after 18th October, 1349, be-
comes an evacuee by g joint interpre-
tation of clause 2(e) and (f). That is
the position which has been main-
tained. It has not been affected «ither
-one way or the other. The only aif-
ference has been that the resultant
-effect of clause 2(e) and (f) has been
transferrgd to clause 2(d). So, the
position remaing the same, It neither
augments the pool nor it takes away
.anything from the pool.

Mr. Zaidl, during the course of his
speech, said that evacuee property
questions are not being decided by
judiciary and he found support from
certain observations which I had
made, I said that the jurisdiction of
the civil cour{ has, in general, been
kept out from the Evacuee Propeily
‘Act. That does not mean that the
Custodians act otherwise than accor-
ding to law. The important provisions
of the Civil Procedure Code are ap-
plicable to the proceedings before the
Custodians. The manner and the
principles in which the Custodians
should function have been laid down
in the law, They are a kind of
special officers who exercise judicial
powers. Therefore, to say that
evacuee properly questions, are not
being decided in a judicial manner
would be an incorrect statement.

Pandit Thakur Das Bhargava: Under
section 16. power has been reserved
to Civil Courts,

. Shri A, P. Jain: Yes. Another objec-

tion was raised to what I sald this
morning that on the whole the ques-
tion of the jurisdiction of the elvil
court does pot form the subject mat-
ter of the Amending Bill.

Another hon, Member—1 forgot his
name—referred to clause 7 of the Bill
in which if has been made clear that
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it an application under section 16 is
rejected, there will be nothing to
revent the applicant frorn establish-
ng his title through the proper civil
court. We have brought nothing new
but it is just a olerification of the
position as it stood, I wou'd refer to
the original section 16, suo-section (3)
which :ays that such restoration shall
not prejudice the rights, it any, in
respect qf the property which any
person may be entitled to enforce
against the versons to whom the pro-
perty has been restored, Now, the
effect of this provision is that if the
property is i1estored to 2 wrong per-
son, then the right person can claim
the property in a civil court; but if
the application had been wrongly re-
jected, he had no such remedy. We
have only rationalised the position
but on the whole the scheme of the
Act has been maintained asg it fis.
These are my observations with re-
gard to certain points which have
been raised and, on the whole, I feel-=
there may be a difference of opinion
here or there—the Bill, I think. will
receive a good reception, I hope the
House will pass the motion,

fa Mr, Deputy-Speaker: The question

“That the Bill further to amend
the Administration of Fvacuee
Property Act, 1950, as reported by
the Select Committee, be taken
into consideration.”

The motion was adopted,
Clause 2— mendment of Section 2 etc.

Shri V., G. Deshpande: I beg to

move:

(i) In page 7, line 13, for *“the 18th
day of October, 1949” substitute “the
15th day of August, 1947",

(ii) In page 7, line 17, for “the 18th
day of October, 1949" substitute “the
15th day of October, 1947",

(iii) In page 7, after line 23, insert:

“(vi) whose wife and children
are staying in Pakistan conti-
nuously for more than two years
and against whom an intention to
settle in Pakistan is proved by his
conduct and other documentary
evidence”.

(iv) In page 8, omit line 5.
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Mr, Deputy-Speaker: You may
speak on all these amendmentg or on
the clause as a whole.

Shri V. G. Deshpande: I have
moved that in page 7, line 13, for “the
18th day of October, 1949 substitute
“the 15th day of August, 1947".

The purpose of this amendment is
that in the new definition of an
evacuee they have omitted the intend-
ing evacuec whereas in the defini-
tion of the intending evacuee, it was
given that—

“any person who has trans-
ferred his property or any assets
to Pakistan aiter the 15th day of
August, 1947............

Now they have substituted the 18th
day of October, 19849, My submis-
sion is that those persons who have
transferred their assets to Pakistan
in between the 15th day of August
1947 and 18th day of October, 1948
escape the consequences of this mea-
sure, My hon., friend Mr. Zaidi
pointed out that if a person who has
a property of one lakh rupees trans-
fers Rs, 4,000/- just with the sole ob-
ject of sometimes going to Pakistan
if need arises, he should not be de-
clared as an intending evacuve.
There may be cases where a person
has transferred Rs. 86,000/- out of

his property worth Rs. one lakh to
Pakistan and has retained only
Rs, 4,000/- here and is waiting for
Mr, Jain to get this measure passed
so that he may dispose it of and run
away to Pakistan. Such cases will
be exempted from the operation of
this law and therefore. as [ have
said, those who want to remaip in
India we have no quarrel with them.
In fact. I have every love and affer-
tion for them. 1 was feeling that
hon. friend Mr. Zaidi was opposing
the Bill when, he sald that for those
who intended to go to Pakistan, he
had no affection. My opposition s
only to those persons who are intend-
ing to go to Pakistan. My hon.
friend Mr, Bhargava does not want
to go against them also. I can under-
stand his point of view that anybody
may like to.go to Pakistan, There
fs nothing wrong. My feeling is this.
1 have no objection or quarrel with
even those persons who want to go
to Pakistan but I am a human being.
I do not stay in the heaven and I
have not risen to those spiritual
heights whereby I would a'low Mus-
limg to have the best of both the
worlds because Pakistan is wvery
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strong and would not allow any pro-
perty to come here and my Govern-
ment is very liberal, very genetous
and spiritually very high, therefore,
Mus'img here should get the property
of the Hindus there,—exchange it for
a very small sum—and then again
enjoy properties here. In fact, in
their own interests, I do not want
this. In the deflnition of evacuee
property, this change has been inade;
for 14th August, 1947, it is 18th Octo-
ber 1949, I want this to go by my
amendments Nos, 3 and 4.

Can I speak on all the amendments
now?

Mr, Deputy-Speaker: All of them
together and the clause,

Shri V. G. Deshpande: An cxcep-
tion has been made in the case of a
person who is staying here if he
sends+*some money to Pakistan to a
member of his family. What I waat
to say is this. '‘Member of his fami-
Iy’ is a very wide term. Suppose
there is a joint family, A brother is
a member of the fami'ly; his grown
up son i a member of his family, If
he begins to send money in the name
of these people. all his earnings. all
his properti- may go away there.
Therefore, want to help the hon.
Mr. Jaln. His intention is that there
should not be any genuine case of
hardship. Any member who is whot-
ly dependent upon the person resi-
ding here shou'd not be made to
suffer. Therejore, I have suggested
the change that instead of having the
words only “member of his family”,
mg may have “wholly dependent on

m".

Then in the definition of evacuee,
I want this clause to be inserted by
amendment No. 6, that is. to ~dd this
clause, What [ want to add is the
clause:

“(vi) whose wife and children
are staying in Pakistan continuous-
ly for more than two years and
against whom an intention to
settle in Pakistan is proved by
his conduct and other decumen-
tary evidence.”

I think that no Member of this Hnuse
should have any objection to this
clause being inserted in the definition
nf evacuee, What we say 18, the per-
son has been staying here contin-
uously for two years and we should
have no cause for suspecting his
bonafides. and his intention, [ feel
here is a case 0of g person Who is
staying here just to rob the evacuees
of their oroperty. His wife and
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children art staying there. Not only
that, These words I have taken from
the original definition of ‘inténding
evacuee’: against whom an intention
to settle in Pakistan is proved by his
conduct and other documentary evi-
dence, My anxiety is that those per-
sons against whomn this intention to
opt out to Pakistan has been estab-
lished should not get advantage of
this generosity on the part of this
Government, 'Therefore, in the pre-
sent definition of ‘evacuee’ you 1may
add this clausa:

“against wiuom an inteation (o
settle in Pakistan is proved by his
conduct and other documentary
evidence.”

An objection has been raised and 1
am told that by this clause you
practically retain the ‘inten
evacuee' clause there, I-say, cerlain-
ly my intention is that those who in-
tend to go to Pakistan, must come
under the operation of the Adminis-
tration of Evacuee Property fAct, In
fact the object of this new Act is 1o
allow some people to escape, 1 say,
if the intention to settla in Pakistan
iy oroved, they should not be allowed
to escape. I do not say that some
people, on accountg of susoicion chould
be decvlared us intending evacuees.
We may appolnt a competeng autho-
rily, may be a judieial authority or a
Custodian. 1f by his conduct arrd by
documertary evidence, his intention
is proved, that man should be de-
clared an. evacuee. I understand that
there is a cifficulty, and that is_why
my opposition to the whole Bill 1s
there, and tw.At is why [ have pro-
posed this amendment No. 7 where I
say:

In page 8, omit line 5.

Because in line 5 they say that
clause (e), i.r.,, the clause pertaining
to intending evacuees, should be
omitted, I say 'et the clause per-
taining to intending evacuees remain.
As 1 have said, as long as it is on the
statute book of Pakistan, it should
remain here also. I am not saying
this—let me not be misunderstood—in
any spirit of revengefulness, in the
splrit of a tooth for tooth. an eye for
an <ye. Lhat becpuse thev are troub-
bling Hindus, we must trouble and per-
secute loyal and innocent Muslims
here. What I am saying is that this
guestion of intending evacuees fis
very important. Some veople feel
that that danger has passed away as
flve, siX years are over, but my feel-
ing is that that 1s not the case. We

485 PSD
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have seen that in the case of Bengal
yesterday we have bassed sums worth
crores of rupees for the sake of people
from Pakistan who have come here
and settled here. The - wound of
Pakistan is still alive, and those who
want to remain blind to the situation,
may do so, I am a very great ad-
mirer of their generosity and spiri-
tual heights, hut as a realist I face
realities as they are, and 1 am not
prepared to accept that there are
now no Muslims left who do not in-
tend to go to Pakistan as I am not
prepared lo Lelieve that there are ne
H{indus left in Pakistan who do not
intend to come to Hindustan. My
teeling is that. [ say that they should
not go. I want that our Government
should do everything whereby they
should have a feeling that they should
not go. But, at the same time, if
there are any persons whose intention
to migrate to Pakistan is proved and
established by documeatary evidence
or by their conduct, I [eel that this
clause (e) should not be omitted, As
[ have said, you cannot declars as an
evacuec a person who is an intending
evacuee. There is some lacuna, some
contradiction. Therefore, 1 again
gpneal o them to omit this line 5
which wants to omit this definition of
an intending evacuee, I want that
this category of intending evacuee
should remain because the problem
remains,

I do not say anything in a spirlt of
retaliation  or revengefulness, [ say
the reality of the situation demands
that this provision should be retain-
ed. This is all I have to submit re-
garding the amendments to Clausa 2.

Mr. Deputy-Speaker:
moved:

Anendments

" (i) In page 7, line 13, for “the 18th
day of October, 1948" substitute “the
15th day of August, 1947"

(li) In page 7, line 17, for “the 18th
day of October, 1949" substitute “the
15th day of October, 1947"

(iii) In page 7, after line 23, insert:

“(vi) whose wife and chi'dren
are staying in Pakistan conti-
nuously for more than two years
and against “vhom an i1ntentiun to
settle in Pakistan js proved by
his conduect and other docufen-
tary evidence;”

(iv) In page 8, omit line 8.
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st dto go T (TTI—
ag—arqgfaa snfaai) @ 98 aga
$8 Jtewr a1 afea gt fegg (whip)
7 srax (closure) = fear €
wafed a8 YT STEaT | AT FEA
g & fr fggem 7 @A A faelt
T N FA FA & faors § 1 9@
qg [HOAT a1 a1 AT g1 | e
gifen Ta= (intending evacuee)
Y 9T F GHTT FH ¥ qg AT
AW g fF 3T ¥ = e wy et
(property) & St g s a1 dra
TRUTEEY wY qET ST g | W
e FTEAR ¥ UF oF ST € | g
FEA & Wi 79 9 & Wg agq
8T a7 ¥ e & Q8 T € | Afw
qH 3@ & a9 wga qear § R oy
# fagges s (scheduled caste)
S1 ®1 37 It & T w7 9
qifFem 99 7 9, 3fFT @ FTA
¥ FH G AT AT ATAA QY IT A
ﬁﬂ"f’ﬁ st f¥ L HIET
(scheduled caste) a=i ®t
frelt off @g W& wmefr 1 @ F
yqq fafAeeT @gg & q@ar =@
g f& Y & g § 9 w7 A A
fuft ag gonAe  (permanent)
gk ¥ fasht ar @ qEeww oar
AT qw ST ¥ ¥ H wEA
R ogw o @ w e ard
gisga fen § fF oo A
sk # W1 9w 3w & e
f g ¥4 HAOHA  ATE AT
9 #1 &y omely @ 1 areoneay F agw
& fawgee s (scheduled caste)
F o &\ @ F @A I qoonfegy
¥ fod A T A & T A g
it ¥ ame & gt g A E 9 ¥ for
i 78 TP Q@ | W I W fam
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(Bill) a3 s 2zt 7 ff 3
wgr § | Ao f Rdrard § | R
fog % s fefda (clarification)
fafreez amgm &Y aww ¥ g1 wifgd
fe ot s for -+t fres oma g i
Ffegsearfaswd | s dEr
T ERT @ W wEew  HEa
@ ST F qHA F OFW oars

swzwe ( amendment ) e
ff & frar & v@ ®r WX FEO
wrfgg 1 sk FE T & ¥
T T A T FT TR AR A AT
argar § | 7 faw fafreez(Minister)
TEeT ¥ 9 FE qew § fr Ay 9w
TaeTd fF frggee s ( scheduled
casie ) #r v qfefeafr goit
q A g I w2, Fh7 w0

© gAT B 1 I & foq weifemw

(Custodian ) # aws ¥ #ifew
(notice) waT wWar R Afew
(notice) # fomr & fr quw anit =
araY | I wTAA 7 qar o far €
at 3w 7 ot 787 787 /5 faeges
wez  (scheduled caste) & =wr
21 ar ag st e (ruling) &,
FAA &, 99 ¥ 38 w4 ( firm )
g =nfgd fom & ak @9 & fag o
F% & | g fgrg s dnfea 7di €
qaeaa g e S F &, o
FRY A &, T T wF W4T Wk
T FCHFH FW ¢ | TR TR HTE 7
g gy &, afar &, oy 4, 9 § Ay
&, ¥@ g A grom & | ag & wnfed
fir ot et am & ag T aart o
A Er AT W A g3 FAT
AR | T FW F AT AT AT g
TR WV @A &, Wiw a5 #w of

o TR A &, QA A §
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g % wgEi w1 wser g & g
fimet et & a9 vy v €, ot %
TUERTE, g AT FI AN

ot J g ag ¢ fov orgi e Feageft
(refugee) & #1 e § ™
& 32 WY FgavT &1 wrer A A
arfed, 37 & 79 Fwarg 7 AT rfEd |
oY wgfoad 7 1 fae @ & a8 fas
wifgd | fgofr  (refugee) & fod
foraar Qv Y, A9, e waFAfe
@ 7. Frgaw &Y |

s g fag : fagdr &t @
ffwg | '

st fto Go TR : A AT WA
& g7 | ¥ 9T T @1 | qgT Ry
(enquiry) T & 3w ar W
WEHEFMIAWIETEaTETE
gard &Y gfed¥z (independent)
AT §, AL T@AT AT E

AT &Y A1 wT {8 ww wgRg
7 @t f1=9 1 91 (chance) fear
g a1 9 ara w7 w [ faar
I ford F AR IATE

Shri Mulchand Dube (Farrukhabad
Distt.—North): I would like to speak
a few words on the amendment that
is just now being discussed.” The pro-
posed sub-clause (v) does not seem to
me to be quite clear. It seeks to
make a distinction between acquisi-
tions made by person and the acqui-
sitions made by members of his fami-
ly; in the one case, it is only by way of
purchase or exchange, while in the
other case, it is ‘in any manner what-
soever’, The sub-clause reads:

“(v) who has. after the 18th
day of October 1949, acquired, if
the acquisition has been made in
person, by way of purchase or ex-
change, or, if the acquisition has
been made by or through a 'nem-
ber of his family, in any manner
whatsoever, any right {o, interest
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in, or benefit from, any property
which is trcated as evacuee or
abandoned property under any
law for-the time being in force in
Pakistan.”

I do not guite understand the prin-
viple underlying the differentiation
that is heing made between acquisi-
tion in person and acquisition through
the members of a person's family. I,
therefore, propose for the considera-
tion of the hon. Minister, whether he
could alter the clause in the following
manner:

“(v) who has, after the 18th day
of October 1949, acquired directly
ur indirectly, by way of purchase
or exchange, or gift accepted by
him, any right to, interest in, or
benefits from any property......"”

I suppose that this would make it
quite clear, In that case, the ex-
planation giving the definition of a
‘member of the family’ may have W
be deleted. I put this for the consi-
sideration of the hon. Minister, so
that if he chooses, he could make this
amendment.

Shri A, P. Jain: With regard to
amendmenis Nos. 3 and 4, the inten-
tion is that those who were treated as
intending evacuees under the present
law—by ‘intending evacuees’ I mean
persons who suffer disabilities under
section 19—should be treated as eva-
cuees, I am sorry I cannot accept
that amendment, If a person goes to
Pakistan after selling his property
then section 40 is there an:l any tran-
saction entered into by him by way
of sale, purchase etc. can be ques-
tioned under section 19.

Then there is, though it has not
been moved, amendment No. 5—
‘wholly dependent on him'. I am
afraid that the hon. Member has not
seen the definition of 'member of the
family' contained in the original Act,
f.e. ‘member of the family mreans any
member of the family of any person
who is wholly dependent upon the
varpings of such person’, So ihat is
unnécessary.

Thep with regard to amendment
No. 6, he wants to make the clause
even harder than what it is at pre-
sent because only those persons who
rommit one of the acts mentioned in
clause 2(e), viz., send money or ac-
quire property or do any «:f those acts,
betome evacuee. Mere intentton to
migrale as can be inferred from cer-
tain other acts does not render a per-
son as evacuee even if that occurs
after the 18th October 1948, There:
fore. this amendment is not -ccept
able to me,

1 oppose all the amendments,
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_ Mr. Deputy-Speaker: The question
is:

In page 7, line 13, for “the 18th day
of October 1949” substitute “the 15th
day of August 1947".

The moti>n was negatived.

; Mr. Deputy-Speaker: The questiqﬁ
s:

In page 7, line 17 for “the 18th day
¥ October 1949” substitute “the 15th
day of October 1947"

The motion was negatived.

. Mr. Deputy-Speaker:
[L-H

The question

In page 7 after line 23, insert:

“(vi) whose wife and children
are staying in Pakjstan continu-
ously for more than two years
and against whom an intention
to settle in Pakistan is proved by
his conduct and other documen-
tary evidence,”

The motion was negatived.

; Mr. Deputy-Speaker: The quesiivn
5

In page 8, omit line 3,
The motion was negatived.
l’;Mr. Deputy-Speaker: The question
th:Tlﬁ?ltl.'Flam 2 stand
The motion, was adopled.

part of

Clause 2 was added to the BIll,
Clauses 3 to 4 were added to the Bill,
Clause 5.~(Amendment of Section 12)

Mr. Deputy-Speaker: Mr. Deshpande.

Shri V. G, Deshpande: I am moving
my arnendment. Sir. I thought the
House would adjourn, because {here
was no adjournment for tea even, and
we are Interested in the Bill, It was
not adjourned even for half an hour.

Mr. Deputy-Speaker: T am 30 sorry
The hon. Member is taking interest.

Whoever takes interest suffers.
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Shri V. G. thpMc; I beg to

move: .
In page 8, for lines 42 to 50, substitute:

“Provided that in the case of
any lease granted before the 14th
day of August 1847 the lessee has
rendered himself liable to eviction
by virtue of any law for the time
being in force in the State in
which the property ig situate.”

in fact, section 12 of the principal
Act was amended by the Select Com-
mittee. The original Act was: “where
guch allotment, lease or agreement
has been granted or entered into “after
the 14th day uf August 1947",

7 p.M.

It was found out that those who had
obtained such leases or allotinert be-
fore the fourteenth day of August
could not be interfered with and.even
if there were some lapses on their part
the Custodian of Evacuee Property
could not be iInterfered with and even
the original Bill it was suggested that
in place of “entered into after the 14th
day of August 1947" they had better
put, ‘or after the 14th day of August
1047

Then, it was pointed out that the
Custodian should not have this power
and he should not be in a position to
misuse it. Therefore, the pouwers
were restricted only to those two
cases, ‘sub-let, assigned or . otherwise
parted with the possession of the whute
or any part of the property leased to
him or has used or is using that pro-
perty for purposes other than that for
which it has heen leased to him’,

Then, we pointed out that even this
will leave many undesirabie things and
the power may be misused and there-
fore this amendment which has been
suggesied is this:

In page 8. for lines 42 to 50, substitute:

“Provided that in the case of
any lease granted before the 14th
day of August, 1947 the lessee has
rendered himself liable to evic-
tion by virtue of any law for the
time being In force in the State
in which the property is situate.”

I need not speak much on this
smendment. I hope the hon. Minister
will accept this amendment because
this covera all the points. There ran
be no difficulty In  dccerting this
amendmant.
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Mr. Deputy-speaker: Amendment

moved:

I
In page 8, for lines 42 to 50, substi-
tute:

“Provided that in the case of
any lease granted before the 14th
day of August, 1947, the lessee
has rendered himsell liable to
eviction by virtue of any law for
the {ime being in force in the
Stafe in which the property is
situate.”

Shri A. P. Jain: This clause was
thoroughly discussed. There were
two points of view; one that the Cus-
todian should have all the powers
with respect to persons who have
been living on evacuec property be-
fore the 14th August, 1947. There
was the other school of thought which
said “these are the persons who have
been continuing in occupations * from
normal times;” let abnormal powers
not apply to them. Therefore a sort
of compromise was struck wherein
only belatant cases, namely, where the
pre-15th August, 1447 tenant had sub-
let the tenancy rights or had used the
property for purposes other than thuze
for which it was let might be dealt
with by the Custodian under his sum-
mary power. But, in any other case
the Custodian must go to a court of
law. I think that is a hcalthy provi-
sion because whatever might be suid.
yet the normal law should function as
it is, and, particularly, in the case of
persons who have been in occupation
for a 1ong time, whether it be the Cus-
todian, who is to sue. or any other
landlord. Therefore, I am sorry 1
cannot accept the arnendment.

Mr, Depuly SpeaEer: The question
is:

In page 8, for lines 42 to 50, substi-
tute:

“Provided that in the case nof
any lease .granted before the 14th
day of August. 1947, the lesses
has rendered himself liable to evie-
tion by virtue of any law for the
time being in force in the State
in which the property is situate”

The motion was negatived.
_ Mr. Deputy-Speaker: The question
is:

“That clause 5 stand part of the
BIL” pa
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The motion. was adopted.
Clause 5 was added to the BIll,

Clause 6 was added to the Bill

Clause 7.— (Amendment of section
16 etc.)

Shri V. G. Deshpande: This is a
very important amendment I am mov-
ing. Sir. I beg to move:

11 page 9, lines 47 and 48 —for “the
Central . Government or person
authorised by it in this behalf” substi-
tute “an evacuee judge to be appointed
by the Central Government from
amongst the present or retired Judges
of High Courts.”

The provision that is proposed in
this Bill is:

“Restoration of evacuee proper-
ty.—(1) Subject to such rules as
may be made in this behalf, the
Ceptral Government or any per-
sonsauthorised by it in this behalf
may, on application made to it ¢t

by an evacuce or by any per-
son claiming to be the heir of an
evacuee, and, on being satisfied
that it is just or proper so to do,
grani to the applicant a certiflcate
statipg that any evacuee property
which has vested in the Custodian
and_to which the applicant wapuld
have been entitled if this Act
were not in force, shall be restor-
ed to him.”

This Is a very sweeping power and .
while giving thiz power the House
ought to think very seriously. The
hon. Minister has given an assurance.
I do not doubt his bona fides. As he
had said. we may differ from his judg-
ment, but whatever he has done, he
has done honestly and with the best
of motives. Whatever he or his col-
leagues in the Cabinet have done has
been done with the hest of motives.
But the best of motives should not be
the only criterion. The interests of
the country, of the refugees and nf
justice should also be borne in mind.
We do not want any Minister to be
vested with such npowers. T would
call this a. lawless law in fact. Thr
provision says thdt they can proceed
as if this Act did not exist. It tem-
porarily susoends the Act. T do not
want such a power to be given to the
Minister. So long as Mr. Jain occu-
pies this post, matters may be dealt
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[Shri V. G. Deshpande]

with great honesty, but we do not
know whether he will continuously
and for limitless times occupy this
onerous post,

Sardar Hukam Singh: He will wind
up the whole thing.

Shri V. G. Deshpande: If he does
w0, I do not know what will happen.
My contention is that if the Ilouse
wishes these decisions to be taken.
then the power should be given, not
to apny Government or to any person
authorised by it, but there should be
a post of Evacuee Judge created from
among the present or retired judges of
the High Court. If this is done at a
judicial level, there would be no nb-
jection at all. My point is that if
any Minister were to do it. he can dr:
it tor political reasons. I do not say
that political reasons are not always
honest reasons, They may have cer-
tain high ideals, which according to
me are not very good. Every Auy
they talk of communalism. My !eel;
ing is that tomorrow they may cancei
the community projects, because the
word “community” figures there. 1
do not know what a Government in
its perverse zeal can or cannot do. ac-
cording to its potions of secularism.
natjonalism ana all kinds of ‘isms. In
the end, justice may be gacrificed. That
is why I want that the power should
not be given to a Minister. T do not
‘even mind an executive officer work-
ing under a Minister being cn;rust.ad
this job, but even a Minister with the
best of motives should not be zlv‘en
this power. He may use it even ‘m!
getting votes! I should not say it. *ut
this is my fear. 1 do not say that
the present Ministers are doing o,
but if a certain party is in majority in
certain parts, such considerations r4n
come into play. Worse parties may
cume into power. So, they may use
this pawer for getting electoral suc-
cess. They may misuse it. That is
why I suggest that this should not re
made a party question, and my am-
endment should be accepted.

Mr. Deputy-Speaker: Amendment
moved

In page 9, lines 47 and 48 for “the
Central Government or any pern?l.}
authorised by it in this beha'!

substitute “an evacue2 judge to
be appointed by the Central Gov-
ernment from amongst the prese:'l’t
or retired Judges of High Courts”.
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Pandit K. C., Sharma (Meerut
Distt.—South): This designation “Ewv-
acuce Judge" denotes a fantastic con-
ception. A judge should be valuea
as an honest and well-meaning man.
These perversities should end. 1t is
the height of perversity to use the
word “evacuee” before “Judge.’

Sardar Hukam Singh: Why should
my hon. friend feel so much simply
berause the title is “Evacuee Judge”?
We entrust certain functions t¢ a
jurdge, whoever he might be, and whe-
ther we call him Evacuee .ludge or
hon. .Judge, it matlers little. The
name can be changed. It is only the
duties entrusted to him that matter.
All that my hon. friend Mr. Deshpande
suggested was that because this work
connected with evacuee property is
going to be entrusted to him he might
be called “Evacuee Judge!  There
should be no reason why exception
should be taken to it.

Then the hon. Minister sald with
some vehemenre that wherever he
felt satisfled he had given certifichates
and he would give certificates. We
have no objection, Wherever he
feels satisfied he is competent to give
certificates. He is all in all; he has the
power and he can exercise it. We on
this side at least cannot by any means
object to it. But we shall be grate-
ful if he would be kind enough to {ell
us what is the number of cases in
which he has exercised this power un-
der Section 18, and als) the number of
cases in which he has exercised his
power under Section 52. We would
also like to know whether it was after
some High Court or judicial authority
had teken objectinn to the way in
which the Custodian had exercised his
discretion that this power was exercis-
ed and if so0 whether the Law Minis-
try was consulted.  Can he also give
us an assurance that in future also he
would exercise his discretion in this
manner under these sections only
when cases have been examined by
the High Courts or by his Ministry. or
whether there would be other reasons.
Tt is quite all right to feel satisfied.
but he should have some grounds
to feel so.

Pandit Thakur Das Bhargava:
There is no doubt about the fact that
Sections 16 and 52 invest the execu-
tive with extraordinary powers. But
all the same. I have to submit that in
the present stage of evacuee property
law this oower is absolulely neces-
sAry. 1 do not want to repeat what
fell from the hon. Minister himself
previously, that this law has . peen
changing. Previously, when we
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started, if apy person or the family of
a person had not gone to Pakistan
but to another province or place in
India even then the property became
evacuee property, In such hard
cases where is the power to do jus-
tice to these people?

I remember another case, _On ac-
count of agreement between Pakistan
ana India some properties were re-
garded as non-evacuee properties,
for instance the shares in certain
cumpanies, etc. According 1o our
law as it then stood, there was diffe-
rence of opinion; the Custodian-
General was of the opinion that these
shares were evacuee property, where-
as eoccording to the Agreement and
according to the notification of Gov-
ernment it was not evacuee property.
In such cases when the law has been
rhanging, there is no point in not
having a law under which the Execu-
tive can do justice,

Ever in criminal courts, where
death sentence is givep the Execu-
tive is given the power of reprieve, I
know of cases in which courts have
pgiver. norders for hanging a person
and we have upproached the authori-
tles and convinced them that the man
was innocent and he was given re-
prieve, So, these powers are given
to do justice.

Sardar Hukam Singh: DMercy peti-
tions.

Pandi¢ Thakur Das Bhargava.
Quite right. 1 should say it 1s a
divine power of doing justice, I am
not in favour of divine power. But
when the entire 1iw is such that it
cannot be justified on altruistic prin-
ciples, T am of the opinion that this
power is absolutely necessary.

If you will kindly see section 52 it
has been changed; it has been rationa-
lised. It does not deal with indivi-
dual properties, it deals with classes
of property or classes of persons, The
only power under which justice can
be given is section 16. I am per-
fectly satisfied that the present hon.
Minister or any other hon. Minister
has not abused this power so [far.
They have always been used for the
purpuse of deing justice.  There is
no room for apbrehensiop in our
minds. If anything wrong is done
here is the legislature and the matter
can be brought before it, I there-
fore sav that this section should re-
main. Sno far as the question of
evacuee judge is concerned, I am
very happy that my hon. friend Sar-
dar Hukam Singh has come to the
help of my hon, friend Mr. Desh-
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pande. At the same time I do not
know what is the meaning of the
word “Evacuee Judge”. If you say
“refugee” I can undersiand.

Shri V. G. Deshpande: I meant
Evacuee’s Property Judge.
Dr., S. P. Mookerjee (Calcutta

South-East); Like Rent Controller.

Pandit Thakur Das Bhargava;
That person has to be found out of
the cadre of High Court Judges.

Dr. §. P. Mookerjee: In
of evacuees.

Pandit Thakur Das Bhargava:
Are there any evacuees from whom
a t'}-Iigh Court Judge can be found
outr:

Mr. Deputy-Speaker: I am wufraid
there is a misapprehension. It is
something like the Divorce Court.
The Court does not marry. If the
hon. Minister agrees with the sub-
stance of the amendment, the phra-
seology car be modified.

Pandit Thakur Das Bhargava:
What is that judge? Let it be
Evacuee Property Judge. What are
his functions?

charge

Mr. Deputy-Speaker: The point is
this.  Instead of clothing the Cen-
tral Government with the power. he
wants o High Court Judge to carry
out all those functions which are now
vested in the Central Governmenl un-
der this section.

Pandit Thakur Das Bhargava:
Let us examine this provision all the
same. Suppose (overnment ap-
points a judge. What will be his
functions?  This section speaks of
two kinds of cuses, cases in which
powers have been reserved for civil
courts in the first instance, Suppose
the Government gave a certificate,
and even ther the Cuystodian-Geperal
did not accept the title, The power
has been reserved to the person,
whose case is not accepted by the
Custodian-General. to go to a civil
court, Even that has to be changed.
And then the question of title has to
be decided, and It has again to be
seen by the Custodian-General. So
this mere amendment will not serve
the purpose. Unless there is some-
thing which changes the entire sec-
tion, this amendment if accepted
would make i1t worse, it will be mean-
ingless.

Shri A, P. Jain: I oppose the amend-
ment,
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Mr, Deputy-Speaker:
is:

The question

In page 9, lines 47 and 48, for “the
Central Government or any person
authorised by it in this behalf” substi-
tute “an evacuee judge to be appoint-
ed by the Central Government from
amongst the present or retired judges
of High Courts.”

The motion was negatived.

Mr. Deputy-Speaker: The guestion
is:

“That clause 7 stand part of the
BilL”

The motion was adopted.
Clause 7 was added to the Bill.

Clause 3.— (Substitution of mnew
section etc.)

Shri A. P, Jain: I beg to move:

(i) In page 10 line 36, before “where”
insert “(1)";

(ii) In page 11, after line 4, insert—

*“(2) Where any person acquires
or has acquired any rights under
a Provincial ‘Act or a State Act in
respect of any property by reason
of being in possession of thal pro-
perty, whether in pursuance of a
grent, lease, or allotment made by
the Custodian or otherwise, the
acquisitiqn of such rights shall
nol in any way affect or be deem-
ed 10 have allected the rights and
powers conferred on the Custodian
under this Act in respect of that
property”.

The necersity for moving this
amendment has arisen on account of
certain land reform laws that are
being passed in States, in particular
in Uttar Preadesh. The Zamindari
Abolition Ael has been passed there
and certain other enactmeats have
also been passed as a result of which
persons to whom the Custodian had
granted leases for a short period, a
period of one year or two years, have
applied for what are known as bhoo-
midari rights. Persons who had
taken unlawful possession when some
Muslims migrated to Pakistan have
also applied for acquisition of bhoomi-
dari rights. The provincial laws are
not wvery clear in that respect, and
certain  difficulties of interpretation
arose. I had exiensive correspon-
dence with the Government of Uttar
Pradesh and they agreed that some
such clarification was needed, The
question then arose whether the clari-
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flcation should be made by the State
in  their laws or we should make , it
here snd this clause has been put in
here with a view to claritying the
position, i.e., a temporary allottee
who acquires his rights from a Cus-
todian or a person who has trespass-
ed on the evuacuee land is not entitled
to the bLhoomidari rights .or the higher
rights of occupancy because the pro-
perty is a special kind of property
which is meant to be utilised for the
benefit of the displaced persons. Thot
is in regard to the application. All
other things will have to be worked
out but this amendment, I believe, is
necessary.

. Dr. S. P. Mookerjee: How will the
insertion of this clause affect the laws
which might have been passed by the
State I.egislatures?

Shri A. P. Jain: Under the Concur-
fent List we are entitled to pass that
aw,

Dr. S. P, Mookerjee: [ is doue with -
the approval of the States.

Shri A. P. Jain: I will not put an
amendment without referring to the
States.

g Mr. Deputy-Speaker: The guestion
8.

(i) In page 10, line 36, before “where”
insert “(1)"; and

(ii) In page 11, after line 4, insert—

“(2) Where any person acquires
or has acgquired any rights under
a Provincial Act or a State Act in
respect of any property by reason
of being in possession of that pro-
perty, whether in pursuance »f a
grani, lease. or allotment made
by the Custodian or otherwise,
the acquisition of such rights
shall not in any way affect or pe

deemed to have affected the
rights and powers conferred on
the Custodian under this Act in

respect of that property”,
The motion was adopted.

il;!\'lt'. Deputy-Speaker: The question

“That clause 8, as
stand part of the Bill”,

The motion was adopted.

. amended.

Clause 8, as amended, was added
the Bill

Clause 9, was added to the Bill,
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Clause 10— (Amendment of section 24)

Col. Zaldl: First of all. I have to
remove the impression Inadvertently
created by me that I looked upon the
functioning and the existence of these
officers as non-judicial. All I meant
was that their work is not subjected
to review or appeal by the civil courts
and I apologise for creating mis-
understanding in the minds of the
hon. Minister. So far as this propos-
ed amendment is concerned, I cer-
tainly was of the opinion that on sub-
stantial points of law, it would be a
g{ood thing to give some power {0 the

igh Court but it was pointed out by
{he hon. Minister that this is against
the fundamental set up of the very
Act. I do not quite accept that be-
cause even in taxation Statutes like

the Income-tax Act where the whole

thing is left to the departmental offi-
cers. in the last resort there is some
little reference allowed to the High
Court, Although the whole struc-
ture does not contemplate the Inter-
ference of civil courts, still, In view
of the hon., Minister's assurance even
at the beginning of his speech +this
«evening, I do not press this.

. Mr. Deputy-Speaker: The question
.

“That clause 10 stand part of the
Bill".

The motion was adopted.
Clause 10 was added to the Bill,

Clauses 11 and 12 were added to
the Bill,

Clause 13—~ (Substitution of new sec-
tions for sections 40 and 41)

Shri Mohiuddin (Hyderabad City):
I beg to move:

In page 12, for lines 9 to 13, substi-
tuteg—

“(i) the value of the property
or the aggregate value of the pro-
perties transferred is less than
three thousand rupees:

Provided that the transferor does
not transfer property belonging
to him of a velue of three thou-
sand rupees or more within a
period of one year from the date
of the transfer;”.

Mr. Deputy-Speaker: Shrimati
Renu Chakravartty not in her seat;
those amendments not moved,

Col. Zaidi: I am not moving Amend-
ment No, 14. ’

Shel A, P, Jain: I beg to move:

«\Y In page 12, lines 38 and 39, for
‘the an has rejected any appli-
cation tor confirmation thn‘.-racni‘)'r substi-
485 PED
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tute “any application for confirmation
thereof has been rejected”.

(ii) In page 12, line 46, after "Cus-
todian may"” insert:

“and shall where the application
for confirmation was rejected by
the Custodian General, if the
Custodian General so directs”.

Mr. Deputy-Speaker: Amendment
23 not moved,

These three amendments 12, 16 and
17 are moved. Amendments moved:

In page 12, for lines 9 to 13, substi-
tute:

“(i) the wvalue of the property
or the aggregate value of the pro-
perties transferred is less than
three thousand rupees:

Provided that the transferor
does not transfer property belong-
ing to him of a value of ‘{hree
thousand rupees or more within a
period of one year from the date
of the transfer;”.

In page 12, lines 38 and 39, for “the
Custodian has rejected ere?g application
for confirmation th substitute
“any application for a confirmation
thereof has been rejected”.

In page 12, line 48, after “Custodian
may” insert:

“and shall where the application
for confirmation was rejected by
the Custodian General, if the Cus-
todian Genera} so directs”,

Shri Mohiuddin: Amendment No.
12 is only an amendment to make the
intention of the Bill and the wording
of the particular clause clear. The
existipg clause of the Bill reads:

“(c) Where the transfer is made

" after the commencement of the

Administration of Evacuee Proper-
ty (Amendment) Act, 1052,

(1) the wvalue of the property
transferred is less than three
thousand rupees:

Provided that the transferor
does not transfer any other pro-
perty belonging to him within a
period of one year from the date
of the transfer;”.

Now. if, according to this wording,
a transferor has transferred property
of the value of Rs. 500/- within one
year, he exhausts the concession given
to him under this clause, whilc the
intention of the clause as originally
passed by the Select Committee was
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[Shri Mohiuddin]

that the maximum value of the pro-
perty which he could transfer in one
year is Rs. 3,000 The amen

that I have moved makes that point
clear so that his right to transfer a
maximum of Rs. 3,000 a year is retain-
ed, Thal is why I have moved this
amendment: Instead of lines 9 to 13,
the following words be substiiuied:

“the walue of the property or
the aggregate value of the proper- -
ties transferred is less than thre
thousand rupees: .

Prqvided that the transfecur
does not transfer property belong-
ing to him of a wvalue of three
thousand rupees or more within a
period of one year from the date
of the transfer;”.

1 hope the hon., Minister will accept
this amendment.

Shri A. P. Jain: I accept the gist of
the amendment, but I have redrafted
it. I would rather put it in a different
form. I move the following In sub-
stitu;(.ion of Shri Mohiuddin’s amend-
ment:

In clause (c) of sub-section (2) of
section 40, as substituted by clause

(a) for sub-clause (i) and the pro-
viso thereto, the following sub-clause
shall be substituted, namely:

“(i) the value of the property
or properties transferred in any
one year is less than three thou-
sand rupees; or";

(b) In sub-clause (ii) the words “the
value of the property exceeds three
thousand rupees but” shall be omitted.

Col. Zaidi: The only other thing
that I may be permitted to say is that
the original proposal regarding the
fixing of a snshtﬁshigher amount so
far as the poorer sections of the peo-
ple &re concerned was modifled by
the Select Committee and the amount
was reduced io Rs, 3000, The capi-
tal value of any property is very,
very small relief, and I wonder if the
hon. Minister would be pleased to
take into consideration fixing of a
hlgﬁler amount as contemplated origi-
nally.

8hri V. G. Deshpande: sub-
mission is that the limit of Rs. 5,000
is high. A point was raised that
Boor men who want to go back to

akistan after receiving the property
should not be opposed. realise the
sincerity of the proposal, but now a
suggestion is being made that in the
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interests of the poorer people, the
Umit should be raised from Rs. 5,000/-
to Rs. 5,000. Poor people sending
Rs. 5,000 and richer people sending
Rs. 10,000/~ is very funny. If their
claims and if their professions about.
loyalty to India are true. they should
not think of sending Rs. 3,000 or
Rs. 5,000/- or such big sums to Paki-
statt. My submission is thai this.
should not be allowed, and ihe limit.
may be even lessened if possible.

Col. Zaidi: On a point of personal
explanation, nothing is farther from
my mind than to suggest that altg;
man should be allowed to send
5,000/- to Pakistan or even Rs. 1,000/-.
All T suggested was that if persunal
regsons lilke marriage of a daughter
or a call of business or any litigation.
or some other genuine grounds com-
pel a person to sell his property, he

‘may be allowed to do so to a limit of

Rs. 5,000/-. There is no question of
transferring money from India to any
other country.

Pangit K, C. Sharma: But, if he is
rot allowed to sell his properly above
Rs. 3000/, it is in the interests of the
man himself, because then he would
be made to work harder and harder,
He will benefit and the people will
benefit.

Mr. Deputy-Speaker: The guestion
is:

In clause (c) of sub-section 2 of sec-
tion 40, as substituted by clause 13—

(a) for sub-clause (i) and the pro-
viso thereto the following sub-clause
shall be substituted:

L ]
ronetien transtared I ny 0B
es trans any on
;nr is less than three thousand

Tupees; or’; \

(b) in sub-clause (li), the words
‘“the value of the pro exceeds
three thousand rupees but” shall be
omitted.

This is only a formal verbal amend-
ment in substitution of Amendment
g& 12 moved by Mr. Ahmed Mohiud-

The motion was adopted.

Mr. Deputy-Speaker: Now, the other
two amendments moved on behalf of
Government,

Dr. S. P, Mookerjee: He bas not
en,
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Mr. Deputy-Speaker: He need not
speak. Nobody has spoken against
them. Therefore, the hon. Minister
need not explain. Further, these are
only formal, The question is:

In page 12, lines 38 and 39, for “the
Custodian has rejected any application
for confirmation thereof” substitute;
“any application for confirmation
thereof has been rejected”.

The motion was adopted.

irML Deputy-Speaker: The question

In page 12, line 46, after “Custodian
may” insert:

“and shall where the application
for confirmation was rejected by
the Custodian General, if the Cus-
todian General su directs”,

The motion was adopted.

Pandit Thakurdas Bhargava:
I would like to speak just for half a
minute, Clause 13 has been libera-
lised by the hon. Minister in a very
good way, and I must pay my tribute
to him. The liberalised provision
will meet cases in which the transfer
was held to be out of date or in which
it was proved that as a matter of fact
the transfer was made in good faith,
but the consideration was inadequate.
In many cases. the officers have not
confirmed such transfers. Justice is
being done by this provision to those
casés. I want to record my appre-
glauon of what the hon. Minister has

ane,

h-ur. Depnty—’speater: The question

“That clause 13, as amended,
stand part of the Bill.”

The motion was adopted.
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Clause 13, as amended, was added
to the Bill

Clauses 14 to 17 were added
to the Bill.

Clause 1 was added to the Bill.

The Title and the enacting formula
were added to the Bill

Shri A, P. Jain: I beg to move:

“That the Bill as amended, be
passed.”

. Mr, Deputy-Speaker: In Clause I,
1953 - should be inserted instead of
1952 since the Act has not been pass-
ed in 1952. " So, in clause 1, and in
other clauses where such a ~onsequ-
ential amendment is necessary, the
necessary amendments will be made
by the Parlisment Secretariat.

Surdar Hukam Singh: Now, Sir......

Mr. Deputy-Speaker: There s no
time left for any speeches. Hon.
Members will know that from Mon-
day onwards, for three days tihere
will be General discussion on the Rail-
way Budget. Immediately afterwards
the degpands for grants are taken up.
Tomorrow, we are not meeting, After
the Railway Budget, the General
Budget is presented, and then 1t will
go on till the 4th of April, There-
fore if it is possible, we shall finish
this Bill today. The other Bills
would not be taken up now.

Sardar Hukam Singh: I forego my
right, Sir. .

. Mr. Deputy-Speaker: The quastion
1s.
“That the Bill, as amended, be
passed.”
The motion was adopted.

Mr. Deputy-Speaker: The House
will now stand adjourned till 2 P.M.
on Monday the 23rd February, 1953.

The House then adjourned till Two
of the Clock on Monday, the 23rd
February, 1983,



